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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
- DBEBATES

(Pazr I—QupAT10NS aND Asswn.él
Monday, 21st February, 1949.

The Assembly me} in tbe Assembly Chamber of the Couucil House at s
Quarter to Eleven of the Clook, Mr. Speaker (Tbe Honourable Mr. G. V.
Mava'ankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
{A) ORAL ANSWERS
INTEGRATION OF BouTE WEST AYRIOA WITH Urﬁos or SOUTH AFRICA

*523, Sbri B. K. Sidhva: (a) Will the Honoursble the Prime Minister be
pleased tu state whether it is a fact tbat the Iudian propusals wt the U.N.O.
requesting the South African Governwent not to procsed with wcasures
smounting to the integration of South West Africa iuto the Union of South
Africa und also to send n commission of caquiry to study the conditions in
the mandated tecritory were lost?

{b) In favour.—(i) Ecuador, Haiti, lodia, Iran, Liberia, Mexico, I>araguuy
(ii) voted agsinat, (iii) remuined ncutral 4nd (iv) abstaiued from attending the
meeting?

(c) Is the rejeation of the Indian proposals in contravention of the funda-
mental provisions of the U.NO. Churter und if 20, what steps do Goverw-
ment intend to take in the matter?

Dr. B, V., Eeskar (Deputy Minister for External #ffuirs and Commonwealth
Relations): (8) Yes, an amendmeut that effect moved by India to a resolution
sponsored by some other countriés at o meeting of the Fourth Committee of the
U. N. General Assembly was defeated.

(b) fn farour.—(i) Ecuador, Haiti, [odia, Iran, Liberia, Mexico, Peragusy,
Philipp'nes, Poland, Ukranien Boviet Soc'aliat R3public, Veneruelo,
Yugosiavia, Brazil, Burma. Byelorussian Soviet Socialiet Republic,: CKina,
Colombia, Costa Rica, Cuba. (zechoslovakia, Union of Soviet BSocialist
Republics. d

(i)} AfYainet.—Dominion Republic, El Salvador, France, Greace, Iceland,
Luxembourg, Netherlands, New Zealand, Nicarsgua, Norway., Panama, Sweden,
Turkey, Union of South Africa. United Ringdom, United States of America,
Uruguay. Australia, Belgium, Canada, Chile, Denmark.

{iii) Neutral—Egypt, Ethiopia, 1raq, Lebanon, Pakistan, Peru. Saudi
Arabia, Siam, Syria, Afghanistan, Bolivia. >

{iv) Absent from the maeting.—Argentina, Guutemals, Yemen, fonduras.

. a&c)"l‘he firet part of this question calls for an expression of opinion and a
legal interpretation of the Charter. Government consider it inadvisable to do
so at present in anéwer to 8 question. . Government’s view point will be stated
at the right time. There is nothing that the Government of India can do at
present io regard to this matter. They will consider in due course what iastruc-
tions ahould be given to the Indian Delegation when the matéer next @mes
. before the General Assembly.

(€611}
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8bri R. K. 8idhva: May I know whether Britain voted for or against?

Dr. B. V. Keakar: Against. " -

8arl R. K. 8S.¢va: May I know whether the leader of the l1ndian Delegation
Mis. Vipsyalukshini Pundit expressed great horror at this and at the same time
stuted that she wes seriously considering what the next step that shouid be
taken in the maticr i», and whether the Government are considering the next
step that should b wiken?

Dr. B. V. Eeskar: The Government ure vonsiderivg what steps should be
taken next and will ih due time. at tbe next -Sess.on of the Assembly express
it publicly. At present it is not possible to state what form it will teke.

8eth Aovind Das: 1)id the Governmeont consult Mrs. Vijayalakshmi Paudit
in this matter during ber latest visit to this country and what is the latest posi-
tion in Suuth West Africa and whether the Government bave beard anything
about it?

Dr.'B. V. Keskar: No

Sbri H. V. Kamath: Is it a fact that all the othe- countries of the 8o-called
Commonwealth voted ugsinst India's proposal?

Dr. B. V. Xeskar: 1 have giveu the names of al} the countries that voted
for and against india’s resolution. My Honourable friend is at liberty to draw
his own concluaions from that information.

Shrt H. V. KEamath: But it sppears that all the other couutries of the
Commonwea!th voted agsinst India's proposal. I hesrd the answer given.
With reference w that answer is there any proposal before the Government that
India sbould not «cver her counnection w:th the Commonweaith?

8bri B. Shiva Rao: Mav I kuow whether the Government have any inters
tiou of placing the report of the last Delegation to the United Nat'ons General
Assembly on the tuid of the House, during this session?

Dr. B. V. Keskar: 2§it is the desire of honourable members that it should
oe plaoed on the table of the House, it will be done.

8hri 8. Wagappa: Arising out of the answer to part ¢(h}, may I know the
rersons givon by tho:¢ countries who voted against India’s reeolution?

Mr, Speaker: Ordler, order.

.8bri Mahavlr Tyagi: Has the United Kingdom ever voted with us in the
United Natinng Assembly?

My. "Speaker: Order. order. .

Shri 8. V. Krishnamoorthy Bao: Has it come to the notice of the Govern-

ment that the Urnion of South Africa has brought forward a Bill to annex
South-West Afr'ca, and if so. what action do the Government propose to tske?

Dr. B. V. Xeakar: The hononrable member must be aware that we caunot
take any action direotly with 1egard to South Africa legislating in Parlisment,
before the thing ¢omes up in the Umited Natons General Assembly.

shri B. Das: Will Government ascertain the views of thia House before
they send out thg'f next Delegation to the Cnited Nations Assembly. on this

subject ? ’
Dr. B. V. Kaakar: 1 do not think there is any need fdr it.

Bhr) Mahavir Tyagi: What are the reasqne for the failure of the Governtent
to gain the support of the sister countries of tlie Commonwealth?

Dr. B. V. Kesksr: My honourable friend bas asked a question wﬁich Ido
not thipk ¢an bry noswered offhand.

Mr. Speaker: [ am pcroceeding to the next question.



STAGRED QUBSTIONS AND ANAWERS - 863
PROTECDOR TO INDUSTBIES

*5%4. Shri B, K, Sidhva: (a) Will the Honourzble Minister of Cornwerce
be pleased to state the numes of indusiries which receive protectlon from
Government §s far 28 protected dutiea are eoncerned?

(b) ls the Govermnent's policy of anti.infilation boroe in mind while
granting protection to industries and if Dot, why not?

The Honourahle Shri X. C. Neogy: (s) A lst of -industries wbich sre at
presend receiving ‘protection’ by means of protectlve duties /is Placed on the
table of the House.

(b) Yes, Sir.

STATEMENT
Names of induatries receiving protection by means of protecied dubics

(1) Preserved fruits.

(2) Starch.

£3) Suger.

(3) Cocoa and chocolate etber t.hnn :om.
foctiowuery. i

{S) Gluocae.

{6) Megnesium thonde
{7) Calcium chloride.
(8) Phospiraric acid.

(9) Bichromaies.
{10} Sodinm phoaphnbea

{11) Sodi hi Sodi wisulphice
and sodium thinsaiphate.
(12) Py jum pe te
(13) ®leic and Stdaric scids. )
{18) Abrasive papers, :0ils, etc. ‘; coated LI
Emery ciotb and #braaive abrasi ves,
rolls ; eic.
{15) Motches.
(16) Plywood iacluding plyweod paasei =
or tea cheets. -

(17) Batteas for tes chesta.
(18) Silk and artificial silk.
{19) Gold and silver thread.
130) Cotton, hair end canvas ply beliing
{21) Alloy, tool or epecial eteel.
(22} Iron or steel weod ecrews. .
123) &tee) Laling hoops:
{24) Ferro-silicon. . ®
(25) Non.fercons metals ivcluding aati
IRODY.
{2) Hurricane lanterns.
(27) Grinding wheels. 2 !
{28) Sewing machines,
{29} Stee) belt locings. v
(30! Electric motors
(31) Dy hatterica
(32) Motor vebidde batterizs. '
(33} Cycles, cyclo.frames, handle -bars. 2
Parts and scremparies. ®i

R
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8kri B, K. 8idiva: May I know whether in the list placed before the House
in answer to thir question, protection to silk rearing industry is included?
e Honourable Shri K, O. Neogy: Yes, that is one of the items.
Shri R. K. Stdhva: May I know whether the Board has sent a report recentiy
regarding this industry, and if so what the present position is?
The Honourable Shri K. C. Meofy: Yes. The report is under considera-
tion. ;
Shij R. K, Stdhva: Mny 1 know whether there is a ban on the impor-tation of
taw ailk ioto India and if co. what are the reasons for that ban?
. The Honourable 8hrl K. C. Weogy: I cannot ndd anything to the answer
on this po'nt pendiug the consideration of the Tar.ff Board Report.

Shri R. K. Sidhva: May 1 know whether there it any ban on the importatign
of raw silk into India? : v

Mr. Speaker: 1 think that was dealt with in the House two or three days
back.

sShri §, Wagappa: In addition to giving protection, may I ask whether the
Governimeut are going to give any State sid to industries that have not been-
well developed ?

The Honourable Shsi K. C. Neogy: Well, not so far as the items in the list
are concernetd

Shrimati Dakshayani Velayudhari: Is not the protection given to the sugar
industry that iz respousibie for the artiticial scarcity of sugar?

Mr. Speaker: Ordcr. order.

Shri M. Apanthasayanam Ayyangar: How many of these industries received
wrotection st vear? A=

The Honourabte Shri K. C. Neogy: I would uot e able to give the figurs
straightaway. But 1 may suay that quite a uumber of them received protec-
t'on. I have not got the industries tabulated year by year. -

*  Shri M. Anarthasayanam Ayyangar: May I know whether the protection
given to any industry bas since been withdrawn o: reduced?

The Honourable 8hri K. O, Neogy: As far as I can see, no protection has
vet beeu withdrawn fromi any industry. But in two cases out of the 83 listed
ip the statement placed ez the table, the protection has been recommended for
{ermination. ] )

Babu Ramnarayan Singh: 1n the case of the protected industries, may I
know the profit has been fixed and controlled?

The Honouratle Shri K. 0. Neogy: No.

guri B, P. Jhunjhunwala: Which are those two industries?

The Honourable Shri K..C. Neogy: One is magnesium chloride and the other
is gold and silver thread.

Shri S. Nagappa:-In views of the answer that thess industries have not been
viven State aid, will he cousider the question of granting State aid?

" Mr. Speaker: Order, order. That is a suggestion for action.

INPMOEMENT OF PAYMBNT OF WAGES ACT AND HOURS OF EMPrOYMESNT
ReguraTion Ace

»525. Syri B. X, Sidhva: (a) Will the Honourable Minister of Labour be
pleased to stat® how many-cases of infringement of the provisions of the Pay
ment of Wagss Act and the Hours of Employment Regulation Aot were
brought te the potice of the Authorities during the yeara 1947 and 1948, and.
in bow many cases was prosecution instltuted and with what resul$? '



STARRED QUESTIONS AND ARSWER3 865

(b) Are Government aware that women are employed in Dhanbad coliferies
Jhroughout the wight on loading work?

{c) Are Government aware that though the attention of the employers has
been drawn to this fact, their reply is~‘the practice of such employment for
the whole night is alIowed"?

The Honourable Shri Jagjvan Ram: (a) The Paymeut of Wages Act i8
administered by the Proviucial Governments except in regard to Federal Rail-
ways, Mines and Oilfields, for which the administering autherity is the Central .
Goverament. In regard to the latter subject the Act hgs been operstive so far
only in the case of the Federal Railways and tbe figures of infringements of the
provisions of the Act are 4224 and 4322 for the years ending the 81st March
1947 and the 31st Mareb 1948 respectively. The irregularities noticed in all
these cases were rectified by administrative action and tbe queston of institu-
o4ing prosecutions did not arise.

There 8 no Hours of Employment Regulation Act. Presumably the
reference is to the Hours of Employment Regulations prescribed under the
Indian Railways Act, 1870. There were 3439 and 2965 cases of infringements
during the years ending the 818t March 1947 and 1948 respectively and all these
were also rectified without recourse to prosecution.

(b) Women are not employed in the Dhanbad collieries thoughout the
night on loading work, but some women are put on night shift on eraployment
such as wagon loading, picking belts etc. The number of sWsh women is smsll
and they volunteer for night work when they can work with their busbands and
piecerates, earning double the amount as compared to the day wages.

(¢) We bave no information. At present there is no ban on the employ-
went of women on the-surface at night. e
8hri R. X. Sichva: Arising out of answer to (b), may T know, w hether its i8
a fact that in the Tata collieries in Jamadoba, women are allowed to’work the
whole night? -
The Honourahle Shri Jagjivan Bam: I have alreadv answered that question.

My, Spealser: The Honourable Minister bas already said that they voluntarily
Put in their work with their husbarids.

Shri R. K. 8itva: Do Governmen accept the policy of allowing women to
work at night, despite with their husbands, I want to know, Sir. -

Mr, SM That is an argument.

Shri R. K. 8idhva: Is it a fact that the League of Natons has announced
. that women should not be employed during the night on collieries?

The Hoooursble Shri Jagjivan Bam: I think my honourable friend is con-
fusing the issue with the Factories Act on other employment. In the Factories
Act. we bave made provision that no women should be allowed to work atter
10 .. The number of women employed in coal fields oit surface work during
night time is very negligible and we are alresdy emaminiog whether we can
entirely ban that. So far, we have folt that we may cause some trouble and
hardship to the women concerned, who work along with their busbands during
the night-time, -

8hri B, K, 8idhva: May I know, whether the subject of employment of
women in collieries came up before the League of Nations Conference and
whether it waa aerionsly condemned. Ii that is 80, what steps Government
intend to take in this matter ? .

The Hanourallf Shri Jagiivan Bam:.They are oot allowed to work under-
‘ground. We have banned the working of females underground during n'ght-
be or day-time.



866 CONSTITUENF ASSBMBLY OF INDIA (LEGISLATIVE) [21sT Fes. 1940
TeuL of C. P. W. D. Or¥FIcERS oN CAARGES 0¥ CORBUPTION

*536. Shri R. K. Sidhva: (a) Wiil the Honourable Minister of Works,
Mines and Power be pleased to state whether it is a fact that severa! officers
of the Central Public Works Department have been suspended and are being
tried on charges of corruption?

(b) If so, what offences were committed by them? -
The Honourable Shil Satyanarayam Sinba (Minister of State): {a) Yes.

(b) The sallegations against these Officerz cover bribery, mxs~lpproprmt|on of
Government. rtores, criminal breach of trust cheating Government in collusion
with contractors, theit, ete.

sarl B, K. Sidbva: May I know how many of such officers have been prose-
cuted for this corruption?

The Honomrahle Shri Satyanarayan Sinha: 1 want ‘notice. Sir.

8hri H. V., Eamath: How many trials have been concluded, if at all?

The Honourable Shri Satyanarayan Sinha: I want notice, Sir.

Shri B. K. 8idhva: May I know when they were prosecuted or whether the
cases are under examination ?

The Honourable Shri Satyanarayan Sinba: If the honourable member wants:
it. I will place a statement on the table.

Shri H. V. Eamath:«What steps have been taken by Goverument so far to
wean and deter such officers from corrupt and immoral practices.

The Hondurshls Shri Satyanarayan Sinba: They are being prosecuted
suspended and departmental actions are being taken against them.

8hri H. V. Eamath: What steps are being taken in regard to officers ‘in
general’.

Mz, Speaker: Order, order. Next guestion.-

8hri 8. Nagappa: May I know by whom are these officers tried. Is there
any judicial body or is there a judge trying there?

Mr. Spesksr: The word ‘prosecution’ implies 8 Court of Law.

8hbr; 8. Nagappa: May I'know whether these judges continue to be Govern-
ment servants or are they retred judges?

The Honomurahle Shri Satyanarayan Sinha: In the ordinary” course.

8hri R. K. Sidhva: May I know whether these cases were investigated
directly by the Polioe or at the instance of the Ministry ?

The Hanouwahle Shri Satyanirayan Sinha: I want notice for this also.

8hri K. V. Kamxath: Is the Anti-corruption branch of the Home Ministix
gtill functioning?

The Hononrahla Shrt Satyenarayam Sinha: Yes. It is functioning.

Dei2aamoNs aAND GoopWILL MISSTONET I8SABROAD

*587. Pandit Moukut Rihari Ya! Rhargava: Will the Honmreable Minlslee
of Commerce be pleased to siate the various delegations %0 infernniional
conferences and GQoodwill Missions for commercia! objects sent by the Govern-

ment of India during the year 1948-49 sud the expenes incored on  such
delegations and Qoodwill Missions? W

Thae Hanourihle Sbhri K 0, Weogy: I lay a statement on the table of the
House, giving the information required. ea far as available.
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Shri H. V. Eamath: On bow many such delegations or mistions were mem-
bers of this House associated?

Mr, Speaker: He can study from the statement, 1 believe.

Pandit Mukut Bihari Lal Bhargava: Does the list include the resulte
“achieved by these delegations?

The Honourable 8hri K. 0. Neogy: No, Sir. The honourable member did
not ask for that information.

Sbri H, V. Kamath: In view of the importance of the matter, may I request
you to see that copies of the statement are supplied to the members of the
House ?

Mr. Speaker: [ will take that into consideration.

Shri Deabhbandhu Gupts: May I know what is the total expenditure incurred
by Govermnment?

The Honourable Shri K. C. Neogy: It is very difficult te give the exact total
of the expenditure. T should like to explain the position. For instance, when
a dealegation is sent fo a particular country, where there is an embassy of ours
wlready functioning, some of the expenditure might be undertaken on account
of the embassy. Some of the members of the delegation may belong to the
ambnssy itself, and some officers may be sent from here. All the information
indicatmg the expenditure directly incurred by the Goverpment of India on
aecount of officers. and others, who went straight from Indis, has been supplied
ok fur as available. It is very difficult to get a picture of the total expenditure.

Shari M. Apanthasayanam Ayyangar: Iu the matter of selection of members,
is the Standing Committee for Cowmmerce taken into confidence?

The Honourable 8hri K: C. Neogy: T do not think so, and I should like {o tell
{lo House that these delegations are in most cases in the nature of official dele-
gutions and the question of selection of officers to form the delegation in consul-
tation witb the Advisory Committee ix somewhat inappropriate.

Pandit Mukut Bibari I.al Bhargava: Does the Gofernment intend te publish
a roport of the achiovements of these delegations?

The Honourabls Shri K. O, Weogy: If the honourable member were to put
#ueﬂinns specifically with regard.to the delegations in which be is interested,
shall endeavour to. do so. ‘

Pandlt Mukut Bibari Lal Bhargavn: My question is: Degs the G3vernment

contemplate to publsh the achievements obtained by these various delegations
from time to time?,

The Honourshle 8bri K. C. Neogy: As n wsatter of fact. I have today to
answ-er some questions ns régards the results achieved by some of the delegs-
tions. Tt is open to the honourable member to put questions like that.

8bri M. Apanthassyanam Ayyangar: Masy I ack if at Teast the subject matter
of those delegationa discuseed in the Commerce Ministry Standing Committes

and biiefs are supplied after taking the opinion of the members of the Standing
Compittees? : :

The Hotourable 8kri K. 0. ¥eogy: I suppose the Government will be given
some liberty of acfion iv this matfer. and T am afraid, I cannot give an assurance
that in ever¥ such case the brief to he supplied to & delegation will have to be
Plaoed before the Advisory Committee and approved by it

Ghrimati . Durgabsi: May 1 know, Sir, whether it ia atill necessary to send
goodwill missions and delegations of this kind to countries where our embaasies
are already functioning. and whether it would be poesible fo carry on the
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" negotiations through our embassies and thus effect come kind of ecomomy in
the expenditure. -
Mr. Speaker: The honourable member is thaking clearly a suggestion.
Shri M. Tirumala Rao: With regard to sending delegationa to international

conferences, is it the policy of the Government to send aa far as possible the -
officials of their own Department?

The Honourable 8hri K, C. ¥eogy: That depends on the nature of the ques-
tions that come up for discussion, and Government certainly would like to bave
8 discretion in this mautter.

Shri Mabavir Tyagi: As fur us the commercial delegations are concerned.
may | know if they are initisted by the Ministty themselves or in pursuance of
some request from the commercial community or initiated by the officers who go.

The Horoursble 8hri K. C. Neogy: I think in all these various ways.

Shri Raj Bahadur: Are there any prescribed ruIes or criteria by which the
selection to these good will missions is made?

The Honourable S8hri K. 8. Neogy: Ability and suitability.

*628 [PosTeONED T@ EX ANSWERED oX 24rit FEsnvany 1949.]
' Inpis's REQUIRXMENTS % COPRA
*529. Seth Qovind Das: (a) Will the Honourable Miuister of Commerc
be pleased te state what is the total m:quiroment of Gopra for India? -
(b) Is it u fact that Cevlon refused to sccept the rates which it bae giver
te the United Kingdom and Pakistan for ite (‘opra?

{c) Is it & fact that the Government of India gre oontemplating to rsopt‘n
negotiations, on this matter with the Governrient of Ceylon?

The Honourable S8hri K. ©. Neogy: (a)} The total requirement of Copra for
ludia is about 378,000 tons per year out of which approximately 200,000 #ns
are met from indigenous production and the rest from imports.

(b) Yes Sir.
(¢) The matter is under consideraton.

Seth Govind Dae: Is any effort being made so that we may have all our
requirements met from our country and not relying on importa?

The Honourable Shri K. C. Neogy: I understand that there ia a special
committee dealing with the cocoanut industry. I take it that thst Committee
is engaged in examining this questjon. ’

Shri A. Karunalara Menon; May 1 know what steps are being taken to
increase the indigenous production of copra?

The Honourable Shri K. C. Neogy: I am afraid that is a question which wn!l
bavs to be put to my honourable friend the Miniater for Agriculture.

ShY L. Krishnaswami Bharathi: May I know what are the countries firom
which copra is imported?
" ‘he Eauoarable 8bri K. C. Neogy: Mostly trom Ceylon, also from Seychelles
and Malays and to some extent from Fiji.
Rerozr o7 TRaDE DEXEGATION TO MrmopiE Rust

*330. Seth Govind Das: (s) Will the Honourable Minister of Commerce
be plessed to state whether any report bas been submitted by the Indian
Trade Delegation that went to the Middle Eastern Countries recently?

Bm(b) What are the chances of improving India’s trade with the diddie
¥ ? ’ .
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() What are the Indian goods that are most in demand in the Middle
East and what are the goods becb India can get from those oountries with-
-out difficulty?

The Honourable Shri K. 0. Neogy: (a) The bonourable member js presum-
ably referring to the Trade Delegat.on which recently visited Afghanistan and
lean.  If ao, interim reports bave already been submitted. More detsiled reports
‘are under preparation.

(b) India’s trade with the Middle East bes been largely affected by the
shortage of exportable surpiuses in India and, recently, in the cuse of Iran and
Afghanistan, by diffculties with regurd to transport following on Parfition.
Efforts are bowever being made to study these markete and %o incresse the
quotus of such goods as cextlles, tea, and jute goods which are largely consumed
in these countries. It is bopad that in course of time transport difficulties via
the Jund route between India and Iran and Afghenistan will slso be wmoved,
leading to the resumphon and development of commergial relations with thete
countries.

{c) [ lay on the table e statement giving the regu:site information.

STATEMENT
Indian yoods whick are moet in demand in Afghanietan and Iran and the .q}mdo whicl, Indin
oan impPore from these cowntriea.
IND:AN QOODS MOST IN DEMAND—
AfgAanistan.—Colton textiles, tea and sugar.

Zran.—Cotton textilea and tea.
'Goops WHICH INDIA CAN OBTAIN FNOM AFOHANISTAN ANO IRAN WIIHOUT ANY DUIFNULIY—

A {ghanistan.—Fruits (and eome quantity of longstaple cotton in fature}.

Iran.—Dry fraits like almonds, pistachois and dates; gams of various kinds, medicinel
berb, hides and skins; rew wool. Minerals like iion, cdpper, jead, manganese and red oxide
Manufactared goods like folt carpets, shawle and ailks.

Seth Govind Das: The Honourable Minister said that an iuterim report bes
been received. By what time is the final report expected to be received and will
it bw laid on the table of the House?

The Honourable 8bri K. 0. Neogy: I shall consider this. questlon when the
report is reoeived.

Seth Govind Das: By what time will they be recaived?

The BanOQgable 8bri X. 0. Neogy: I hope they will be received in the near
future.

Shri H. V. Eamath: Is there any proposal before the Government to form a
South Asian customs union with a wiew to stimulating trade and commeree
in this region? T

The Honocurable Shri K. O, N80gy: I am afraid nok-

TeADE BETWEEN INDLA ANP Emxs

*531. Seth Govind -Das: (a) Will the Honourable Minister of Commerce
be pleased to state what is the result of Mr. Krishna Menon’s visit to Eire to
cousider the ways and means of developing Indo-Eire %rude?

(b) Has Mr. Krishna Menon submitted any report of bis observabions on -
bis sour to Eire?

() What are the prospects of developing trade with Eire?
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The Honourahle S8hri K. 0. Neogy: (s} The talks were exploratory in nature
uwnd Mr, Krishna Menon is still cont.nuing negotiations with Liire.

(b) and (c). Government sre awaiting his report on the subject.

8hri H. V. Kamath: \When did Mr. Krislma Menon go to Eire?

The Honourable 8hri K. C. !}'eogy: He went some tirne in Deceruber, 17th
‘OF BL.

Shri H. V. Eamsth: \What are the commodities that could be exchanged
between ludia and Eire to their mutual benefit?

- The Honourahle Shri K, C. Neogy: The exports from lodia to Eire are iea,
gunny bags and gunny-cloth, and e on. So far as imports are concerned, some
articles of food like milk stufi. =

Shrt H. V. Kamath: Does the Honourable Minister propoge to send s trade
dejegation there or invite a trade delegation from Eire?

The Honourabie 8hrl K. O, Neogy: That ‘wifl depend on the report of our
High Commissioner.

Shri B, Das: Will my bonourable friend lay on the table of the House
Mr. Krisboa Menon's report when it is received ?

The Honouradle 8hri K. 0. Neogy: Until I have ueen the report, L :uu afraid,
1 o not in a8 position lo give tbat promise. '

Shri B Dag: What is the objection to laying it on the table of the House?

Mr, Speaker: That is hypothetical at this stage.

Shri M, Apanthassyanam Ayyangar: Was Eire one of the couniries that
pecticipated in the Geneva talks and whether any international, multilatersl
trade agreements were entered into with Eire?

The Honourable 8hri K. C. Neogy: 1{ow does that arise?

Shri M. Avanthassyanam Ayyangar: ! wabt to know whut is the need to enter
intn separate talks now if it is already s party?

The Honourable 8hri K. C. Neogy: 1 am afraid my honourable friend is under
& misapprehension as regards the scope of the Geneva talks. The Geneva ialka
r-layd to matters of tanff. In the present instance we are concermed with the
question of exchange of commodities. It has nothing to do with tariffs at all.

Snri M. Ananthazayanam Ayyanger: Was it a party to any tariff agreement
with Indiu? : i

The Honourable 8ri K. 0. Neogy: No. as far us I remember,

Mr. Syongy Cerron’s FLIGET ovgg INDiaN TgBiITeRY

*533. Shsi K. Hanaomanihaiya: Wilt the Honourable the Prime Minister
be pleased to refer te the answer te starred question No. 22 asked on the 9th
August, 1848 regarding Mr. Sydney Cotton's flight over Ingian territory and
state what further action the Government of Indis propose to take in this
matter? i .

Dr. B. V. XKeeiar (Deputy Minister for External Affas and Common-
wealth Relations): Mr. Sydney Cotton is no longer in the Indian sub-continent.
The question whether any further action against him is feasible is*under
consideration.

Shr; XK. Haonroankbafya: Is the Goverument awsre $hbat a cese is pending
against Mr. Sydney Cotton in England at the inatance of the British Goverr
ment? May I know at what stage that case s pending? )
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Dr. B. V. Keaslar: We are not awsare to what t
There is a csse; that muoh we know. what stage the case bas reached.

Bhrt K. Hanumanthatya: Has the Government of India received a0y >
reply to their representation in this matter from the U. X. Goveroment?

Dr, B. V. Keakar: Yes, -

8hri M. ﬂmmnh Rao: Is it not possible for the Government to institute
any proceedings against a man who commits some offence in India and gete
out of the country? ) -
o g:.lgg:lker: 1do not'nilow that. 1t is a matter of law and he can refer

Shri 8, Nagappa: How could Mr. Sydney Cotdon enter India when there
was enough guard to guerd the Indian territory?

Mr. Speaker: Order, order. '

Shri XK. Hanumwanthaiya: Haa the UX. Government taken a serious view -
of the matter?

Mz. Speaker: He can ask what the reply is.

Shri X. Hunumanthalya: Thunk you, Sir. May 1 know what is the puwport
of the refly? ‘

Dz, B. V. Eeskar! 1 am uneble to say enything further except that ihe
watter i under active considerution.

8hri H. V. Eamath: Is it a fact tbat because India wss inadequatcl
equipped in squadrons and radar equipmen$ Cotton could not be intercepted

Mz, Speaker: Order, order. Next question.
RECOMMENDATIONS 2E WORKRING oF INsURANCY CONMPANIES

t*+533, Prof. N. @, Ranga: {a) Will the Honourable Minister of Com-
merce be pleased to state what are the main recommendatioas of the Super-
intendent of Insurance upon the working of lnsurance Companies, espccially
for protecting the policy holders minimising working expenses and profits and
ensuring the safety of mvestments?

(b) What recommendations were iade by the Insurence Advisory *Com-
wittee? =

(c) Which of them have been accepted by Government?

(d) Do Goveroment propbse to establisb Control Boards as recommended
by the Committee?

The Honocurable 8hr! E. C. Neogy: (a} No recommendations have been
made by the Superintendent of Insi#ance on these points.

{b) The Insurance Advisory Committee has recommended that the Insurance
Act should be #Mpended generally on the lines contemplated in the Insurence
}Amendment) Bill that was withdrawn in Japuary 1948, and bas suggested
urther tightening up of t{be details In some of those provisions. These provi-
sions, as the bonoursble member is probably aware, preecribed restrictions on
invesimente-of the funds of the life insurance companies, prohibited inter
tooking of insurance companies and banks and simed at preventing *‘cornering’’
of contro} over insurance companies and also leid down "'magximum” limite for
expenses. The cumulative effect of all these proposals would be to safeguard
the policyholders’ interest. In one important matter vis.. limitation of the

tAnswer Lo this questiop leid on (he table, Lbe qpestioner being stmavt,
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expenses of insnrers, this Committee has recommmended that, instead of ths
provision in the Bill in this respect, there should be two statutory sssociations—

prove for lfe and the other for general iosurance business, each with a Control

- Bourd on which there would be GGovernment nominees also for the purpcrse, intor-
alia of determining, after the end of each year, what abould be apprnpriate limits
for the expenses of individual insurers baving regerd ta all the circumstances in

. that year and recommending action to the Department of Insurance to be taken
against icsurers not complying with such determination. A provision for
inspgz%ion by Goveroment of an inaurer’a books at any time has aleo been reeom-
men .

{¢; The Goverument are accepting sll these main recominendations.

(d) Government will be introducing iu the course of this session the neces-
sary legislation to implement the recommendations accepted by them. The
Question of these Boards bging established does not urise until after the House
has considered the measure.

Exporr oF Lvsggp, Lixsken On., Castox Seen aNn Casvor Omn,

*534, 8hel R. X, Sidhva: (a) Will the Hononrable Minister of Commeree
be pleased to state as to what quantities of Linseed oil, Linseed, Castor oil
and Castor seed have been exported out of India during the years 194647 and
1947-48?

{b) For what quantities of Linseed oil, Linseed, Castor oil and Castor seed,
preliminary export quotas have already been granted during the year 104849
and for what quantities more final quotes are expected to be given?

+ (c) What is the total consumption in India of Linseed oil and what is the
surplus available for export?

The Honourahle 8hri K, C. Neogy: (a) I lay on the table u etatemert giving
the requisite information. The Statistics furvished relate to exports from m-
divided India, but ns exports tcok place mostly from the Indian Porte, they
represent exports from Indian Dominien.

(b) 8,669 metric tons of Linsesd Oil and 8,387 metric tops of Linseed bave
been licensed for export against the advauce quotas for 1948-49. Castor oil is
decontrblled and no licence is required for its export. The #otal quota of Castor
Seed fixed for export during 1948 was 16,000 tope. In addition 978 #ous of
castor seed have been fixed for Germmany and a further quota of 1,000 tone for
Japan. The supplementsry allocations for 1948-49 are 8,652 metric tons of

- Linreed Oil and 10,944 tons of Lineeed respectively. Licencee for these are
being issued at present. :

() The totel annual eonsumption in India of Linseed Oil both for edible and
indusfrial purposes in estimated at approximately 80,000 tons. The surplus
available for export is about 39,080 tons in terms of oil per annum, Provided the
crop is normal.
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STATEMENT
Ezpert of Lineced Oil, Linseed Curtor Oil and Castor Seed dunny 198647 and 194748
Commaditice Quanitty ini tons .,
1948.47 194748
Linsscd Oil - i 1,213 13,270
Liasced . . 51,832 66,861
Castor Oil . va 1,088 23,663
Castor Soed . . 5,791 4,961

Pandit Lalahmi Ksuta Maitza: What is the exportable surpius of castor oil
and custor seed?

The Hogourable Shri K. C. Neogy: I would not be able to give that figure off
band. But, [ could give the figure of exports in 1947-48. |t was 33.563 tons of
castor oil and 4,981 tons of castor seed.

Shri M. Anapthassyanam Ayyangar: In spite of the decontiol of castor oil
and castor seed, how far has the export duty upon oils in geperal adversely
affected the export of castor oil and castor seed?

The Homourable 8bri K. 0. Weogy: So far as castor oil is concerned, the
export duty did affect our expart trade und that is the reason why that duty was
taken off.

Shri Goplrishna Vijayavarglya: Iz the Government doing unything to
consume this oil in India in the paint industry and other industries coopected
with this o0il?

The Eonourabie Shzi X, O. Neogy: As a matter of fact one of the factors
that bave led to a reduction in the availability of these oii$ for export is that the
internal consumption hss increased. I would not be able to answer ofthand the
specific point raised by my honourable friend. .

Shri Qoplkridhea Vijayavargiya: May I know if Government are doing uny-
thing to develop these industries which are conpected with oil ?

The Honourable 8hri K, O. Neogy: I do not suppose that Government is
eponsoring any industry for this particular purpose, but I take it that there
are industries already engaged in the line to which my honourable friend refera.

DisaBILITIRS OF INDIAN EMPLOYEES OF AN(LO IRaN7AX On. CoMPaNY

1*585, Shri V. 0. Kesava Rao: Will the Honourable the Prime Minister be
pleased to state whether any representations bave been received from Indians
employed by the Anglo-Iranian Oil Company at Bahrein regarding their dis-
abilities and if so, what action has been taken in the matter?

Dr, B, V. Keskar (Deputy Minister for External Affairs and Commonweaslth
Relmtions): Complaints have been received from one or two individuals and some
e xempioyees of the Bahrein Petroleum Compiny. The question of taking
adequate measures to sateguard the interests of Indians employed in the Oil
Companies at Babrein. has been engaging the attention of the Governmient for
some time. Receotly two of the members of the Indian delegation to the United
Nations Gencra} Assembly in Paris. on their way back to India, were deputed %o
visit Bahrein snd Kuwait and acquaint themselves with the coodidions of the
Indian employees there and their report is awaited. It is further proposed to
appoint reprerentatives of the Government of India to look after Indian interests
in the Pers'an Gulf.

Fororg of Goa

$°638. 8hri V. O. Kesava Rso: Will the Honoursble the Prime Minister be
pleased to state whether any representations have been made to or any di-
cussions have taken place with Portugal regarding the future of Goa?

+ Anawer to this uestioa laid on the able, the questioners being aheent. f

L4
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Dr. B. V. Keakar (Deputy Minister for External Affairs and Commanwealth
1telations): The honourable member's attention is drawn to my answez given to
question No. 313 addressed to me hy Seth Govitd Das on the 11th February
1949

Housinge FaciLiTies ¥oR INDUsTRIAL WORKERS

t+587. Shri V. 0. Kezava Rao: Will the Honourable Minister of Labour be
pleased to state what progress has been made in the matter of providing houaing
facilities for industrial workers in Textiles, Coal-mining, Jute and Cement ?

The Honoursble 8hri Jagfivar Ram: Very litile, I regret to say, but the diffi-
culties in regard to building materials have been overwhelming and we bave been
compelled, in this matter, to concede a higher priority to refugses.

IMPLEMENTATIONS OoF PEOViSIONS OF MINIMUM WAGES ACT IN Daiar

> AND AJMge MERWARA

*538. Pandlt Mukat Bihari Tal Bhargava: (a) Will the Honourable Miniister
of Labour be pleased to state whether the Government of India or the Provin-
cial Government of Ajmer-Merwara have received any propofals from the gene-
ral public or the Labour Officer for the inclusion of Textile Industry in the
I'rovince within the purview of the M.inimum Wages Act?

(b) 1f so, have Government taken any decision thereon?

{c) What steps have been taken in the Chief Commissioners’ I’rovinces of
Ajmer-2Merwara and Delhi for scttinug up & machinery for the fixation of Mini-
mum Waoges in respert of thosc industries which are already included in the
schedule to the Minimum Wages Act, and by which time is it likely o come
into existence in these areas?

The Honourahle Shri Jagjivan Ram: (a) Yes. Such representations hsve
been received by the Chief Comm sgioner, Ajmer-Merwara.

(b) The matter is under consideraton.

(c) In Ajmer-Merwara a surve.n has just been completed and action is being
taken to set up the required machinery, which is expected to come into existence
by the end of April 1949.

In Delhi the preliminary work bas been completed and the steps required to
be taken to set up the required machinery are under examination. T$ is
expected that the machinery will be established before December 1949.

Pandit Mulmt Bihavi Lal Bhargava: What is likely to be the compoaition of
this Board?

The Honourable 8hri Jagiivan Ram: I am sorry I cannot te!ll you at the
moment.

Pandit Mukut Bihari Lal Bhargava: When did these survey operations com-
mence in Ajmer and Delhi?

The Homourable Shri Jagiivan Ram: I cannot give you the dates but the
survey has been completed.

STRATNED RELATIONS BECWEEN LABOUR AND CAPITAL IN AiuER-MERWARS

*589. Pandit Mukut Bihari Lal Bhargava: (a) Will the Honoursble Mini:
ter of Labour be pleased to state whether Government are aware that the rela-
tions between labour and capital in the textile industry in Ajmer-Merwara are
very strained, and that there have been a number of conflicts between them
leading to strikes and notices of strike in Beawez, Bijainagar, etc.?

(b) What steps have 8o far been taken by the Local Government and the
Government of India to improve their relations in these areas?

t Answer o this question Jaid on the table, the queatiomérs being abwent.

-
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{c) What are the uverage busic wages and®deistueys allownnce of a labourer
in textile mdustryv in Ajmer-Merwux 4

d) Huve the Governueut of Indin uny information % to what are the labour
coudit.ons existing in the textile industry in Ajmer-Merwara and bave they ses
up any machinery to keep watcle over nod submit periodical reports ou the aame
to the Locul Government und the Govermneut of Indiu?

(e) Have the local Goveriunent taken any steps or exerted any influence
gpon the millowners ta improve the exicting labour conditions?

{f} Do Government of India or the Local Governtnent intend to ket up any
muchinery to sec that the various labowr relief nml reforms mensures pecessary
amder various ennctments are given effect to in this Province?

(8) Is therc nny muchiners uxisting in AjmeyMerwara for compilstion and
publication of the: Cos of Living Index in Ajmer-Merwars and if nof, do Govern.
went contemplate setting u}. onc #t an early date and if not, why not?

The Honourable 8hri Jagjivan Bam: {a) Until reccently the relations betweeu
fuhiour und cupitul in Ajmer-Merwura were far from satisfactory. The position
hus, however, improved in the last quarter during which there has been no
striko or leckout m the textile industey. As ngainst 77 stxikes in 1947, there
wore 81 strikes in 1948 which werv sll of very short duration.

{b) Bexides the Governuu-ut cancilistion machinery consisting of the Latour
Otfirer, Ajmer-Mcrwars, Works Committees have been constituted in the textile
mil® with o view to briuging about umity aud eradicating caufies of frietion in
‘the duy to day woiking of the mills. An Industrial Tribuoal and a Pravineial
Linbour Advisors Board have ulkn been set up by the L.ocal Governmens.

(¢} Avernge woues amil dearness nllowance in the textile industry are as-
below:

Averege whirey Dvarores sllowasoce
Weaving and $Pitwing DePartment. Re.)8 Ra, 34
Binwresm nod Mixing DePartivont. Re. ]l R, 20

() "Uhe Lahour Officer. Ajumer-Merwara, keeps 2 watch on the labowwr eitua
tion nud snhmits weekly, fortnightly. monthiy and quarterly reports. copies of
which are farwarded by the Iaocal Government to the Government of India.

(¢) The answer is in the affitmative.

{fl To ensure hetter sdministeation and stricter enforcemens. the feaaibiliky

of baving n separate Fuctory Ins€etorate for Ajmer-Merwara is under considera-
tion.

(¢ Under the Cost of Living Tndex Schenie of the Government of Indis, a
Family Bndget Fiuquiry wus condnered nt Ajmer m 194844, Therealter Weekl:y
Retail Prices sr'e collected and forwarded by the I.ocal Government o the
Director. Lishour Rureau. for the compilation of cost of living index numbers
which are publinbhed monthly in the Indian Yabonr Gazette.

Pandit duku? Biari Tal Bhargava: Is the scale of dearnese allowanee and
wazes the lowest in India?

The Honourable 8hri Jagjivan Ram: I cannob give a reply offband. 1 have
not compared the figures.

Shnl 8. Negappe: In view of the strike mentslity of the labourers, i Wpere
snv scheme under the contemplation of the Government in order %o sea thas the
worker becomea ultimately the owper of the fsotory in course of $ime by making
the share capital as and when they eam.

. Spaaker: Tt does not nrice out of this question.
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Pandjt Mukut Bihari Tal Bhargsva: Is it a fact tbut one of the mills in
Ajmer Provonce that is nt Bijainuger, has declired u lockout from the lat of
Yeiruary?

The Honocurable Shri Jagjivan Ram: 1 huve no informat’'on. 1 will #scertain
that.

ExpeNpITURE ON RELIKF AND REHABILITATION OF REFUQEES

«540. Giani Gurmukh Singh Musafir; (1) Will the Honoursble Minister of
Reilef and elmbilitation be pleased to state what total expenditure has been
incurred ou tbe officers staff, etc., of the Ministry of Relief and Rebabilitutioi,
its uttached oifices and allied organisations established for the purpose of re-
settlement und rehabilitation of 1.:fugees from Takistan during the finnncial
yeays 194748 and 1948.49 {up-to-date)? *

(b) What expenditure has been imeurred during the period mentioned in
puit (a) above on the relef. welfare and resettleineut of refugees under euch of
the following items:

(1) building housex and shops for refugees:
(il) granting Joans for rcsettlement; and
(i} giving financial ind in eny other form? B

The Honoarabie Shrl Mohan Lal Baksena: (a) and (b). A stutement is laid

on the tahle of the House. :

STATEMENT
Bzpenditure incurred by the Miniatry of Relief and Rehabslitarion, eti., umder vurious heade

fs) Espenditure incorred on the Officers Beaff of the Ministry of Relief snd Rehabilitation.
Expenditere so fer reported is :

1847-48 5 ¥ 18 Lakhw 83 thonsands,
194849 (Upto 31-12.48) . 38 Lskhs 88 thoueands.

Toted A7 Lakhs 21 thousands.

(b) Duto-date figures of expenditure bas not been raceived from all Provinces and States
Expenditure 30 far 1eported is given below
(i} Expendture sucwrred orn Rudding Hoxeea and Shops for Rafugees .

194748 . . . Wil
194349 2 . : 1Crore52lakha
Upto (81.1348) . 44¢ thousands.
(it} Expenditure imcurred v yrantifig loune for Resettlement :
1947-48 : . 35 Lakhs 40 thousand..
1948-4¥ (Upto 31.13-48) . E i Cro eg 69 lakba
< 71 thoumands.
Total. 3 Croras 5 lakhs 11 thousande

In addition educstion loans to the extent of £12,022 per avnam in UX. and $57.440 pee
annum in U.B.A. he¥e béen sabctioned.

(i1]) Bzpenditure incerted on giving Finanicial did :

. 1947.48 : 3 27 thocaands
5 194619 (Upto 31-124R) - 1 Lakh 66 thousaads.
Total. | Lakh 82 thowsands.

A total grant of Ra. 6 lakhs 14 thousands has been sarictioned for educationsl instita-
tiona i which refugees students are stydying end Ra ) Jakha 63 thonsands have heen
sanchioned ms & grant to refugee students in IX end X classes,

't Anawer to this quretion laid on’the table, the questioner being abeent.
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REPATRIATION OF INDIANS I¥ S0UTH AFBICA
19541, Bhri Amiyo Kumar Ghosh:
8hrl Jadubans Sabay:

{a) Will the Honourabl:: the Prime Minister be pleased to state whether
Government are awsrc that the South Africun Government ax w measure of
repatriation of the Indians in South Africa bave resorted to the policy of deport-
ing Indians convicted of oertain offences?

(b) What steps, do Govennent propose to adopt in order to counteract the
repatriation policy of Bouth Africa?

Dr. B. V. Kegiir (Deputy Minister for External Affairs and Commonweslth
Relations): (8) Governmept ure not aware that Indiane in any number have been
deported to India by the Unijon Oovernment of South Afriea as a matter of
policy. During the last few months two Iryd’'ane were deported to India. They
were convieted of offences for which they were Hable. under the existing law of
the Union, to be deported to India.

(b} It is mot in the public interest to sav what Government may do if s
¢ertuin contingency aris-s. It should be remembered that Indiane ip South
Africw, except poszibly for u small number. are South African pnationals.

INDIANS EMPLOYED ON STavr or U. N. O.

*642. S8hrl K. Hanumanthaiya: Will the Honourable the Prine Minister be
pleasedl to state:

{i) the number of Indians employe:d on the stafi of the: United Nat'ons Orga-
nizution;

(111 the numnber of Indians who should he employed in the Scereinr'nt of the
United Nations Organization according to quota: aad

(i11) the amount of money that is being mu'lunll.\' paid to the |'nted Nations
Organization by the Govermnent of India?

Dr. B. V. Kaskar (Deputy Minister for Externa} Affairs and Commonwealth
Reint ons): (i) The number of fndians employed in the United Nations Secretariat
on the 15th of Junuary 1948 wie nineteen.

(i) The number of Indians who should be employed in tbe United Nations
Secretariat on the baais of the proporiion of Iad'a’s contribution is thirty-two.

(i) Amounts puveble hy the member Nations to the United Nntions are
fixe:d by the General Assembly of the United Naticns on the basis of u percentage
contribluton for each Member Nation For the vear 1948, the contribution of
Todin amounted to Rs. 37 31.000. This exctudes about Re. 8.04.000 paid on
hebalf of Pakistan, the recevery of which is now being effected.

Tu additien. an advance is nlso made to the Working Capital Fund of the
United Nations. A sum of Re. 26.15.000 was paid on this. account in 1946 and
thie amount ik heing carried forward annually as India's edvance to the Wnrk\na
Capital Fund.

Tudia = sbare of contrhytion to the ('nited Nationss for the venr 1949 s in the
neirhhourhcod of Re. 44.81,000.

Shri K. Hlnmmﬁﬂbn: Mav T kwow why the full quota of employnient of
Indian: has not been complétetl?

4 Aoswer to this question laid on Lhe (bte. the guestioner being slsent,
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Dr. B. V. Xeakar: The number of Indians %o be employed has been the

eoaubject of pegotiation between the U. N. Secretariat and the Government of

Tndia and we have pressed regularly our case that more and more Indiaas should
be employed according to our quota.

Shri B. Shiva Bso: Is it not a fact that countries whose contribution to the
United Nations is much smaller than that of India have far better representation
on the Secretariat of the U'nited Nations Organisation?

Dr. B. V. K@Rar: Ve, it is true.

Shri L. Kristaaswami Bharathl: Who makes these appointmente to the staff
of the U, N. O. Secretariat?

Dr. B. V. Keakar: There is a kind of Commiasion, which chooses or selecte
persons for appointroent to the U1. N. Secretariat.

Seth Govind Das: Is there any Indian already on that Selection Board for the
slvetion of these Indians?

Dr. B. V. Keslmr: 1 am not awure.

Shvi H. V. Kamath: Which are those coutitrier thit have been asgigned -or
have ot a Inrger representation as regards employment than the quota allottad
to them on the busis of their contribution te the United Natiens Organisation?

Dr. B. V. Keskar: 1 huve not got the figures of the persous employed aceord-
ing to different nationalities but if my- honourable friend wante the inforruation
it. can be pracured.

. 8bri L. Krishnaswami Bharathi: Are the appointments taude in consultation
with the Govermoent of {ndia or at their instance; do we suggest the rrames for
the staff? How exactly are the appointments made?

Dr. B. V. Kegkar: The appointments are made directly by the United Nations
Orgunisation but the names recommended Ly the Goverornent of India are taken
into consideration by them.

.

Shri K. Hanumanthalya: Will thee Government of Indix take steps to have
the’r representative on the Selection Commirsion?

Dr. B. V. Keskar: 1 require notice of that.

Begum Aigas Basul: May I know if this appointment board is appointed by
rotation evey vear or is it 8 permanent board?

Dr. B. V. Keskar: It iz a board appointed by the U. N. Assembly.

Begum Aisagz Rasul: Is it appointed newly e¢very Year or is it a pertnanent
lio?

Dr. B. V. Xeakar: Tt is a permanent body. .

Shri M. Tirumala Bao: Have Government receiced any complaints. from
qualified Indians whao aought employmeut in the United Natons but c¢ould not
et $£0 ®

Dr. B. V. Keskar: Yes. 1 m'ght in this connection inform honourable
memnber: with regard to some future appointments to the United Nations. The
Selection I3oard bas asked the Government of Tndia thraugh ite Fedeml Public

Serviee Commission to select a number of Indians for appointment in the [*nited
Natons Seeretariat,.

¥ ossag [Wirnprawsz.)

-



B3¢ CONSTITUENT ASSEMBLY OF INDIA (LBGISLATIVE) [321sy Fes, 1949
RsrorN oF Mustmus FroM PAEBTAN T0 INDLA )

*b4¢. St M. Apantasayaoam Ayyangar: Will the Honourable Minister.,
of Kelief and Rehabilitation be pleased to state:

(8) "The average nuniber of Muslims who are re-migrating from West
Paluatan to India daily;

(b) the totsl number of auch migrants who have refused to be repatriated
even when they were arrested;

(¢} the steps Government propose to take to prevent such re-migration; and

{d) the steps proposed to be taken to send these people back to Pukistan?

The Honourable Shri Mohan La? Saksena: (a) Government have no definite
info mation as to the number of Muslims wi® returned %o India befere 19th
Jnly, 1948, the date on which the I’ermit System was introduced. It is, how.
ever, estimated that during the three months ending June, 1948, nearly 53.000
Mnslims returned to India by the Jodhpur Railway route alone. The number
of Muslims who ure coming from West Pakistun to india for permanzant resettie-
inent is estimated at eight per day. This figure represents the daily average of
Permits issued between 19th July, 1948 and 81st Januury, 1949,

{b) The information ix being called for.

(¢) Verwuits for resettlemnent are pranted only after the Provinces/States con-
cerned agree to the permanent return of the Muskims concerned. Muslims who
~ome on femporary pertits are not nllowed to settlc down in Ind:a.

(d) The honourable meniber is referred to the ‘Influx from Pakistan {Control)
Ordinance. 1948 (No. XXXIV of 1948) and the Rules framed thereunder, which
provide for the removal of such persona from Indin.

Shri H. V. Kamath: What restrictions nre placed by_Government on those
Muxlits who re-migrate from Pokistan to India, not for perinanent settlement.
but merely as birde of paszage?

The Houourable 8bri Moban Lal 8aksena: Muslims come here on the basig -
of temporary permits and they are required to report te the police officers of the
dist¥icts to which theyv go. If thev want to go to another district, they have
to get another permit and after the requisite period they are required to go back
to Pakistan.

Shri Mahavir Tyagi: May I know if this is the procedure also in the case of
Hindus migrating to Pakistan from India?

The Honourable Shri Mahar Lal Salsena: 1 sm not in & position to say bus
I know that many of the Indians are going on teruporary permits.

Saxdar Xukam Singh: Is it a fact that a large uumber of Muslims who
migrated to Pakistan have come back nnd have resettied in Gurgaon and Ambala

districts to the prejucice of those refuzees who hnd been given lande and houses
there?

The Hiomourabie Shri Maohan Lal 8aksens: T believe it is not so.

8hri R. K. Bidhva: Since a large number of Hindus are migrating: to
Pakistan. may ¥ know the approximate munber?

Shrl 8. Nagappa: What are the ¢onditious imposed by the Pakietan Govern-
ment to the Hindu migrators who migrate to Pakistan?

The BHanouruhie hri Moban Lal Saksens: No conditions are imposed when
they apply for permits. Only temporary permi%e are granted.

Serdar Hukam Simgh: Do thase Hindus also include Sikhs?

Tbe Hopowable Shri Moban Lal Sa¥sens: I think so.

RecoverY 0F MovasLE PBOPERTY ¥EOM Pamisran

*645. Sardar Hukam Singh: (3) Will the Honourable Minister of Relief and
Rehabilitation he pleasedd to state how manv permits to enter Pakistan were
irsned to non-Muslims to euable them to collect their movables in Pakistan ? <
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(b) Whbat percentage of their movable property could they recover?

(¢) How many of them returned without being able to recover their movable
preperty ?

The Hopourable Shri Mohan LA, Sakeéna: (a) Thirty- -three permits wers
issued to non-Muslims by the €ustodian of Evacuee Property. West Punjab,
during the period 1st December, 1948 $o 18th February 1949. No permite have
been issued, by the Custodians of Evacuee Property, North West Frontier
Province. Sind and Buluchistan, und the States of Babawalpur and Khairpuf
which have acceded to Pakistan. There is no Custodian of Fivacuee Properéy
in Eastern Pakistan. :

{b) and (c). Thirty-three permits were operated during the same period,
twenty-nine for loekers and four for movables. In the case of lockers recovery
was cent per cent. In the ease of household effects recovery varied, depending
on whether household effects were )ying with friends and were intach or hed
been taken over by the rehabilitation authorities.

Sardar Hukum Singh: How manr were taken by Sikhs and what happencd
to them tbere?

The “H anourahle Shtl m Lal Saksena: I have no informution on the
subject. T would require natire of the question.

Shri H. V. Kamath: .I¢ it a fuct thut many Muslims have removed them-
selves from India to Pakistan along with their movable property, but yét
eontinue to enjoy the income from their immovable property in India?

The Honoursble Shri Moban Lal Seksena: Ves. there are cases whers
Muslims have gone to Pakistan but so far they hiave had some members of their
families here: or some of them are managers und some of them are remitting
money derived from this property.

Shri H. V. Exmsth: Is it Govermnent’s poliey to allow such Muslims to
make the best of both wortds?

Mr. Speaker: Order. order.

The "Hanourable Shri Mohan La Saksena: The honourable member must
be aware that any foreigner can own preperty in Tnclia hut =tepe are being taken
to sec that this thing is not allowed.

Shri Madavizr TYagl: But not in Pakistant

Shri Bfswansth Das: Are similar facilities afforded hy 1he @overnment of
Ind'a to Hindus and Sikha who have left Pakistan?

The Haourslfs Shri Moban Z.) Baksena: In the case of Eastern Pakistan,
there is no such restriction and ther. are Hindus who are in India and they
are getting revenue or income from their property in East Pakiztan.

Shri Biswanath Das. May [ know whether similar facilities are given hy the
Provincial Governiients of West Punjab, Bind and the Frontier?

The Hcononrahls Shri Mohap L Saksens: Therc may be some cases where
money might have been remitted hut 2€neralty, I think this is not being allowed.

DEsEcRaTION OF 4 Hmpr TEMrie ™~ Karacsn

*546. Sarda: Hukam Singh: (s) Will the Ticnourabic the Prime Minister
be pleased to state whether it is n fact that a famous Hindu tomple in Karsehi
was desecrated and the idols broken soon sfter the signing of the TndoPnkistan
agresmente there?

(b) If xo. have Government lndged any nrotest with the (;overnment of
Pakistan and if en. what is the reply reeweived ?

L]
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The Eanourablps 8hri X. Gopalaswami Ayyangar (Minister for Railways and
‘Fransport): (a) Presumably the honourable member i referring to the
‘desecration of the Panchmukhi Hanuman Temple at Karachi on the 1Sth
January, 1949. If so, the reply is in the affirmative.

(b) We sent a telegram of protest to the Pakistan Government and requested
that steps be taken to punish the offenders, to restors the seanctity of the
origmal temple, and to protect it from similar desecration in future. The Gov-
erement of Pakiztan have expresaed their regret for the action of the culprits
who were arrested immediately after the incident. After investigation four of
;{hese hpersons are now etandiug trisl in the court of the City Magistrate,

arachi.

Bardar Hudam Singh: ls it alleged that any provocation was offered by this
Temple?

The Honourabie Shri N, Gopalagwams AYYanger: So far as our information
g€oes, no provacntion wus offered by the temple.

Shri Brajeshwar Prasad: Js it v fact that the Hindu witnesses in whoee
gresence the idols weve broken are now being threatened by tbe Government of

akistan and they are being neked to leave the country?

The Hopouralle Shri N. Gopalaswami Ayyhngkr: We have had” such an
allegation mnade by one of the chnprassis in the High Commissioner’s office.
who was one of those who recided in the premises of the temple.

Shrt H. V. Eamath: Was this outrage perpetrated when the Honourable
M:uister for Transport bappened to be in Karachi?

The Honourable Sbr: N. Gopalaswami Ayyangar: Within a {ew bours after
be took off from Kurachi!

8eth Govind Das: Mar I know what happened io the temple where shis
image was broken, snd is the Dskistan Government willing 4o restore the image
and repair that tempie?

The Honourable Shri N. Gopalaswvami Ayyangar: On that part of our protes’
we lmve not vet had n reply from the DPualdstan Government. We certainly
would press the matter with thew.

Surimati @G. Durgabal Muay I know what is the time that had elipsed
before’ they had given uny kind of information on this point?

The Honourable Shri X. Gapalaswami Ayyaagar: | think we sent eur
yprotest ahout the 17th Jnnuary and as we did not get o reply til4 the 25th, we
remincded them, and T think we got their repiy very xoon after.

8Shri Deshbandhu @Gupta: Tz it a fact that the propagimda carried on by the
Pakistan papass aganst idol worship as <ueh is responsihle for such outrages?

The Honourable Shri N. GopAlaswami Ayyangar: I am not quite so sure
‘hecause our information is that this attack was not made by the general Muslim
canimiunity hut by persons who are connected writh the Tdefence Guards, or
what they call the Pakistan Xational Guards. :

Sbrt B. V. Kamath: At the recent Iuter-Dominien (onference did the
question of religious aud culturn! vichts of minarities come up for diecussion?

The Honourable Shri N. Gopalaswami Avyangar: [t did zome up wud there
i 0 vinuse in the wircement which ohliges the Goveryments to respect cultural
and eduentionnl anl other rights of annorvities iu each Dommion.

Sbri H., V. KEamatb: Not relizions rights?

The Homourable Shri W. Gopaeswami Ayyangar: Religious rights ton.

Shri L. Krishnaswami Bharathi: Will Governnent lay on the teble the
correspyudonce between the (iocerament of Tndis und the Pakistan Govers-
aent on this sublect?
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The Hanourahils 8hri X.

all the correspondence that has taken place.

887

wami Ayyangar: 1 have practically given
They were in the shape of tels-

grams and 71 have given you the whole of it.
Occoratiovor M. C. A, Qrasrgasiy Ne~ Dgumi By Nov M. C. As.

*547. 8hrl Stta Ram £, Jajoo: (a) Will the Honourshle Minister of Works,
Mines and Power be pleased to state whether M.C.A. Quarters in New Delbi

are occupied by non-M.C.As.?

¢h) If se, how many and since when?

(¢) To whom were they criginally

-

allotted ?

{d) What steps have been taken er are being taken by Governmenrt W eject

the umuuthorised occupgnts?

The Hooourable 8hri N. V. Qadgil: (s} Yes+; a few of them.
thi 16. 1t is not possible to give exact dates of occupatior by nen-M. C. A's.
(v} A statement containing the requred information is placed on the table

of the House.

{d} Evction noticer huve been issued againet all the non-entitled occupanta.

STATEMENT

8l. Nimjofthe Momber. Perticulere of Whethsr Wbether
No. Bungalows  ensitled the Member
originatly to ettend  is occupyiag Rethuarks.
eliotted. +he budget the hunge-
ses:ion. law bimself.
1 Acharya J.B. K-ips. 1.Foroxshsh Yea. No. The sllotment of shebun-
lani. Road. low has boen cancel-
6d av the Meaber was
voh staying in the houes
hiaelf.
¥ Nhsi Bitn Chander 12.C, Feozshash  No Nu. The Buagelew is rePorted
Gapts ;i Thakur Road, to be in eccuPation of
Chedi Ll refugee familie :.
3 Sh-i Beinfice Lakrg.  16.Queensway. Na. No The bungalow is in ecca-
pation of refugee Govt
Officer.
4+ Sb i Kandes -wari 22.Queensway . No. Non. The bungalow i in otsu -
Herchad. pation of 8)me private
. petson.
5 Shri Bhagwar Din & 23-Quecnswa, Nu, No. Thia bungalow iz occupied
ShriPragi Lal by «oran  Anelo Indien
“ : Off e of U. K.
& Sh-j Gopal Narain . R Windwo- Pleca. No. No Ocoupied by refugee family.
7 H.IS. Shri M. §. Anoy. 37.Queensway, Nao. Na, Qurusied by refuges fammly.
¥ Shri Phou! Singh 12-Wind-o: Place No. No.  Octupledby refuges femily
8 Shei  Kwelputi £3Windw: Place. INo™ No, Ocenpied by tefugee family .
; Tiweri.
19 Sh-i Keroz (anihi . 20.Quorn way. Yoa No. The alletment had heen
. canceile.l a3 he himealf
wacnot stiying in the
house.
Il Mer, Jaffar [mam 32.Queensway Ye:. No. The alletment. was cer.col-

led as the Maphor was
not ntaying boensel.
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12 Bbhri HY . Ksmsth . 5-Feroschek Yeo, No. The bungalow is in ootu-
Rosd. potion of e refugee Gov -
ermment CHcer.
13 Kanwar Bhemsher 16-E, Farosshah No. In occupation of eome
Jung, Road. refugee family.
14 BhriP. 8. Dexhinukh 11.Eloctrio Lana. Yes. No. Some refugee and private
& Bbri LB. Bhatkar. families
18 BhriJeget Nemin 9- Windsor Place No. Yea. The alottment has boen
Lel. @ancel led as the Member
bhappens to be Pravin-
» oislML.A.
18 M.  Dakshiysni 1.-Windsor Place. Yes. You. Part of the 10 idence im
Velsyudhan. eocgupied by a privete
pereon.

Shri Bita Bam 8. Jajoo: s it & fact that houses ure atill standing in the
uume oi certain members thougl they have cemsed f6 be memhers of the
Assenbly ns far instance His Excellency Mr. M. S. Aney”

Mrc. Speaker: He need not ment.on names. 14

The Hanourable Shri M., V. 08d4gY%: This information is contained iu the
stidement laid on the table. )

Shrt Deebbandhu @Gupta: Is it n fact that snme of these hungalows perbhaps
two—ure oceupied by the officials of the Relief and Rehahilitation Minietry?

The Honoorable 8bri M. V. @8dgU: That information is also contained in the
statement. ]
Shrimati Dakshayani Velayudhan: What is the position of the (hiei Com-
missiner of Dellu Prownces as regurds the disputtes shout M. L. A’s. quarters.
The Honoursble 8hri N, V. @Gadgl: I( does not arise out of th's.

Shri H. V. Kamath: Did the tlonournbie M'nister Fome time late in 1947
or early in 1948 penint M. C.. A's. te share accommodation with refugeea?
The Honourable 8bri N. V. Gadgh: It is true.

Mr, Mohd. Tabir: ls it o fuct that ulthough a member of the Houvse bas

surrendered the hungolow to the office, still Government is not taking possession
of the bungaiow?

The Honourable Shri M. V. GadgKk: Only one such case has ocourred and
steps sre be'ng taken to recover possession of thie same. At the same time the
House knows that it ic the general desire: of the Government that nobady should
be thrown on the streetg without alternative accommodation being given.”

8bri Deshbendhu Gupts: Wili the Honourable Ministér give the numbtr of
menthers who are not ocenpying their bungalows at the moment but still the
tnngalows ¢ontinae to he ju tbeit names?

The Honourable S8hri N. V. Gadgh: Sixteen. T have already given the
vuniber,

Shri Mahavir Tyagi: In view of the reply g.veo hy the Hooourable M:n.ster
that tle Government hud permitted M. L. A's. o share their bungalows witb
the o fugees. v 1 know if they had aleo permitted the M. L. A’s. to iealise

rentg fromy the refugeer and if so whether it is the full rent thad is, what
Gnvenituent 1valize from them? L
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The Hanourahle Shri W. V. Gadgli: I do not think the Houae expects me
to give a detailed reply to this question. (An HMHonowanie Member; ' Why
not?’") What the Government did was. in view of the acute accommodution
situation then and the suffering of the refugeexi, Government allowed not only
the members of the Constituent Assembly but also Government servints to
shure accommodation, and to the extent to which aceomninodation was shared
it was expected that rent would Le charged. Tut there are cascs in which
this concession has been nbused. ' -

- 8hri M. Twmpala R80: May | know the number of bungalows whivls are still
ontinuing in the nume of persons who were ance M. L. A's but who are.ne
longer M. L. A's. or who bave: left Delhi?

The Honpurable Shri W. V. @Gadgll: It is there in the statement.

Mr. Speaker: He has said it more than once,

Shri Mahavir Tyagl: To protect the honour and self-respect of the M. (. A’s.
will the Honourable Minister plesse give the names of such M. ('. A’s. who
Dave let out their bungalows. so that the aspersion may not be cast on ail?

The Honoursdle Shri N, V. Gadgll: 1 am quite prepared te cutisfy the
curiegity of the houourahle member vutside the House.

Honourable Members: No. the House wants it.

The Honourstde Skri N, V. Gadgll: | require notice of that question.

8Sbri 8ita Ram 8. Jajoo: Is it a fact tlnt aliotments to certain members
have been cancelled but they are atill occupying those houses?

The Honourable Shrl K. V. @adgil: I do not know the exact position bu#
the allotment is imade by the House Committee appointed by the Horourabie
ihe Speaker. The precise role of my Ministry is to put 108 bungalows at the
disposal of this Commmittee. Whenever we get informsation tbat the allotment
hax heen cancelled we go and take possession of the bungalow.

Shri Sits Ram 8. Jaj0o: Do Government execusc the recommendations of
the House Committee?

The Hanourable Shri K. V. Gadgfl: The House Comrritéee does the allop-

went and Government bas nothing to do with it. We put 108 houses ad she
dirposal of the Committee.

Shri B. K. 8ighwa: Is it at the sole disposal of the House Committee to allot
the houses? :

Mr, Speadesr: The honourable member knows about it.
’ Issvine oF ExpoAT TeaDE LtcNcgs

*648. ‘Shri Mahaviz Tyagi: (a) Will the Honourable Minister of Commer:e
be pleased to state whether it is a fact that Government bave decided not

to issue export-trade licences to persons who have not been income.zax poyers
for the last five years?

(b) Which authority issues export and import permits to the applicante,
il on what conditions?

The HEamourshis Shr]1 X. O, Nsogy: (a) No Sir.

Attention of the honourable member ia invited to the Public Notice No. 1(2)
ITC/49, dated the 8th January 1949, issued by the Chief Controller of Impor#s,
a copy of which is laid on the teble.

(b} (i) I lay on the table a statement giving the requisite information.
(i) In regerd to the policy for 82ant of licences, attention of the honourabls

member is invited to the reply to Starred Question No. 305 by Pandip Mukué

Bebari 1al Bbargava given by me on the 11th February, 1849, on the floor of
the House.
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STATEMENT
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE
OFFICE OF THE CHIEf CONTROLLER OF IMPORTS
New Delti, the 8th January, 1949
No. 1(2)ITC/48

PUBLIC NOTICE

The Goverament. of India have decided tiiat with effect. from the | tng peziod J
Jame, 1949 applicationa for import and export licencoe whether from quote holders, mlnt
[acturern, eeughshd imperters or exporters or Dewcomers will vot be considered unlese the
applicant hae lodged mrmlutea of locometax Versfication m the prescribed form with sach
of the [ollowing licensing offices to which they make their applications for import or expors.
licencee :

(1) Chief Controller of Imports, dicw Delhi,

(2) Chief Controller of Exports. 'New Delhi,

(3) Deputy Chiel Controller of Importa snd Ezports. Bombay,
(4) Deputy Chiel Cantrcller of Imports and Expotrts Calcutta,
(5) Import Trade Contrcller, Madras,

(6) Export. Trade Controlker, Madras. and

(7) Export. Trade Controller, Amritsar.

{i) The certificates shall be in the form appended to this Notice The applicant or his
aunthorised agent should il in the particulars aa requiled in the form, on as many copies
a4 are legquired, with one additional copy to bhe intaived by the I tax Office snd
preaent them to the Income-tax authority specified in (ii) belew. The Incometax authority
will then verily the particulars from their record, subscribe the necessary verification certifi-
cstes on all copies and return them to the ;pphunt, leaving one copy for their record.

(ii) Except in the case of a ble te tax in the cities of Bombay,
Calcutts, Madras and Delhi, Jw iorm alter bemg filled in shonld be sent by- the applicspt
or by his euthorised Agem lor vanﬁcsnon te the llmomevtax Officer of the Circle, Ward
or District where the d or to tax. In the case of
applicants from Bombay or (‘Alcutta the form should be sent to the Headquarters Assistant

ommissioner ol Income.tax in thoea citiea and in the case of those from Madras and Delhi

t0 the lnsp Amistant C of I -tax.
(1) It will be ticed that the certifi cslle for pnrhcnlsu of asseszable incomea and
taxes paid for a period of last five years including the tax year 199849 This certi-

ficate once produced, will bo regarded ae valid for all applications for impott and export
licances made by the applicsnt thronghout the calendar yeas 1948

(iv) For proprietory and partnership firmoe which have commenced business after Ist
April, 1948, it will be pecessary -to lodge certificates of income-tax verification with the
Import. and Export licensing aunthorities for the proprietor or proprietors and for each of
the partoera, as the ¢ast may be.

(v) The certificate when obtained should bo sent hy the applicant or bis autlerised agent
to the licenein® anthority concerved in a cover clenrly supencn’hd "INCOMETAX VERI-
FICATION CERTIFICATE" Each certificate after tecipt in the Office of the Li
Authority conocerned will be regictered and a registration nwuber will be allotted in m
of it and communicated to the applicant who will quote the registration number promidently
on all applications for impert. sbd export licedces made thereafter.

3 The following clssses of applicanta will be apecifically szempt from the ceamemity of
producing the incometax verification certificates :

(a) Such Government and sewi-Goveroment iratitationa as are not lishle to income-tax.

(b) Firms. individuals or companies in Indisn States where Do income-tax is levied
and who have no place of business in the Indian Provinces.

(¢) Companies. paublic or private. which are incorporated under the Indian Companies
Act after the Ist April. 1848 Such companies ehould produce a certificate (rom
the Registrar of Companies concerned ahowing the dete of their incorparation.

(d) Other types of porsone who are not otberwise liable to incometax nnder section
4(3) of the Indian Incometax Act

(e) Firma and individuale clafining to he exempt from income-tax shovld give particulars
of their income and etate [ully the circomstances in which they claim to be
eranpted 2rom the taz.
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() Applicants claimi ption from the prodoction of income.tax verification
certificate will aleo be sllotted registration bwnhers in the same way as those
who are 1equired to produce the Income-tex Verification Certificste; bat the
allotzent of registrstiov nwobers to them will be done at the Headquerters
Office of the Chiel Controller of Imports, instead of by the reapective licensiag
aathorities, and requests for regiatmtion hy such applicants should be addressed
to thet office at New Delhi in a cover aoperscﬂbnr "E ptios (rom I
tax Verification Cemﬁeau After the registration number bas been allotted

and i d to the applicant he should similarly quote that number on bis
applications for an import or export licence subnmritted to the proper licensing
authority.

3. The Incoute-tax authorities coscerned hisve made artangomenta for the izsae of ‘these
verification certificates from the 25th January, 1049. Armangements have been msde for the
prompt issue of the verification certiScates by the Incometax aothorities and for the registra-
tion of these certificates by the licensing anthorities and for the communicationa of these
registration numbers to all the licerwing officers.

4. Nothing stated in this Pubdlic Notice anpl)es to applicants for import and export
liconces for small valnes not exceeding Rs, 5,000 in c.if. and (.ob. values, respectively.

$. Similarly in the csse of persoms, firms or companies who had their past import or
export business or had been resnd)ng in what it now Pakistan and are therefore unabie %o
(omply wllh the reqmroment of this notice, application [cor import or export licences will be-
vithout the pi tion of the incometax verification certificate. They ehould
howewr, produce uuﬁ'\clent. evidence 1o slow that they had their place of business or ha
been resided in what is now Pakistan snd are tharefore uneble to produce the verification
certificate
6. Should @overnment decide from tima to time to exempt any other cleutes of individoals

or firms (rom bering to produce the certificate of incometax verification, such decision wilk
be duly annomnced.

3. R. KAMAT,
Joint Becvetary to the Government of India

FORM OF CERTIFICATE OF INCOME.TAX ASRESEMENT TO BE PROLUCED
BY AN APPLICANT FOR IMPORT AND EXPORT LICEKCES.

To befilled in by the applicant for import and/or eZport licences.
1. Name and butiness address of the applicant.

2. Year tn which the buxi wasg eetablished

. Name and adire ¢ in which the spplicant
i3 axeved to inoomo.tax.

4. Whether the applicant is esees ed to income.
tax as:
(a) Individual,
(#) Hindu Undivided Family.
(¢) Company,
{d) Firm, or
{2) Axcociation of persene.

5. The income Tax Circle/Ward/Di ttict in which
tbe applicant is aseemed to incomotax.

6. {a} Referuce No. (or G.I.R. N o) of the m.ager-
mat.
(b) Partictilaveofincometaxpaic:

Year of awewxment far Income ss as:e e’ Inmome-tax ¢emerded
Purpo & of Income-tax by the Ineometax by theIncome.Tex Incomc.tix paid.
Autha ity concerned. Autho ity robcermed

1944.45. . .

1045.48 . - .
194647 : i .
1947.48 2 ¢ 5
1948.4% e . .
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(NO¥s. -~ Asnounts of inctine-tex shown in Columas 3 ant 4 aboveshould includedll form®
of tax, viz,, Income.TaX, Super Tax, (@apitel Gaina Tex), RBurchasgs, kxcess Piofit
Tex.anvd Businese FrofitTex).

{#) If any¥ incowie-teT as demsnded vomeains
unpeil, reawnz fas it ho.ld be ciearly
stated.

{d) Whether theCuinpany or Firm or Hingn
TUadiviied Family o which the asoes-
vient was medo hae beer or ie being =
liquidated., wownd up, di.solved, perti-
tioned or being decﬁ;ed inglvent an
the cece ruay be.

3

‘20 case bhero lian bedh no i0coLne $8X asmAmMoot,

whether eéturns wubmitted under Sfection =
22(l)or (2)end 18A(3) ofthe Indiaa Iaocmne

Tex Aet and if to, the amound of ipocme
respried o amX pAid for for sach of dhe five

yexes montioed in 8(b) above.

$. 'I'be nasms and address of Brench{es) of she
applioans,

I declare thatshealboveinformesioniscurrectend cutiphts tothe best of my informs)
tion and belief.

DDLE e S L Signature of the Applicant
or his suthori agent

TOBE FILLE® IN BY INCOME 'fAX OFFICER.
10 my opiuios,, the applicant mentiaded adove has been dcing overYtlicg Fowmible to pay
thie $8x demsade prompdy end *egularly end to facilitate the completion of the Fending er
oututending procesdings,

Sigpature of the Income tax Offiver

Uivele/Waed/District ...... . .............
AN L i T v
Aeal -
STATEMENT
Showisg the euthoyities =IO sxpurl snd import licencze
Eaxrone

() Chie? Controller of Exporis, New Walhi.
(2) Depoty Chisf Casbolier of Exports, Calcatts.
¢3) Depity Chief Controllar of Exports. Bambay.
(8) Bxport Trade Cuntioller, Madrea,
(8) Raport Teade Cuntrolier, Amritasr.
(6) Bxport Tiade Canteollore ot varinoy Statc Porbs.
(7) Director Gegeral of Indpstry and Supply, New Dok,
(8) Secretary to the Government of Indis. Minietry of Food. New drdin
r Iarmy :
1) Chief Contrulles of Lmports, New Delbi, "
{3} Deputy Chief Controlle of lmparts, Caleatte.
(3) Deput¥ Chief Coudrulias of Imperts, Bombey. : .
14) Import Trade Contraller, Madraa %
(8) Impart Trade Controllern ot variodd Swute Poca
(6) The Steal Import Trade Cuniealler, Caimzittn
{7) The Develpmant Ofcer (Tooks). Divertorate Gumurel of (adwmiry asd Sepply, New
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REITORATION OF AUTOMOBI(LES LEFT BY NON-MisLives 18 Wit Pt Nyae

*5¢9. Bardar Hukam 8ingh: (1) Will the lonourahl: Alinister o Relief
-and Rehabilitation be pleased to state the nuruher of wolor cars and motor
lorrea left by Non-Muslims in the \West Punjub ar [oreibly taken potasksion
-of by the Government of West Punjab? :

(i What is the tetal velue of siteh vehicles?

(¢} How many of these liave been returned to the nwners?

(¢ 1= it ¢ fuct that their yetwrn © the rightiul ownerts hine been avfused nl
spite of the Inter Dominion Agreements? P

(¢} What steps der Goverimietd propose 1o take to bring these vehicles: to
the Inclian Dominion and to refurn then: te the rghtful owners?

The Honourable Shri Moban Lai"Sakaena: (a) to (¢). The formation is
bLeing collected and will be laid on tle: table of the House in due course.

() The Government have no mformation,

{¢) Under the Karachi agreeweni the two Deputy High Commissioners
(lulivndur and Lahore) have to plan the movement of movable property from
on¢ Dominion ta the otber. A pracedure is being evolred and is expected to
volne into operation soon.

= £
InMporT or Copra axp Cocoaser On rrom CpyLox

*550. Mr. K. A. Mohamed: Wilj the Hnuoum! le Ain'steer of Comnseree he
pivesed to state

(n) whether Governtnent have entered into any agreemeut with the Gov-
ernmeut of Ceyion for the import of Copra or Cocosnut Oil during the yr:ar 1940,
aodl

(1) it so, the quantity of Cobya ancl Cocoanut Oil to he imported and the
cost thereof? :

_The Honourable Shri K. C. Neogy: (a) No Sir.

{b) Does not erise.

Mr. K. A. Mobamed: May | know whether there were sny negotiations
going on in this connection.

The Honourable Shri K. C. Neogy: Yes.

Mr. K. A. Mohamed: Mag | know the result of the negotiations?

The Hanourable Shri K. O. Neogy: We could not come to noy settlement.

Mr. K. A Mohamed: May [ know the rate proposed by the Government
and the rute demanded by the Cevlon Government?

The Haonourable S8hri K. O. Keogy: It is rather a complic:ated watter. It
i& nor merely the rates but the periods of tbe agreement that are involved. If
my honourable friend would give notice 1 would give a complete answer.

Usa oF Gopaurti PORT I¥ ORISA

>561. 8hri Iskshminareyan Bahu: Wit the Honourable Minister of W<rb
Alines #nd Power be pleased to state to what use is the pott of \Sopalpur in
Oriars put now” by Government? ¥

The Honourable Fdxi K. V. Gadgil: Gopalpur is s minor Port under the
sdministrative control of the Government of Orissa. It is presumably used s
a minor Port.

‘Srijnt Kuladhar ORalida: May 1 know what tonnage of sbips can use tbe
Port?

The Hmonrable 8kri X. V. Gadgil: [ require nosice.
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EwrroyMeNT or WoreN ¥ow UrnER.sROUND WorE IN KorBA Cost Mivxs

°863, 8hri R. L. Malviys: (a) Will the Hofourable Minister of Labour
be ploaticd to state whether Government are aware tbat rhe latourers in ths
ooulminrcs in Korea State (Central Provinces) are oasurl labourers wao are
used to work along with their families, and ‘that due to the prohibilion of
the ewmployinent of woumen for under-giound work with effect from 1st Januury,
1949, there bas been considerable dissatisfaotion among them?

(b) ls it » fact that a reprcsentation has been made by the Chhattisgarh
Colliery Workefs [Federation of Manendragarh, Koreu State (Central I'rc-
vinoes), to Government to ;)ro(ride alternote employment to the wonwen iab-
ourers of Korea Coal Fields?

(¢} 1f so, what steps have so far been taken by Government in the matter?

The Honourable Shri Jagjivan Bam: (a) This matter was brought to Govern-
ment's notice last month by the honourable member himself.

(b} Yes. The honourable member during the course of the discussion
suggested that sonie houkes for miners m:ght be censtructed out of the Korea

Coal Mines Labour Welfare Fund so that employment may be found for ¥he
female labour.

(vy The suggestion will be vonsidered only after the Govermanent have taken
over the administration of the Coal Mines Labour Welfare Fund in Kores
State.

Shri R. L. Malviya: How lbng will Government take to take over the

y adwninistration of the Coal Mines Lahour»Weliare Fund of Koresn State?

The Hobdourable 8iui Jajvan Bam: The matter is already being examined
and ns soon @i all our Central Acts are enforced in the states whioh have
merged with provinces we will take over the administration of the Conl Mines
T.abour Welfare Fuud of Korea State.

Mr. Speaker: The question hour is over.

(b) WRITTER ANewWERS
Coat, Mves Lasour Wevurape Funp

*563. 8hri R. L. Malviya: (a) Will the Honourable Minister of T.abour
be plessed to state the total amount coilected “towards the *'Coal-Mines Lab-
our Welfare Fund” up to December, 1948 and the ezpeaditure under various
heads viz., (i) housing; ' (ii) health, sanitation and antimalaria measures;
(iii) hospitalisation; (iv) educstion; (v) improvement of standard of living
includiny rewreational facitities and (vi) facility for work?

(b) What steps bave so far beem taken by Goveroment to educate the
coalmine laboureré and their children?

(¢) What is tbe cost incurred towards the administration of the T.abour
Welfiatn Fund? . ”

(d) What is the number of labour quarters conswructed so far and what
is the nmount spent for the purPoes?

(¢) What is the scheme of- Government for construation of labour qulr-
ters 'md will it be completed within the epecified period”

The Honourable 8hri Jagitvan Ram: (s) The !ollmng are the amounld
esollecied during the yeare from 194448 40 1847.49:

Re.
1944485 ; 7,086
194546 . 47,82.570
194647 . 43,43,038°

194748 . 48.23,768
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The cstinated ‘ncome during 1948-49 is Rs. 75,00,008. loformation regard-
iug the actual amount collected durng that year upto December, 1948 and the
expenditure incurred under the various heade e far is being collected and b
will be laid on the table of the-House.

(b) As purt of 5 scheme for the welfare of women aud children in the
ooulfirlds, DemonBtration Centres are being opeped at differeint places in the
conticld areus as opportunity occurs and finances perm.t where ciuft educat'on
it Leiny imparted to women and thé alphabets ave beng taught to mincrs’
children.  Visuul educatien is provided by the mobile cinemu umt muintained
by the.¥uid. The Fund's mobile shop vans and moble canteens which vigit
the collieries periodically are provided with loud speukers und the Funda
officers give talke for the benefit of mining population. A scheme for providing
adult eduoation to miners is under examination and it is proposed to construch
schools for miners’ children in townships which sre heing built a; part of a
genera! scheme for Bousing the cos! miners.

(c) The following is the expenditure incurred towards admiustration of the
Coal Mines Labour Welfars Fund during the years 194445 to 1946-47:

Rs
14445 g 2 55
14344 ; ; 137.?{!2
1846 —47 " : : £8.255

(d Su far construction of 98 quarters for mioers bas becu completed. 750
«iarlers are aswering completion. Information regarding actual expenditure
incurred is not readily avaluble. 1 may however mention that the estimated
cost per house is Rs. 4,000.

(¢) I would invite the ultentior: of the honourshle member to the reply
yiven by me on 3nd April, 1448 t1 question No. 1177 on the subject agked by
8hri V. C. Iiesava Rao in which I had explained the scheme of fhe Government
for conslruction of _miners’ guarters in coalfields. The* efecution of
schem> was to bescompleted m about § yeats. Theperiod & likely to tw pro-
longed in view of the unti.inflation measures now undertaken hx Governmens.

LasovR WeLraze Foxp oF Komes State 1y C. P.

*654. 8brl B. L. Malvlya: (a) Will the Honourahle Minister of Labour
be pleased to state what steps have been takem hy Government to talke over
the Labour Welfare Fund of Korea Stste in the Centrai Provinces?

(b) What is the total amount of the fund coliected, what was the «xpen-
diture incurzed and what was the balance received hy Government ?

(o) ls it a fact that most of the fund is spent on anti-malaris measures
aud if 9. what amount has been 8pent on this head?

(d) Is s a fact that anti-malaria activities in Koren ‘vere carried on by the
Bengal Nagpur Railway 4dministration nnd if so. what was the total expendi-
ture and what percentage bas been cootributed from the¢ fund?

The HomoOurshle Shri Fagiivan Bam: (a) The Government have asked the
Coal Mines Welfare Commissioner to visit Korea and to submit in eonsultation
with the local authority concerned detailed propoeale for collection and
adminiatration by the Ceutral Government of the Welfare ceqp in Korea.
Centzal Provinces Goveroment bhave

(b) Thie does not arise in view of the reply given to part (a) of the question.

(c) The o diture incurred on anti.malaria measures in Kores during the
Years from 1 45 to 1947.48 is s Sollows: -

Ra.
104445 . . -72.126
548 . . - 98.075
iMe—£7 . . " 74,477

194748 -7 . X108
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So far wy information is aveijable sbe total snnual income of the Korea Coa
Minea Labour Welfare Fund i8 about He, 4 lakba.

(«) \utiavaleriv teesures in Korea are carried out by the Bengal Nagpur
Railway Administration. T bave given the figures of totzl expenditure in
in the ey to part (c). The entire expenditure is met ont ol the Kcrea Coal
Mines Labour Welfue Fund

Laso:k WrLraxE Fuxp Aovicory Comsutsee or Komea BraTe IN C. P.

"555. Siri R. L, Malviga: (s) Will the Honoufnbic Minister of Labour
be Lhased tr state whether Goverument prmpiose to take any steps o include
a vepreseutative of labour from  Korea Coaifields in the Advisory Com-
roitree of tht (loul Mines Laboyur Welfsre Fund to safegusrd the interests
Af luboc: in thig tiel] and if so. When?

{h) flave Government any soheme for the welfare of pbour. in Korea caual-
field. and if so. what? ’

'd

(¢) Is it u fact that the Lisbour Welfare Fund Advisory Committee of
Korea vepresented to the Governmment of India through tbe Government of the
¢wural Provinces for the sanction of Ra. 1,800 per month for the educatinn
of lsbonr in Korvea Coalfield and if so, with what result?

The Honourable 8hrl Jagiivan Bam: (u) This point will be considered nfter
the Usvermunent bave taken over the sdministration of the Korea Cosl Mines
Yabour Wotfure Fand.

th) Ciovernment bave arranged for the execution through the sgency of the
Buangal Nagpur Rallwsy Admonistration of usti-voularin iuessures expenditure
on whivh is heiwy et from the Korea State Coal Mines Labour Welfare Fund.
Furtler Welfare Schemes will be considered after the administration has been
$aken over,

(¢l No such rupmsentshon has 8o far been reoexved Hpourable member,
.bowever, mentioned this during disousson.

+568. {PoSTPONED To B8 AWSWERED oN 24Tm FEsruAmy, 1049.]
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES
(PART II—- PROCREDINGS OTHER THAN QUESTIONS AND ANSWHERS)
Monday, 21st Februery, 1949.

The Assembly met in the Aasembly Chamber of the Council House & a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G V.

Mavslankar) in the Chair.

QUESTIONS AND ANSWERS
(8es Part I) s

A5 AM.
MOTION FOR ADJOURNMENT

Fast BY ProrF. SHiBBAN LaL SARSENA
Mr. Speaker: I have received not'ce of an adjournment motion b
honourable member of this Honse in ¢tnnection wi.th the fast of Professor

Shibban Lal SaMena who i8 a member of this House.
I am sorry, I cannot admit this motion as it has nothing to do with the
responsibility of the Central Government,; it is a purely Provincial magter.

Shri H. V. Kamath (C. P. and Berar: General): May I have my say, Bir?
Mr..;epelbr: No :ay; it is disallowed.

DEATH OF SHRI KIRAN SHANKAR ROY

Mr. Speaker: I have to invite the attention of the House to the very sad
and untimely demise of Shri Kiran Shunkar Roy who was a memper of the
Ilengal Cabinet und a member of this House. He was a prominent member
in the Congress and rendered very valuable servive to the country. We deeply
mourh hie loss at such a time as this.

The Jfouse might respect the memory of the deceased by

silence.

standing in

PAPERS LAID ON THE TABLE

IntERIM REPNRTS oF MERCHANT Navy TraNING COMMITTEE

The Honourable 8hri K. 0. Neogy (Minister for Commerce): T lay on the
table & copy of each of the five interim reports® of the Merchant Navy Train-

ing Committee.

PUBLIC COMPAN(ES (LIMITATION OF DIVIDENDS) BILL
PRESENTATION of* REPORT OF SELECT COMMITTEE

The Honourable Dr. John Matthai (Minister for TFinance): I preseut
report af the Select Committee on the Bill to limit the dividends which rus-
be paid by public companies.

* Not printed in the day’s Debate.
Deb.

the

Copies pinced in the Library of ths Houre.—Fd of
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THE RAILWAY BUDGET—GENERAL DISCUS'SION—(‘oncld.
FirsTt STAGE—CONCId,

Mr. 8peaker: The House will now proceed with the General Discussicn of
the lailway Budget.

Shri A. V. Thakker (Saurushtra): I wish to bring to the notive of this
House the very great necessity of the railway under comstruction which is
ealled the C.1.C., that is to say, the Central India Coalfields railwavs which
octunects the Eutni-Bilaspur line with the East Indian line on the loop line
passing via Dultonganj. This Railway is 8 very important Railway for two
rensons: one is that it develops the coaifields of Central Indin, and the other
reason in that it taps a very untapped part of the country—almost unknown
part—I mean the two big .areas culled Surguja ar3 Jashpur. I bave recendly
travelled in that area for the purpose of exawining the work of
tribal welfare. I found that it was a part whioh has not been tapped
at all for s» many years in the past and it was almost terra incognita and
people could not travel there both on account of the want of roads as well
as railways. -

Now the construct.on of a part of this Ruilway has already been started
at the east end o! that line. The amount of one orore of rupees which has
been esrmarked for that purpese is very inadequate in my opinion, and 1 feel
that i[ the Honourable the i{ailwny Minister can see his way to increase it,
it will be a very good thing for the development of that part of the zcuntry.

[At this stage Mr. Speaker vacated the Chair, which was them oocup ed by
Mr. Deputy Speaker (S8hri M. Ananthasayanam Ayyangar)].

That part of the country is inhubited by a very, very backward class of
people. Again, there is a very large quantity of coal available in that area.
Other minerals besides coal can nlso be tapped very easily, and 1 hope that
ncgessnry surveys have been made for that.

Another matter which I would request the House to sttend to is amenities
for third-cluss travel. QOne particular mnatter with regard to that is that
almost all the railway compartments contain saats fixed longitudinally and
not croks-wisse. | mean to say that if the seats ure arranged cross-wise instead
ot longitudinally, there will be a much better seating arrangement and there
wouldd be less overcrowding thun ut present. The two instances of Railways
using such a sort, of compartments are the G.I.P. and the B.B. and C.I. Rail-
ways. In all the trains which run between the Cities of Poona and Bombay,
mnny of the compartments have got seats cross-wise which casily accommodate
the crowds; the beuches cannot be occupied by more thun a fixed nunber cf
persons, or less, then the, bench can nccommodute. There is a central cor-
ridor passage all along the train, und thus overcrowding in certain compart-
ments is reduced to a great extent and the number of vacant seats will he
minimisced altogether and nobody cun occupy more seats than he is entitled
tv. The second train which uses such a kind of carriages is the B.R. and
C.I. train running from Delhi to Bombay, culled the Delhi FExpress or Bombuy
Express. That line also has got compartments arranged cross-wise and there-
fore it gives the number of seats that ix requred for the number of reisons. It
gome times so happens that some bullies travelling in the compartment occupy
the whole of the bench meant to accommodnte five persons, thus adding to the
overcrowding. Thercfore, if the Railway management soes that it will be
profitable to have seats cross-wise in the third-class compurtiments, it would
add very greatly to the seatng accomruodation. If the seats are s» arranged
ihat one person cannot take more than one seat, then it will be to the comfort
»f the travelling public——at least the gentle class of travelling public who wil}
rnt hu'ly others or who will not elbow out others and who will not fyht, at the
wmoment. \

(676)
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The question of third-class uccommodation is a very old business and the
cr.ticism levelled against it is the sume every ycur but nil the same we should
supply thcia more amenities in as much as they supply the real finance of the
Raillway passenger truffic. 1 Lope that the question of third-class travel will
be better attended to in the coming year.

Pandit Hirday Nath Kungru (U.P.: General): The honourable the Minister
fo; Transport- has presented ue with a lucid end comprehensive survey of the
working of the Railways during the year 1948-49. He has been anxious to
<xamine: the facts objectively, KEvery page of his speech bears w.triess to his
desire to arrive at an impart.al est.mate of the efficiency of the railway admi-
nistration. We all appreciate the pains that he has taken to arrive at an
unbiased judgment on this matter and I think the House will agree that the
views expressed by him in his speech show no kind of prejudice, in favour or
£gainst, any particular thesis.

My honourable friend has referred to two very important questions in the
course of his speech, the financial position of the Railways, and their opera-
ting efficiency. 1 should like to deal with certan aspects of them that have
beet: ignored by him. But before I do so I must refer to two other matters tha
<caimot be passéd over in silence in this debate.

The first po'nt relates to the non-publication of the report of the Indian
Xailway Enquiry Committee. The honourable the ‘I'runsport Minister told us
that the report was sent to the, Press soon after it was received and that it
would be distributed to honourable members as soon us printed copies were
received from the Press. This is 8 very inudequate explanation of the failure
of the, Government to make the report available to honourable members at
loast a week befere the Railway Budget debate. Had any Lkeenness been
sbowu in the matser either by the Transport Ministry or by the Railway Bourd,
I am certain that the report would have been long ago in the hands of houour-
sble members. The negligence of the Government in this respect has greatly
deiayed 8 proper consideration of the Committee’s muin recommendations.
They will be discussed by the legislature a year hence and it is obvious that
this deiny will in no small measure prejudice its consideratien.

Sir, the honourable the Transport Minister has told us thut a senior officer
has been placed ou specinl duty to obtain the orders of the (iovernment on the
Committee's recommendations. The officer is an able officer, but he is unaware
of the background of the Committee’'s recommendations., He has not been
given the assistance of anybody familiar with the evidence received by the
Committee or the information collected by it, nor so far as 1 know could he
have had the time to go through the records himself. It is obvious that
this to will prevent as full and impartial an examinntion of the Committee's
recommendations as may have baen expected, had the officer concerned
received the assistance that he was entitled to.

My second point refers to the delay in the publication of the Annual Rail.
way Report. Last year about this time only the Second Volume of the Report
was available. This year only the first report is avuilable Some
explanation ought to be forthcoming of this delay. It is very unsatisfactory
“that the Railway Board and the Railway Ministry should not make the Report
available to the members before the Budget debate takes place, I hope tha$
everv care will be takeu in the future that the Report comes out well beforw
the Budget debate takes place.
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1 should now like to refer briefly to the operating efficiency of the. Railways
Operation covers two questions—transportation and power. My honourable
friend the Rallway Minister has dealt only with the first question. It wae a.
12 Noo pleasure to the Indian Railway Enquiry Committee to find that an

N improvement had taken place in the utilisation of wagons and the pun-
ctuality of trains sfter July 1948, and it is a matter of great satisfaction to me to
learn that this progré&s hse continued. The running of block trains and the
increase in the speed of goods trains is reflected in the improvement in the turn-
round of wagons, the per.od for which bas declined from about 15 days in June
1048 .5 about 12} in December 1948, The Railway Board and the Railway
Ministry are entitled to the credit due to them for the improvement they have
brought about. I hope that thgy will make every effort to bring about further im-
provement. I do not want to crit.eise the Railway Board who have, it seems
from the results, brought about an improvement, but so far.nas the wagon
turn-round is concerned I think 1 should point out tha¢ when the Wedgeworxl
Committee cousidered this matter. the then trun-round of B. G. Wagons was
between 10 and 11 days aud the Committee referring to the example of South
Africa thought that this could be reduced to nbout § or & days. We hnve
therefore a great denl of progress to muke before we arrive at the target
recommended by the Wedgewood Committee.

Again, T find that in one place in his specch the Railway Minister has com-
pired the coal loadings in 1047 and 1948. T am very doubtfil whether sach a
comparison can vield anv useful results. The ycar 1947 was an abnormnal :ear
and the report of the Railway Board for 10948-49 ihows that the total truffie
corried in 1947-48 was nboud B} per cent. lrss than that carried in the proeviene
yeur,

Now, I come to the very important quest.on of the availabiliiy of posver.
Tle Railway Minister has referred only to, what I wight call, the “‘ph.sicsd
causes’’ of the shortaze of power. He has spoken to us of the age of the
engines and the difficulty of securing spare parts and adequate steel suppiies.
T for one feel that the heavy reduction in the availability of engines is a more
gerious matter than the physical causes that he has referred to. I shall place
twe facts before the House to enable it to know how serious the deterioration
in this respect is. The Railway Enquiry Committee bave said in their report
that the average number of days engines were in workshops increased by
A7 per cent. on the Brond Gnuge and hy about 132 per cent. on the Meire
Gnure. The Committee took full account of all the difficulties referr=? to by
{he Rnilwav Minister. But it, nevertheless, cRme to the conclusion thnt better
resilts conld have been obtained had more superviron and better mannge-
ment been observed in the vt'rorkshop'_i,

Wel), better supervisicn is  difficult T admit nt the present time with a
Jepieted supervisory staff. But it was the Committee's considered view
that, with proper organisation, direction and management. better results
couid he obtnined. A great deal depends on the selection of the superior offi-
ecrs. porticulurls the chief mechanieal engineers on whose keenness, efficiency
sud driving power, the working of the workshops and the runming-sheds.
Copernde: in nn small mansues,

There is another matter to which 1 should draw the attention of the Honse
and thit is the fall in the nurnber of engine miles per engine failure. The
Rnilwuy Enquiry Cowrnittee hag pointed out that there has  breu a fall of
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about €8 per cent. iu the number of engine-miles per engine failure in 194748
as compuared with 1938-89. This shows thut the maintenauce of engiues in
{ha runnivg sheds is very uneatisfactory aud requires the serious consideration
of Governmeut.

Another factor that I may usefully mention is the deter.oration in respecé
of engine utilization. The engine-miles per eugine on the line on the broad-
guage decreased from 79 in 1938-38, just before the war, and 75 in 1946-47 to
72 in 1947-48. Oun the E. I. Railway, Sir, the figures bas declined from 77 ig
1938-89 to 5G in 194748. This is startling and is due to the inefficiency of
mamtenance work. Unless ouy mechanical workshops and the running sheds
are made to work with greater efficiency, I am afraid thut the renewal of the
over-age locomotive stock and the availability of steel supplies and sp.re parte
will not produce the full result that the Trensport Minister se¢ems to expect
from them. :

T should in this connection like to refer o one other important matter end
‘that is the efficiency of the superior and subordinate staff and lubour. The
Railway Enquiry Committee, after making as careful an enquiry as it could,
©oame to the conclusion that there was o reduction in the efficiency, not
merely of the subordinate staff and labour, but of the higher staff as well.
Judged by auy reasonable test efficiency has fallen ai round. There is
wndoubtedly an impression among the ralway staff and labour that they are
not being fairly treated by Government. I have no doubt that my honourable
{riend the Rsilwuy Minister is doing his best to create a feeling of content.
ment among them. There are inany causes that lead to dissutissfaction at present,
It is not possible for me to refer to all oi thein. But, generally speaking, 1
think that greater attention should be puid to the messures calculated to improve
the efficiency of the stafi such as better training, provision of better avenues of
sadvancement and above all the creation of an esprit de corps and the spirit
of national service among all ranks of Governmeut setvants.

Siv, X am about to close. While labour ought to receive the reward that is
its due, and while the railway staff have a right to expect a Iiving wage from
Government, they must realise the moral obligation that rests on them to do
what lies in their power to improve the working of our largest national
concern.

I have puinfully observed during my tour with the Railwav Enquiry Com-
mittee thut there was little keenness among the subordinate staff and lahour
to do their work efficientlv. In regard tc this matter, the superior stafi tco is to
blame, because I um snure that with hetter management and bettar driving
power on the part of the superior staff, better results can be obtained even now.
But the railwas staff und lubour must themsclves realise the duty that they
owe to the country. Unless thev are prepared to work for the rnilwavs in a
apirit of national service, the task of the Transport Minister and of the Ruilway
Boord will continue to be difficult. We shail watch, Sir. during the next. vear
with great interest the efforts of our leaders and of the railway authorities to
infuse such a spirit into the railway staff and lubour.

8hri R. K. 8idhva (C. P. and Rerar: Genwral): The honourable Minirter's
speoch wis, I must sny, very outspoken and he did not mince matters wheo he.
refexred to the many' subjecta relating to the railway working. I could not go
into the detnils, at the short time at ms disposal, of the various figures of the
worlting of the railwanys, but T will confine: myielf to three subjects for the con.
siderntion of this House. namely, the grievances of the public, the shortage of’
wagons and corruption. 1 shall  hurriedlv deai with these sunbjects and try
to bring to the notice of the honourable Minister how far these tbree subjects
have caused great discontent both amongst the travelling public and th=3
truding public. ’
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The honourable Mini<ter stated that there has been noticeable implove-
men! in the arrival of trains. I am prepared to accept that compared with
lust yeor there has been an improvement in the punctuality of trains. He has
statedd in his speech that 80 per cent. of the trains arrived punctually. T will
not call it 'a noticeable improvement' but I will call it a ‘slight improvement’
The 60 per cent. Sir, which he has mentioned is also correct, but as to how
this 60 per cent. is worked out and as to the alarming conditions of this pun-
t:tuality, of the depmuture arid the arrival of trains, T would like to enlighten
the House. We will tuke for example our own hoime, namely, the Delhi
Btation. I will also not quote the previous times, but take the period from
18t T¢bruary to 15th February. Now in the departure from the Delhi Station,
8ir, except for four days; all the trains departed at a Iater time than the
scheduled time. On four cases, the trains left at the scheduled t.me. ‘The
rest of the dayr, namely, eleven days, it was 00 per cent.

8hri L. Krishnaswami Bharathi (Madras: General): All trains or some trains?

8hri R, K, 8idhva: All trains. You can very well understénd what is the
time of departure at which a train has to start punctually and to the scheduled
timo. There was no question of any intermediate stage where the delay might
have been cuused and a# I stated in iy speech last year, it is all due to the
indifference: and the negligence of the staff; they generally do not start at
the right time from the terminus station. Sometimes when the driver is
aviilable, the conductor is not there and when the conductor is there, the
driver is not available. Thege are factors to which T would like to draw the
attention of the Hoénourable Minister and he has to give us an explanation as
to why 8o mnany train: actually left the Delhi Station, the startn: point so
Bate. If you take the time of arriving of trains also at the Delhi Station
during these fifteen days, you will find that in the E.P. Railway, none of the
trains arrived at the right time and the minimum. was 74 per cent. and
maximum was 95 per cent. In the foreign Broad-gauge Railway the mazimum
was 78 per cent. one day at 67 per cent. one day 67 per cent. one day 47 per
cent. four days 33 per cent. and the average comes to neatly 60 per cent.
That the Honourable. Minister’s calculation is correct, I do not dispute, hut
I would only request him to bear this in mind as to how many trains come at
a late hour. The Honourable Minister hns stated that 251 coaches wera
received on the first of April from the Military authorities and 172 new coaches
were introdueed. Now, you can imagine that nearly 423 new additional
coaches were introduced during the year. If you take the avernge capacity
of one coach which varies from 100 to 110, then these new coaches wonld
nfford an additional capacity for 46,580 passengers.

The Honourable Bhrj N .Gopalaswami Ayyangar (Minister for Railways
ond Transport): 1Ia it per day or for the year?

8hri R, K. 8dhva: Jt is per day. Tf you take an average of 100 as the
carrying capacity for a coach and multiply that by 428 new coaches, it will
eome to 46,530 passengers carried per day. With all that, it is still a mystery
to me, and I want to know why there is this avercrowding in spite of the
increase in locomotives and increase of coaches. I am prepared to accept
arguments such as shortage of locomotives and shortage of coaches, but that
it rot the only argument. The reason is inefficiency, indiscipline, irresponai-
bility, carelessness, negligence, lack of duty on the part of large number of
officials, Sir. That is the main reason and unless the administration and the
‘honourable Minister give this matter their serious attention, any number of
locomotives You may introduce and any number of new coaches you may intro-
duce. the condition is not going to improve.
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Then 1 would like to draw the attention about the long distance psssengers
for whicl: the Honourable Minsster of State has tuken a little interest in provid-
ing u special coach, I am very glad that he has made the arrangement, and I
have noticed at the starting point the officals do take notice that only throngh
pussengers for the long distances are allowed iu this coach. But my repord is
that at the intermediate stations, the ordinary passengers get into this compart-
ment and there is no provision made to prevent this. I would like to draw
his attention to this and to see that while these long dstance coaches ara
introduced—it is welcomed by the public—it is really ured by the long dis-
tance travelling public only. I aleo understand and I know that the speocisl
third-class which is called the ‘Fanata’ train has been introduced from Delhi
to Paina. It has become s very popular train and I would request him to see
that such trains exclusively for third.class passengers are extended from Delhi
to Amritsar, from Delhi to Ajmer, from Delhi to Jhansi. These are the three
routes where there is a henvy truaffic and I sve no reason whatever with the
udditional coaches at their dsposal and when they could manage to run ene
through train to Patna—this popular train, as I would call it—why ¢thould
they not pay a little more attention to increase the number of such trains. It
i8 no use waiting to watch what the result is going to be of this one track. The
risk has to be taken and when it is noticed that the train is popular, 5 or 6 third-
clngs through passenger express trains should be introduced immediately. You
will then be able to popularise the third.class travelling. The Honourable Minis-
ter of State in reply to a question said that he was very anxious to introduce the
touring coachen to attract foreigners. I huve no objection, Sir, to that. I am also
for introducing third-class touring conches. But I do not want him to concentrate
his attention to these matters until the third-class travelling has been made really
satisfactory. When vou are ccnfronted with w0 rany difficulties it is not proper
to divert the wuttention of officials to other matters. Let me tell you if the
officers are engaged on new matters, which they consder to be more important
then the comfort of third-elass truvelling will be ignored. When I stated that
this negligence is due over ail these matters, I would only quote one paragraph
which {he Indian Railway Enquiry Committee. 1947, has stated in this con-
nection. On page 511, paragraph 52, it says:

“Iu spite cf the increasing number of locomotives and wagons, the tonnage of goods
handled has declined. There has been a large increase in the number of pessengers carri-
ed. but at the expense of serious overcrowding. The {falling off in the railways' ablity
to move gooda troffic at the war time level ie to & large extent due to reduced efficiency
and reduced output of work by staff, and pertly to @ lack of proper initiative. directio

and guidance from the top.”
This is the finding of a committee which was appointed hy the Government

1 do not want to go into the details of number of recommendations that they
havc; made. This book was supplied to us very recently and I do not think
anybody could do full justice to it in tho very short space of time.

8Sir, I crave your indulgence for a few minutes more, because I have to
touch on some important matters. Coming $o the question of wagons, as
stated by the honourable the Minister in his speech, add.tional wagons have
Lbeen put on the lne: 2349 wagons up to the last March and 485 during this
year. Despite that, the distribution of wagons has not at all improved. I
have been receiving complainta from various commercial peonle 4uving that
a grent deal of favouritiem goes on in the supply of wagons. Only three days
ago, I have received a letter from Messrs. Muccadam Kalianji Bhanji and
Co.: they have sent a copy of the letter written to the Qeneral Manager,
B.B. and CI. Railway. I should like to read the letter in éxtenso to enable
the honourable Minister to find out how far this favouritism prevails in the
matter of granting wagons. The letter runs as follows:

*“The Goods Buperintendent advertises inviting applications from the public for al'ocat

ing wagous of different sections for different kinds of gocds, hut applications are no: ac
vepte] from the persons or Muccadams or their agents who were waiting for the whole day
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and night in long gueue for submitting the wupplications being accepted without assign-
ing any ressons wherens Messrs. Sukarchand G. Shah und one Menji Khutau doing business
in hie own name and also in the names of DBharatkumar 8hivji aud Kothari and Ue.
(carting .fenta]‘arg greatly favoured, though such procedure is not announced for ac
ceptance ol applications in this manner.”

*Our clients are able to prove that the Officers are accepting such applications from
these persons and are one or the other influenced by these partivs and some other parties.
And our olients further submit that they have seen dy\ese Officers using the cars bearing Noa.
BMX /1602 and BMX/8903 belonging to Mr. Manji Khatau for attending their private
work.  Our clients further suspect that even underhand dealings may be current. Our
cliente state that this favouritism needs special inquiries and investigations and our clienta
are prepared to afford ail facilities. Our clients respectfully state that all the public should
be equuily treated without any favour and no priority should be given to any person or
pasty."’

I have given a concrete exhmple to show as to how the public are prepared
to zo.operate with the Government in respect of this kind of favouritiam und
corruption, or whatever you may call it. Apart from this, I hav.: got so 1ymny
gthnr instances which I am prepared to supply to the Honourable Minister if

e wants.

I have to state one more important matter as regards the safety of the
passengers. 1 have received 8 letter from Mr. P. C. Mukerjee from Calcutta.
He has invented a kind of device whereby he says that....... o

Mr. Deputy Bpeaker: That letter has be:n sent to ali the memnbers. The
honourable member need not read that leter. '

"8hri R. K, 8idhva: I made epquiries from the Railway Commissioner to
find out whethor the trial given to the device in Calcutta was successful. He
to!d me, that the general inenager's opinion is. that it is not satis’actory. But
thig gentleman is sure—] do not know if what he says is correct—that this
device reslly prevents nccidents and ancillary subjects relating to them. I
ahould like the Honourable Minister to take an interest in this matter. That
gentleman is prepared to come to Dethi and give a8 demonstration. 1 would
suggest to the Honourable Minister thut he should invite all #he members to
the Delhi station to see his demonstration and let us see for ourselv.s whether
this devine i3 1enlly satisfactory or not.

The Hounourable 8hri N. Gapalaswami Ayyangar: I would only ask, if I may
interrapt for « minute, whether honourab’e members would distribute them-
selver betwern the two trains which would come against each other in crder to
test the device.

8hri R. X. 8idhva: T do not know. This gentleman calls himself a8 scient'st,
s export; he has been supported by many newspaper editor::.

Mr. Deputy Bpeaker: The Honourable Minister has received ¢ copy of the
letter. ‘I'he honourable member’s time i8 up.

8hri R. K. 8idhva: I would, nt the end. only submit one point about the
Bilver Arr:w train to which some reference has becn made.

Mr. Deputy Speaker: The honourable member's time is up; he has tnken
morw: than fifteen minutes.  Canwot he reserve these remarks to his cut
motion

Shri R. K. Sidhva: As I have stated, some locomotives have been intro-
duced; hut I asked a straight question how many of the 1476 locomotivas which
are under repairs since Iast year, have been repaired during the year so that
we may bave an idee of the questjon: but no reply as to the number of cngines
veraired iz forthcommg. Similarly, I received a report that some socalled un-
servicenhle wagors were lying at Halisharpur yard near Calcutta. The report
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of the Superintendent was that with a little incresse, say 10 per cent., in the
schedule rates, these wagous could be made serviceable. 1 am told that these
wagons were sold at Rs. 250 cach. 1 .would request the Honourable Mimster
to look into this matter. 1 would suggest to the Honourable Minister that
uuless the inetficiency and irresponsibility which ut present exists umoug the
staff is removed, any number of locomotives and additional coaches which are
proved by the figures, are not going to solve the problem of the travelling
putlic.

Mr. Frans Aothony (C.P. and Berar: General): I feel that tirst of all I

should welcome the Minister for Rai'ways and his colleague the Minister for
‘Troneport to their new office. I am certain that the whole House unanimous-
ly wishes them the very best of luck in their dificult and responsible uudr-
aking. )
I know that T have always been regarded as a rather bitter critic of the
railway administration; but my criticism has, in ty opinion, always been based
on sound reasons, I am the first person ta be impatient of facile critics and
would be mingiciuns who think that by a mere wave of the wand or glib proposals
the whole administration can be cotiverted overnight into a perfect system
giving equnl satisfuction to the uscrs and employees nlike. Under the cirzum-
stances which face us toduy, I feel that the budget is, by aud large, a good
one. .

Those whk, aie inclined to be impoient about the railway administration
should rememnber certain inescapuble facts. They hive got to rem:mber the
vasiness of thie administration with its inevitable complexities and uttendant
ditficulties. We have got to remember the legacy of the war, 8 war which were
out and destroyed rolling stock which in 1989 wns already outworn. We can-
not forget the shock and dislocation of partition which practically denuded
some of our ruilways of their running staff. I think I am right in saying that ou
the Fas¢t Indian Reilway, the running staff wes depleted to thd ¢xtent of
almost fifty per cent. It is axiomatic that running steff c¢annot be replaced
and cannot be trained overnight. I think the Railway administration, in the
way that it hus weathered these shocks d:serves our commendation.

The decision to set up a locomotive bui.ding institution at Chittaranjan
gives intense eatisfaction to me and to those who have cried ourselvi:s honrse
for many years fecr th: recognition of this long overdue and vital need. My owa
feeling iz, in spite of whut Mr. Sidhva has just said, that the railways have
donc comrendubly well in the matter of the running and punctuality of trains.
I think I can ssy that I do much more travclling perhaps than any member
of this House; with my constituency, I have to travel throughout the length
and breadth of the country. My own personal experience is based on travelling
on many railways in this country. The trains are today runuing much mcre
punctually thur they have done for meany years. I thiuk that one of the main
reasons for this increased punctuality is the dropping of the system of porling
‘of engines which I had asked for wome time ago. T know the trains are still
running lste; but perhaps some of the reasons are unavoidable such as the need
to use over-uged enginea. On the other hand, T feel that there are one /ir two
eliminuble reasons for the centinued late running of trains. For iustunce, I
feel that unrcasouable delays arc often made because of the time taken in the
un-landing and lending of freights end parcels

T now comme to what I consider ta be certain major remediable items in the
raiiway adminivtration. The Railway Minister has told us that measuies have
been tuken to eliminate ticketless travel. These measures have met with some
degree of success. My own feeling is that measures have not heen adequate
or coemprchensive enough. My own estimate is——and I am prepared to say
that my ¢stimate is as good as the Railway Minister's—that we are losing to-day
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on un average Re. 5§ crores a year from ticketless travel. I arrived at this osti-
mate by remembering that we expect almost 11e. 85 crores as our passenger
receipte. Rs. 70 crores of this amount will come from the third c.ass pussen-
ger and I think this is an estimate which errs on the side of conservatiam when
I suy thut one cut of fourteen third class pussengers travels without a ticket.
1t is not encugh, Bir, to have ad koc meunsures upplicable to c¢ertnin provinces
like the Unite] Provinces. My own impvession is that this problem is as acute
in all the provinces in India. The other day T was travelling between Itarsi
aicl Jubhulpore, my home town. About 200 porsons descended on this parti-
cular train like o swarm of locusts. They invaded all the compartments with:
“equal impartinlity. They travelled down several stops and got oft very happy
looking, appurently in the knowledge that they had travelle:d without a ticket.
I feel that apecial measw’es can be introduced immediately for strengthening
the ticket checking staff. You may consider the advisability of
increasing vour staff, but I think n great deal can be done by a better
distribution of their present duties. 1 fiud that by and large thero
are very few truvelling ticket inspectcrs. Then 1 have always r:garded it as
being pointless that at large. junction stations you should have five or six ticket
examiners .cunging about. People who travel without tickets do not wait 1o
alight at junction stations. If you have more travelling ticket inspectors I
think ths position can be remedied. My own impression is that on passenger
and slow trains you do not find any travelling ticket inspectors and it is pre-
cisely on these trains that you get most of your ticketless travelling.

Then we have the notorious fact that ticket collectors do tuke consideration
from pecple for ullowing them to alight from or get on to truina. At cortain
" junction stations today. ticket. collectors in collusion with other staft are alleg-
ed to have pickings from this source which amount to more than the daily
salaries of some of our Cabinet Ministers. Then I believe tl:at some of this
ticketless travel is forced on people, owing to the fact that they cannot get
tickets from over-crowded ticket windows, at which the clerks dawdle about
iseuing tickete as if time had stopped to watch their lethargic movements.

Theze are some of the considerations which I put before the honourable
Ministor to help eliminate ticketless travel.

I now come te what I consider an important aspect of the budget which has
tended to give it the false and misleading complexion of a surplus oudget. On
puper it is undoubtedly a surplus budget. Eut I woulq ask the Railway
Minister, if this budget were more squarely based on a sense of morality and
real democracy, couls it be a surplus budget? I remind him of the fact that.
the expenditure programme contemplates Rs. 70 crores as expenditure. I
remind him of the fact that of this huge wmount, th: misernble, niggardly
paltrv sum of We. 1-1/2 crores has been earmarked for pasecnger amenities.
But that is 1ot the whole story. Of the Rs. 85 crores of your estimated re-
ceipts from passenger traffic, Rs. 70 crores will come from third cluss travel,
and of this Rs. 1-1/2 crores that you intend to earmark for passenger ameni.
ties, T do not believ: that even Re. 1 crore will go to the third class passenger.
Most of this patry. niggardly sum will be taken up in your cutting down,
modifying and changing your first and second class compartments, because this
decirion to reorganise railway travel will tie you down to devoting all your tims
to first and second class compartmente—enlarging them, cutting them down,
rebuilding And modifving them. I regard this as a reckless, irresponsible and
wenton decision. | do not blame my friend over there for thoy have nnthing
to do with it. 1 do not blame the railwav administration. This decision was
taken by the Central Advisory Council for Railwayve. of which I am a 1:ember.
I say this in fairness to mvaelf that 1 was the onlv dissentient member. I
begged the railway to consider the psychological, ph) sical and financial aspects
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of this step. I said you would lose tfinancial'y aad that it would ereate hard-
shipa for the middle and lower classes and resentment among your subordinate:
staff. But who lstens to advice from persous who have not the halo of a
particuler politicsal party. I blame the railway administration for acoepting it.
It should have been abundantly clear to a person of the mean:st intelligence:
that this recklera step of unwarranted, unjustified reorganization would lead:
to what has happened. And what has happened? The only person who has
benefited is the first class traveller. The second class person travels as one in
sixteen in a compartment from Delhi to Bombay. The third class person stilk
hangs out of doors and windows and gets killed with a monotonous regularity
which is ccoepted by the public and administration alike in a spirit of resigna-
tion which is suggestive of primitive, oriental fatalisan. What has happened to
your subordinate staff? Men who were entitled to inter-class travel have been
degraded to third-closs travelliug. Men who overnight and in  comfort
travelled to their work, today sit up all night in the second class compartment
they arrive at their destination utterly worn out and exhausted, no good for

their work.

T make an appeal to my friends. Have some courage and imagibation.
This thing has been n hopeless, miserable failure. Recognise your 1:istake and
hav: the courage to recognise it. We have nob the rolling stock to pursue
hair-brained and high-falutin schemes. All our energies should have heen con-
centrated on one thing, and that. is the improvement of travel for third cluss
passengers. What are you going to do with this reorganization scheme? You
have to cut ou! servants compartments and rebuild coaches. for whom?

The next preblem that I wish to touch upon is that which relutes to the
problem ot railway lahour. This problem is of paramount importance and over-
shadow: the rest of the railway administration. All your budget calculations,
the future of the railways and the future of this country to a large extent de-
pends on whether the Railway Minister is able to apprcach this problem in a
spirit of imagination and courage. I have pleaded earnestly in sesson and out
of season to Members who held this portfolio for some imagination and courage,
It is nrt that they have not been able hut they have lacked imagination and
courage. They have been led by their noses by their permanent officiais. They
have fed tamely out of their hands. I am not pointing a finger #t my friends
there. They are good fellows, able and as patriotic as anyone who bus gone to
jail for his political conditions. But I say fo my friends, Mr. Gopalaswusmi

yyangar and Mr, Santhanam, that while you must make the maximum uee of
their administrative ability, it is your business to humanise and democratise
their psychology. If you allow them to hureaucratise and imperialise your out-
look, th2u nothing can stop a clush between the raiiway administration on the

one side: and rai'way labour on the other.

My friend has spoken in his budget sp.:ech of an apparent conflict, between
officials on the one side and railway labour on the other. This is »fficial escap-
ism par excellence. There is no apparent conflict. Let us recognise facts.
Let us be honest and having recognised this fact let us work from the pre-
sumption that therc is a real conflict. I place the blame predominuntly on the
railway edministration. I am not for one moment glossiug over the fact that:
there is a section of railwaymen who have fallen under evil counsels and are
conmitted to ideologies which are directed to oreating chaos for chaos's suke.
But I am talking from experience. when 1 say that the bulk of railwaymen are-
bluff honest psopie. They do not want. monetary relief. Why arc yon toying .
with this melem and giving Re. 10 here and ther¢? You do this Lecause you
single out some favourite union and make them the sole arbiters of the rail-
wayman’s destiny. I tell you and I am speaking with authority, that rail-
waymen are not concerned with doles here and there, of ten rupees here or
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twelve rupecs there, which in the aggregete conies to & huge bill. They gre
concerted with more rudical matters. They are concerned with their grievsn-
ces whbich have galled tlicir souls for many msuny years. I have told you over
.and over aguin that it is the railwaymen’s other grievances that matter with
-them, and I have asked you to consider them. 1t will not cost you : rupee.
But if you consult your friends over there, they will say it may involva some
loss of alieged face but it will cost you nothing. You have not made, mv
friends there bnve not made, one iota of departure from the old highhanded un-
democratic system of procedure which the British laid down. The mass of
railway labour today will not tolerate the substitution of & white bureaucracy
%y a brown bureaucracy. They will not tolerate the perpetuation by their
own peopls of British methods of arbitrariness and suppresgion, T'hat is why 1
have asked, and I have asked it in season and out of season, that you shculd
‘whange your rules with regard to appeals. Is it asking too much? A% pres.nt
there is no security of service ou the railways. This is the only department

which has the despotic right to remove a man without any reason being assign-
ed for such removal.

I bave asked that you should do away with the system of selectior which
lias become a ramp and scandal. The smug reply has been that the rail-
‘way administration is run on a business basis and as such they could no: do
-swity with the system of selectien which is accepted by all business houses. 1
tell you that today the basis on which selactions to poste in the raillways are
made is a powerful source of favouritism, nepotism and corruption, Membcrs
of the Railway Board have even been accused of it. Officers of a particular
-caste want men of a particular casts te get this or that job. Why are you
afraid? I have asked you to go back to the old system of seniority cum selec-
tion? Provided a man is suitable then promote him on the basis of zeniority.
But this present method is a canker and it is eating into the souls of the railwuy-

Mr. Deputy Speaker:.The honourable member’s time is up.

Mr, Frank Anthony: 8ir, I will only take two more minutes.

8hri B. L Sondb! (East Punjab: General): Let him continu:, Sir: He
%knows his subject very well.

Mr. Frank Anthony: Sir, there were manwv things to which I would like to
have referred but there are one or two practices to which 1 shall now advert.
"There is this corroding practice of making railwaymen officiate for two, three,
four, five, ten or even fi'teen years. It is lantsstic. it is almost incredible.
1 know of ~usis where men have served for years in the senior cadre: they have
gone through the junior cadre. and these men after having served many vears
in the scniov ¢ndre retire as drivers. It would be comparabiy to V. P. Meuon
who i8 Secret:iv of the States Miuistry, who has risen from th: ranks, after
‘having worked ns a Secretary is made to retirc on the position and pension of
n head clerk. Do you regard thic ns being fair to the railwaymen? This is the
syvstem which vou have refused to intere’ere with and it has been the cause of
creatin.; an acute senwe of frustration and bitterness. I also feel that you are not
‘being fair to the older men. Th.: older men today will not acocept promotion.
Tromotion usualiv means Irish promotion. A senior subordinate getting about
Rs. 800, Rs. T00 if he accepts promation gets about Rs. 200 less in salary. The
-zesult is thut you see the sight, referred to by my hanourable friend Mr. Kunzru
«f a slackening administration. Beardiess and bespectacled youths are getting
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acoelersted promotion op the reilways. Why is your reilway edministration
slackening? It is because of these inexperienced young men, cAokras, wha
bave not the knewledge or capacity to keep your administration as strong as it
ought to tL.e.

Finglly there is this cruel habit of taking away what the railwaymen al-
ready Bave. You have introduced these new scales for the running staff. My
information is thst several of the men are going to lose. Do not tuke away
anythiug from your subordinate staff. If you do not want to give them any-
thing extra I do not 1tind too much but I do plead with you not (o tuke away
anything from them which they alrcady get.

Finally T conclude on this note. It ia something which may bo regarded
as hetero§<.x and will probably shock my friends over there. I {eel that tho
time has come tu take your courage in both yow hands and really centraise the
railway adniinistration. I suggest for your consideration—I do not muke it &
dogrnutic: thesis—that wou condler svriously the advisability of duing away
with the systemy of General Managers of railways. This is an accident and &
relic «f history. As company-mannged ruilwnys come under state manage-
ment, the state took over the whole actruiuistration en bloc and contiuned the
svitem, 8o that. there is perpetuation of variety of scales, overlapping of autlo-
vity and duplention of expenditure under an absolutely nerveless udministra-
tion without any co-ordination. As a member of the Pav Commission T might.
tell aou il wo were shoclwd at the diwersity of seales ang the diversity of
conditionsg oLtaining in ditfercut railways-—men getting different rates of pay for
doing precicely this smme types of work.,  We made recmmuendutions with the
gpecific objret of introducing wniform seales wll over.  Bnt what wiss done?
The matter was left 4o the different General Managers who have perpetuated
the sume diversities: no two rai'way men doing the same type of  work and
under the same Government geét the same scale of pay. T tell my friends
thiat they have get a wonderful opportunity to display what T rogard as o kttle
courage and imaginution. I have said it over and over again. Toduy you are
wordang for an independent Todia. 1 believe that railway lahour is todny awuit-
ing lemdership fror: yon.  If you give them a fair deal we will not have all this
talk of strikes sand strike ballots. Give them a fair deal and I am ubsolutely
confident that railway Inhour will rally to the Adiministrafion, becaunse essen-
tially' thex are as nationalistic ns any other section of employees.

The Bonourable Bhri K. Banthanam (Minister of State for Railways and
Transport): I have been following the Railway Budget for the last sixteen-
vears. first 08 a journalist and ls#er c1s a member of thic House and I have been
following ail the criticisms of this Assemhly, T believe I am not exaggerating
when I say that in no vear has the criticism of the budget been «o 1nild ay
this y2ar. I say this even after hearing my honourable friend Mr. Sidhva and
Iater the eloquent speech of iny honouralle friend Mr. Anthonv. Tf the eriti-
cism has been nild I am under no illusions on that account. I know that
many members of this House are deeply dissatistied with many nspects of’
railway adininistration as it is, hut the members have genernlly trzalized that
the causes of this clissatisfaction are to a large extent beyond our econtrol.
They are aware that: it is due to the fact that the previous government pursucd
a short-righted policy and made the big railway svstem of Tndia dependent on
foreign industry for the purpose of locomotives, spure parts and for its machine
tmls.  Then there followed the war and following it came the dislocation
cansed hy Partition and communal conflicts.

Maulana Haerst Mohani (U.T.: Muslim): 8ir, on a pcint of ord.r, can tlhe
Honouralhle Minfcter he allowed to reply at this stage?

Mr. Deputy Bpeaker: Oue Honourable Minister will intervene in the dehate
aud another will round up the dehate.
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The Honouradble Shri K. Slnthini‘m‘: 1 th'nk the wildness of the oriticism

‘is also due to the fact that we have taken all- possible steps to ovei'come the
existing ditficuities. ZI- '

Criticisin naturully. was concentrated on the position of the third class
passenger. 1 ugree with every criticisin that hus been made regurding the
wngatisfactory position. It is true that there is sbametul overcrowding. ¥ shall
Jjust quote u few facts to show how it is inescapable. On the 81st March, 19389
there wire 82-4 million passengers travelling every month on the Indian rail-
ways. On the 8lst Murch 1948, 88 million passengers were travelling every
wonth: that is 144 per cent. more passengers were travelling by the Indian
railways on the 8ist March, 1948 every month than on the 81st {’Iarch, 1989.
To carry these passengers there were on 3lst March 1948, 10,80 carriages a8
against 11,839 cerringes on 81st March 1989, If we have nearly 2§ times
nuinbar of pusseugers and less number of carriages overcrowding is an inevitable
mathematicul rosult and nothing that anyone can say or do can change this
fuct unless of course we take the far more drastic alternative of controlling
Tailway travel and rationing it. Sir, we have seen the evils of coutrol in other
.aspects and I am sure the House will rather prefer the evils of overcrowdiug
than that we shou.d restrict the freedomn of the ordinary peasant of India to go
over the railways. The overcrowding itzelf can be relieved only when we have
tnore couches, when we have more locomotives and when, in certain
instances, we have also increased the capecity of the track. Wa have
tuken steps to do everyone of these things. As you all know, we have ordered
& lurge number of locomotives from abroad. In this connection I would like
to utter a word of warning. For free India at the present stage there is a veri-
table conflict between the needs of the present and the needs of the future.
The othar day when there was the Food debate, many honourable mcmbers
pointed out that by pouriug out crores and crores of rupees abrond we are c:n-
promising the progpects of our futur.: development, that for every ton of wheat
or rite which we buy we lose valuable machinery with which we counld build
up our industry. The same is true in the case of locomotives, coaches and
other materinl which we buv ubroad. We must concentrate our resources for
buying machinery with which we can build our locomotives and our coaches.
Therelore. while we should try to relieve the immediate overcrowding I should
1ike the House nlso to remember that in this process we should not squander away
our foreign exchange resources too inuch and therehy handicap the - future
generations that will come after us. We have taken all possible messures to

relicve overcrowding in the nearest possible future. We have not reinained
qu.te on that account,

Babu Ramnarayan 8ingh (Bihar: Geuneral): What are those measures?

The Konourable Bhrl K. Banthanam: We have ordered locomotives. We
are building coaches and we have also ordered coaches. We urc doubling the
track wherever there is congestion. Al thesc measures put together wid re-
lieve overcrowding in the near future. Meanwhile we have taken steps to see
that at )cnst long distmice passengers have a little more comfort than the
yenernl mass of third class passengers. Many honourable members have. re-
ferred to the reservatien which has been adopted at all the tcrininal stations
for long distance passengers and the complaint has been mude that though this
works well at the terminal stations people crowd in at intermediate stations.
It is true and 1 may promise the House that we shall take a'dequut'e nieasures
to see that these pnsseugers get uninterrapted passage to their destinations.

My honourable friend Mr. Anthony pointed out that orly Rs. 1} crores
have been set apart for passenger amenities. That is quite true and I have no
tesitation in accepting that it is nat a big amount. But I do not think it is
.quit> fair to compare the receipts from third class passengers with tre awmount
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yrovided for amenities, because out of the earnings from the third class pas-
sengers the I'nlk of it, must go to the locomotives, coaches and all, and railway
track also. Iliwen third class passengers have the use of these.

8bri R. K. Sidhva: All passengers usc them.

The Boaourable 8hri K. S8anthansm: All pastengers use them and therefore
the eamings cannol go merely for amenities but they have to go for the general
working of railways. But so far as passenger amenitiss are concerned 1 am ae

.anxious wi any member that we should step up thie expenditure. But we have
got other ditiiculties which prevent us from going snuch further than we have
done. There is the difficulty of getting material. ¥or instance we wunt to put
covers over platformis which is one of the great neads of third class pussengers
-wthey have to wait in sun and ruin, in open hot or cold platforms. Covered
platform is one of the urgent necessities. 13ut we cannot get galvanized sheets,
steel and other materials. Similarly we would like to electrify all the stations
wherever electricity is available.  Certainly we do not want our third class
passengers to be groping in the dark. But it is difficult to get wire and
.other electrical materials. As soon as we can get them we shall
try to step up the passenger ameunities and see that as many amenities as possi-
ble are provided for them. 1 would like that within the next three yrars we
should be able to exhaust all the amount that is available in the Betterment
Fund. It is to euable the House to watch the progress of the amenities that
wa huve scparuted the Betterment Fund from tge rest of the budget so that
every year you may be able to keep a close watch us to the progress made in
this mattu:-,

8hri H. V. Kamath P. and Berur: General): Sir, is it not time for the
House to rise?

Mr. Deputy Speaké¢:. Will the honourable M. .uster take more than five
aitutes ?

The Honourable Bhrl K, S8anthanam: I think I will require another fifteen
minutes.

Mr. Deputy Speaker: Then he can continue his speech after Luuch.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

11

The Assembly re-assembled after Lumch at Half Pust Two of the Clock,
Nr. Deputy Speaker (Shri M. Ananthasayenam Ayyangar) in the Chair.

The Honourable Sbri K, S8anthanam: The new classification came into
operation on the lst of January this year and it is too early to form a correot
judgment regarding the resu'ts, but I differ altogether from the view expressed
&y Mr. Anthony thnt it was a mistake and that it should be rectified im.
mediately. Sir, it is not an experiment. which hus been taken up in haste; %
has been denianded for the lnst twelve years. JIn 1937, the Wedgwood Com-
mittce Reported.

“We hrve been impressed with the wasle of accomimodation invoived in maintlinino%

four classea of travel on Indian trains. We cannot help feeling that the whole questinn
upp:r ¢lass anrcommodation should be reviewed.'’

Since then, persistently, yeur after vear, on the floor of this House member
after member has demanded the abolition of at least one of the upper classes.
To have two similar clasges for the rivher middle class passengers amounted
not only to o waste of accommo:lation, it involved n concentration of attention
on the convenience and comforts of the upper class passengers.

1t has been asked, what has the third class passenger gained by this new
re-olrssification? Iinmediately neither in accommodation Ror in fares has the
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third-class passenger been affected, so it msy be sasid that, directly, nothing-
bas altered so far as he is concerned. But. Sir, a8 a result of this re-classifica-
tion one of the castes which bas been sitting over hie head has disappearsd,
and I think it would be altogether reactionary to bring back that caste and re-
introduce the four-ciaste system in the Indian Railways.

1t bas also been argued that the first.class passenger has benefited. S8ir,
if a gallup-poll is taken of the former first class and second class pessengers,
T um sure that one hundred per cent. of the first class passengers will ask for
the restoration of the old first class, while I expect 25 to 80 per cent. of the:
old second class passengers will ask for the restoration of the old second class.
The tirst class passenger paid a little more than the present Class ] passenger,
but often by paying a single fare he got the whole compartment. That was
the ndvintuge of the old firat class—that it wns n gamble; if vou pay one fare
or two fures you can probably pget a whole four-berth compartment to go about.
from one end of the country to another. Tt ig to stop that wastage of accom-
modotion that we have amalgamated both the old first and second elasses and
introdnced a middle cliss which ix calied Cluss T.  The standnrd of accommo-
dation in the new Class I is much inferior to that of the old first class and a
little superior to the old second class. Therefore, to say that we have abo-
Iished the old second class and not the first class is a mistake. What has hap-
pened iz that a new class between the two has been introduced for the con-
venience of those who have been accustomed to go in either the old first or
the oid recond class. In other countries, ordinarily there is only a two class
svetem and I do hope that before long India too will move towards that simple
classification.

8eth Govind Dag (C.I’. and Berar: Gencral): Huve thut. Tt is much better.

The Honourable S8hzi K. S8anthansm: But pcoplc who are very enthuslastte
for change begin to protest and abuse when the chatige actually comes.

8hri M. Tlrumala Rao (Mndrns: General); This is not the change we nsked
for.

The Honourable Shri K. Banthanam: People forget that while theg now
expatiate on the ndvantages of the old second class, for the last six years of
war the second class travel has been as crowded as the new Class 1I. I have
travelled often by the second class both at night and day, and I have found
passengers rushing into the second class end there was no accommodation,

ghri B. L. Sondhi: When did you travel by railway? For the last six
mmonths you have been going by air.

Mr. Deputy Spesker: But he knov:s about it. The Minister may go on.

The Honourable Sbri K. Santhanam: Well. T may inform the honourable
member that probnbly even teday I hnow more about all the clnsses than the
honourable mewber.

Shri B. L. 8ondhi: You were saying that vou travelled by rail. T only cor-
rected Yom—you never travel by rail now.

Shri Xhsndubhai K. Desal (Bombay: General): Has the passenger carrying
capacity by tbe new classificabion increased ?

: W appencd is that the oll

The Honourable 8bri X. Santhanam: Whnt has happenc dois
gsecond class compartments heve been partly annexed to the new Clnes I and
partly have been banded over to the new Class 1I or the old Inter class accom-

maodatim.
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Seth Govind Das: With your permission, 8ir, I wish $o interrupt the honoo-
rable Minister only once and ask hini this question. Is it not a fact that now m

the second class there is more crowding of pussengers than there used to bo in
the past, because the Inter and second classes have been mixed together?

The Honourable Shri K. Santhanam: My hononrable friend Mr. Govind Das
docs not realive the full ingplications of his question. That means the new
clasg II, ie raore popular than the old second class.

8hri B. L. Bondhi: There is no option—it is compulsory.

8hri M. Tirumala Rao: According to the Minister the third class is the most
popular way and therefore it is very comiortable|

The Honourable Shri X. Santhanam: Lot the honourable ruembers reflect
on the matter calmly. The third class passengers are there. The old inter
class travellers hnve got the old inter class accommodation. The old second
class passengers who lave got Class 1I now have more accemmodation than
befere. It is owing to the addition to the new Class II that more people are
going from Class T1I to Class 11. ‘I'hat ie tho proccss that is going on. That
is why even the new Class TI, in spite of Inore ascommodation, is overcrowded
But if we find thut the new Class I is not as overcrowded as it should be, then
we shall go on transferring more and more coaches from Class I to Class IE
till we find that the passengers are suitably accommodated. 'That is the way
in which we have to proceed—ngct to bring back the old four casle railway system.

ghri R. K. 8idhva: We do not want four classes. We want a comfortable

class.
8hri L. Krishnaswami Bharathi: Provide sleeping accommodation; every-

thing will be all right in Class II.
Mx. Deputy Speaker: Tet the Honourable Minister go on.

The Honourable 8hri K, Santhanam: Sir, 1 quite sympathise with people
who want sleeping accornmodation. By paying 50 per cent. over the old secund
class fare they can get it today. We are, however, providing limited sleeping

accommodation in the new Class II.

sbri B. K. 8idhva: There are no coaches.

The Houourable 8hri K. Santhanam: We shall put more ocaches. Aw
honourable member has done mre—the—favour of reading a quotation from my
own speech in the past. There I am reported t¢ have eaid thet the third closs:
%aasenger is carrying the upper class passengers. I stand by $hat atatermenf.

oday, even at 24 pies, the first class paamsenger is being carried by the third
class passenger. Supposing you give sleeping accommodation at 9 pies, then
you can imagine how much the third class passenger will have to y the
middle class passenger. lverybody professes sympathy for the third class.
passenger, but when it comes to middle class interest versus third class interest.
our resson goas and we stand for the inlerest of the middle clasces rather than...

(Interruption).

Mr. Depudy 8peaker: Order, order.

Mr. Frank Anthony: On a point of explanation. This is a misreading ef
what I eaid. I said, ‘‘Have your re-classification by oll means when you hsve-
the rolling-stock. For the time being, every effort should be directed to third*
class reorganisation.”

The Honourable 8h?i X. Santbanam. This re.classification, as T have said
already, hae added te the total amount of acoommedation by five or ten per e
cent. in tha various Railways. Trom that point of view, it is of great intere:
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to the third class passenger, but what I am saying is that you cen never bave
any change, especially in the Railway, where you have to make the change on
a particular midnight, without some kind of inconvenience. We shall try to
mit gute every inconvenience und see that progressively the third class passen-
ger gets our first attention, then will come the class two and we will progres.
sively eliminate the Class I passenger from the railway system.

8hri R. K. Bidhva: May I kuow whut is the report of the General Managers
on this classitication? They have sent a proliminary report. 1 would like the
Houourable Minister to enlighten the House as to  what the opinion of the
General Managers is. '

The Honoursbie 8hri XK. 8anthapam: That report is premature, but if the
bonourable member reads it he will find that in the M.S.M., §.I. and two
other Railways the shift has been from Clags I to Class II. There has been
& decrease in earnings in the East Indian Railway and in one or two railways
there has been a temporary decrease in earnings. This is only for twenty days
and how can we come to any judgment on fignres for the first twenty days of
January alone? 8o I think my honourable friend Mr. Sidhva must wait and
see. We have got an open mind and when ve find that things have to be
mended, they will be mended. But again I want to emphasize that we should
not allow the old railway system to come again, have four classes of coaches,
four kinds of refrestfiient rooms, four kinds of waiting rooms—all that is too
much of a burden on the common man, By the abolition of one class, a great
deal of burden has gone, though there has been some inconvenience—I do not
deny it—-some inconvenience to those people who sre rich enough to afford 18
pies but who ure not rich «nough to «ford 24 pies. I wou'd like every honour-
eBle member to retlect as to what tiny fraction is there in this country who
can afford 16 pies per mile who can just not afford 24 pies per mile. There is
a fraction and that is a very intluential and vocal fractjon, but I suggest that
it 1% not such n big ftuetton that we should jeoperdize an experiment made in
the interests of the future generations owing to some temporary inconvenience.
As I have already promiscd, we shall see that this inconvenience is also mitiga-
ted to the maximum extent possible.

8eth Govind Das: Have only two classes.

The Honourable Shrl X. S8anthanam: Well, I rather shudder to face an
Assembly after abolishing the Class I.

8hri B. L. 8omdhi: Why? We do not shudder at all. We do not mind
provided the Ministers also come with us and do not go by a:r.

Mr. Depaty 8peaber: Will he ullow the Honourable Minister to precenl?

The BEonourable 8hri K. Santbanam: I would request the honourable Mr,
Bondhi to keep his soul a little in patience.

It has beeu a great pleasure to me to listen to the very constructive speech
of my friend Mr. Shusti on labour relations in the Indian Railways. Some
aspects of it wil: be Jesle with hy the Honourable Minister for Ruitways. but
1 wish to nssure him that we are very anxious that labour in Indian Reilways
should hw treated s 1nmodel lsbour. I am particularly unxious that welfare
work in the Ruilways should groceed ar fast as  possib'e.  Unfortunately,
a section of the workers even resent our improving the conditions. They are
wtraid that by nuproving lahour conditions in Railways the revolutienary edge
will bhe blinted.  Therefore, on the one hand, when the Grainghop Luquiry
{'otmiiltes went whout the countrv, theyv mobilised all the workers together and
represented that the grainghops were mismanaged utterly, that there was no
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rarticle wupplied in the grainshops which was worthy of eating and that some
thing must be done to alter the existing state of affairs, but when finally wes
did avcept their advice und gave them option and produced & cbange, they
made it the chief pciut of attack against the Railway Administration. The
House may ulso remember that when, after mature consideration, the Govern-
ment of Ind.a felt that though they cnuld hordly alford the amount they should
make n gesture and give nn extru Rs. 10 ullowance te each railway worker,
they protested thut this was s question of dividing the workers; that it
wax inteuded to wean oway the workers from atrike. Unfortunate-
ly, for the last four or five years, disintegrating elements have iu-
filtrated into railway labour to such an extent that we are unable to run the
railways efficiently. We are not able to attend to the workers® welfare itself
ccfliciently. The whole thing is in a8 state which we crnnnot put up with much
Jonger. I hope that the railway workers will listen to the wise lead of leaders
like Mr. Shastri and cooperate with the Railway Administration, so that we
can prove that in v uationalised industry the workers can be treated as model
workers. In order to enable the House to watch the progress of labour welfare
work, we are coatemplating to bring all items under one demind head as in
the case of the Detterment Fund, so that year by year the House will he ahl.
to see how we have progressed in housing, in hospitals and other sspects of
labour welfare.
Some members referred to catering.
Mr. Nasiruddiz Ahmad (West Bengal: Muslim): We have more to say on

the point.

The Honourable 8hri K. S8anthanam: Members may have more to say and
there is the Honourable Minister for Railways to reply to therz, and probably
msmbers may have some more points from my speech to speak on. Some
members suggested that the Railways should take up departmental catering.
In the 8.1, M.8.M. and B. N. Railways there is departmenta) catering and
on the point of quality I feel that Departmental catering bas, on the whole,
competed successfully with oontract catering. Unfortunately, owing to the
ar plication of the Pay Commission’s Recommendationsz, sll the catering steff
have had to be paid the pay, allowances and other perquisites according to the
Commission report and the 8. I. Ry. catering which was the most successful
and the most economical has begun to be a losing concern. It is this fact that
has made us pause a little and, as we have other more urgent work to do, we
have decided, with the consent of the Central Advisory Council, to postpone
this extension of departincuital caterng and look after otber matters. T may
assure the House that, at the soomest possible moment, the extension of depnrt.
mental catering will be taken up. Till then we have to manage as best as we
can and every effort, wiil be made to sec that those who do it on contract do

their work properly.

Oine of the honourable members suggested that the railweys are functioning
frone cdov 1o dny and e not proceeding on the hasis of planning. Tt is pmvils-
true. Railways cannot plan in a vacuum. They have to plan in the midst of
national planning and when there is & national plan, I am sure that rnilway
planning also will go into its place naturally. Still, at present a large part of
our work ix heing done on planred basie.  For instance, the building of the
losornotve workshop, the proposed coach-butilding workshop and even the new re-
classification are all projects the results of which will be seen much niore in
the future than in the present. It is in the intercsts of the future that thes-
steps have been taken. ~

Abont. the construction of new rnilways, « great del of work hw: beca done
«during the lust 18 months. The Assaini Ruilway link of 143 miles wug sanctionod
on 27th January 1948 anl is to be completed early in 1850. The Rupar-Tnlaura
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railway has already been completed and members from the Punjab know its value
for the Bakra dam. The Khirsodab-Ranwara in the Bengal Nagpur Railway
sunctioned on 26th March 1947 is to be completed on 30th June 1949. Simi-
larly the Barwadib-Sarnadhi line in the Hast Indinn Ruilway with a length
of 48 miles was sanctioned on 26th April 1947 and is to be completed early in
1951. Then there is ‘the Bbimsen-Kha'ra line of the G.1.P. railway with a
length of 73.82 miler ssnctioned on 21st May 1946 iz to be completed on 1st
April 1949.

Shri K. Hanumanthajya (Mysorc State): What about the Satyamangalam-
Cbamrajnagar line?

The Honourable Shri K. Santhanam: It has wot aet heen . TITAI
railway. This constitutes a fairly good programie of construction. I do not,
however, say that I ain satisfied. I am sure that Indie wants probably s few
more thousands of miles of railways, but unfortunately this is not the proper
time to take up very big construction work. The cost of constructing each mile
of railway is nearly four times the prewnr cost. Tberefore. if we malke haste
now, we shall have to spend a lot of money, while if we wait for a few years,
we may be able to coustruct some lines much move economically. (Shw# R. It.
Sidhva: "D, you think the prices will go down?"’) Sir, 1 will conclude with a fcw
words on feres and freights. I think it was Mr. Prakasam who suggested that
we should reduce the third class fares. "I have got some comparative figures.
In India, the average passenger fare is 4.18 pies per mile and in the United
Kingdom and in the United States of America it is 18.856 pies......

shrli R. K, 8idhva: The honourable Minister must also compare the con-
veniences provided in the foreign trains.

Tie Honourable Bhri K Santhan2m: The honourable member will please
wait. As I was naying, the average fare in the United Kingdom is 18.356 pies
and in the United States it is 13.412 pies. What Mr. Sidhva said is quite true
sbout the convenience provided for the pasaengers.

Babu Bamnarsyan 8ingh: Also the average income per capita.

The Honourable Bhri K, 8anthanam: Yes, the averege convenience provided
is acoording to the average income per capita. We cannot have the cake and
edt it too. If we want to reduce the fares, we oan only do so at the cost of
even sth2 existing convenience. Today it is the overcrowding that haas givan
you the surplus. If we can provide all the coaches and all the locomotives fo.
carry the third clags passengers at even third class comfort, we shall be working
at a deficit, ‘Third cluss fare beforc war wns only three pies per mile.
The railway fare has increused only 50 per cent. while every other price has in-
creused hv 300 to 500 per cent. We cnn sny that even this is high, but unless prices
fall we will not be able to provide thesc comforte and run the railways on the
present basis.

8o far #s goods freight is concerned, I have some instructive figures to supply
to honourable members. Indisn pays 8.1 pies per ton mile, while the United
Kingdom pays 19.52 pies end the United States pays only 6.882 pies per ton
foile. 1n the United States goods are heing carried much cheaper than in India
and the reason is that their cost is much less. They make their own locomotives.
Coal is cheaper there and labour iz more efficient. As 8 combined result of sll
these factorn, the United States. in spite of its high wtandurd of wages and cost
of living, is nble to move ita goods nt much cheaper cost. Therefore, in future,
if we want to reduce our fares and freights, we have to increase our efficiency.
It is to tbe extent that efficiency is increased that we can either reduce the
fares and freights or oarry them better.
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My honourable friend Pandit tlirday Nath Kunsru baa made out -this poin®¥
and I need not labour it. He made a legitiinate point theé his report bas no$
been published. Of course you know the printing difficulties in Delbi and how
our own Assembly reports do not come to us for six months. I do not put
this forward ws oan excuse. To some extent we st plead guilty to the churge
that hos been iunde. But 1 mmy assure him that cvery one o his recommen.
dationss is heing scrutinised not only Ly the otficers  concerned. but by every
member of the Raiway Board and finully by niysel. and by the Honourable
8hri Gopeluawami Avyvangar. We shall see that every recornmendation which
enn possibly be accepterd s given effect to.

¥

8hrl @&, 8. Guha (Tripura, Manipur and Khasi States): I rise to associate
Tnyself with the many tributes which came from different parts of the House
3 p.u "to.the Honourable the Railway Minister after the preaentstion of this

*™  Budget. His speech covera a very wide range and touches important
problems und show ‘hix keen interest nnd vugerness to do what is possible under
the present conditions. It is alsc very satisfactory to know that he has given
his very earnest consideration to the various recommendations of the Railway
Enquiry Connnittee; nnd alko 1o the wislies expressed on the toor of this House
during the debates on the Railway Budget last year. Among the points thab
he touched were the questions such as the allocation of the Betterment Fund,
the Deprociation Fand wnd ulso the sepuration of the Rnilway Finances from
General Finances. Then he also spoke on the performance and standard of
efficiency, hetter trains. power position und severnl other such like things. As
many of ths members have alrendy touched on these points, I do not think I
shall go into them at present. The question of gauge in the different parts of
India is also engaging his attention. ’

Coming from one of the castern provinces of India, namely, Assam, I think
I sbould concentrate on nome of the difficu’tics that the people in those parts
experience when travelling by train. My honourable friend, Mr. Rohini Kumar
Chaudhuti has alresdy spoken on the state of the T. B. Railway and also said
that I have some personal experience cf the ditliculties of pnassengers in that
part of the country. T was in Darrang disirict for five years, and during my
stay at Tezpur, capital of that district, I think, 1 never took the advantage of
travelling by that train for a single day because of the various difficulties and
also .of uncertainties of travelling by that Railway. I preferred to travel by
road hy motor {rom Tezpur to Rungapars. the farthest limit, of the B.A. Ltuilwa.y.
‘Things were very difficuit during the war days, when as Deputy Commissioner
I had to help the wilitury anthorit'es in regard to transhipment o) material freo
the Indiun side of the country to Durvang in order that they could do their
best to fight the Japanesg menace in Burna. 1 had very great difficulty at
that time in finding the means to help the military forces to bring their differ-
-ent kinds of equipment including «1ms and animunition from Rungaparu, which
is the firthes limit of the B. A, Railway, up to Saloni (Tezpury an ticld
towards the construction of which I had & band. At that time I wrote to the
Defence Depurtment, after consultation with the Air Force and Military autho-
rities. several t'mes to see that the rujlwny from Rangapara North te Tezpur
was tnken over by Government. and alko converted into a ruetre-gunge line.
My houourabie friend Mr. Liobini Kuwur Chaudhuri has given au iden of how
the ‘iue bas been working.,  And 1 gencrally agree with what, he hus said. T have
not personally sced passengers pushing the tran om the 7. B. Railway. Rut
T know that the comlitions were very difficult. on aceannt of 1l fadure of the
enging;, sonl sonernes 0 was pecossiory For peopde 1o gt dowa frown the train
and in thut wax prohably to help a dittle; othere wre one o1 two places where
the trin has to vise above the crdiniry eyel. T think personslly. that it is very
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necessary for (lovernment to consider this question of the taking over of the
T. B, Railway s early as possible, sud Lefore 1952 On the other side of Tez-
pur on the sonth bunk of the Brdamaputra River there s a rallway branch line
aram Nowgong to Slghal.  1f the 18 miles of the T. B. Railway line is
converted into u metre gauge line us an extension of the Rangiya—Rangapars
line, 1 um quite sure it will he of great advantnge to the travelling public and
beneficial to trade.

In this connection I would slso like to suy that having travelled and having
been in thnt part of the cointry during war time, 1 felt the necessity of the ex-
tension of the railway line from l(angnpaxs up to the enstern most part of the
plnvmce—up to 8adiya. There ore many areas in that part of the country re-
quiring development.  Thousunds of people had emigrated into some of thosx
‘parts from Eustern Bengal os there are verv fertile lands there, and the whole
place is sfu:lded with tea gurdens; and tea is one of the most important things
which we export fromn our country in order to get Fxchange from foreign
countries, It is therefore nn important question for consideration of Govern_
mcnt whether it is not possible to construct the line along the bank of the:
Rivewr Brahmaputre from langupara North up to Sadiye in neur fauture if not
at prexent, T think it would be very good from the point of view of defence
and carriage of things if this was doue; becnuse during the last war, I had
very great ditficulty in arranging huses und other conveyances for transport of
such things froms T'ezpur onwards. The live suggested by me will not be over,
#ay, approximately 100 iles. There is u proposul for constructing another
line: from the Garo Hills nbout which my: honourable friend, ‘Mr. Chaliha wilk
speak as T have not much time at way dirposal now.

1 would ulso draw the aticntion of the Honourable Miniater for Railways
and Govermpent regurding the difficulties of the travelling public through
Pnkistun froni one part of the Indian terrtory {o another, for instance, of
people travelling from Culcutta to Assam. If in ceurse of time the question
of the econversion of the metre gauge to broad-gauge is taken up for considera-
tion, 1 hope Govenunent will also consider the question of ¢xtending the broad-
gauge live from Purbatipur to Amingaon. This will afford great relief to the
trauvelling public to Asnam, and the consideration of the question can probably
be arranged by having some sort of discusgion with the Government of Pnkistan.

As regards the increuse of pussenger trains, accommodation, etc., whut
the honourable members who have preceded me during the Inst two days have
said equully applies 10 Assam but to a much greater extent, 1 have travelled
in Assum, Bengal, this side of the country and also in C. P. and in Bom-.
bay; but 1 cannot compare the conditions prevailing ou the Assam Railway
with the conditons that prevail elsewhere. There are not only no lights and
no water in the hath-rooms, but frequently there are also no cushions to sit on.
I hope (iovernment will give their earnest consideration to these matters spe-
cially beeange Asanm is now a vital part of the country for the defence o the
Dominion of Indin. '

Mr. Deputy Speaker: Mr. Khandnbhai Desai.

8hrl Kuladbar Chaltha (Assam: General: May I have the good fortune
to catch your eye, Sir?

Mr. Depuly 8peaker: Everybody will have the good fortune to catch my
eyes. | would request honourable nmembers to contine their remarks to ten
tuinntes—I hiave got w list of thirteen members waiting still—-so that I may be:
able to call upon the honourable Minister exactly at five of the olock to reply
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to the debate. May I ascertnin the wichvs of the House if they would be
prepured to sib for half un hour more nfter five of the clock? There are a
number of members who want to speak.

RAILWAY BUDGET

8hri Xhandubhai K. Desai: Sir, T shall finih in ten minutes. First of all,
I would I'ke to thank the Honourable the Railway Minister for a candid and
outspoken exposition of the job he has undertaken upon himself. He has
placed before us his difficulvies, his hopes and his aspirations. We do not
know to what extent he will be able to carry through them a'l during the

course of the existing yenr.

He hns made reference in two or three parngraphs in his speech to labour
questions. He has placed betore the lubour leaders his view that as far as
railwny men ure concerned, politics should be kept out. The President of our
National Trade Union Congress has very ably pluced before the House the
view point of our organisntion. T nced hardly nssure him and the House thab
us far sz the INTUC is concerned. we have nothing to do with politica, though
po’it’cs mny come incidentally, bnt primarily we are for the uplift of the work-
ing clesses whether they nre working in the railways, or in any other industry.

1 wauld like to point out to the railway administration one thing. A sim-
ple negative policy or simple wnligning railwny emjloyees as ineflicient people
will not achieve the purpore. A positive appronch is necessury. The positive
approach is, that the. railway men, whether they are working in the workshops,
ot on {le stations ov working ax gmng inen, should be considered ae respon-
sible ~mployees working in the interest of the nation. A sort of initiative
should be created in themi a sort of responsibility should be thrown on them
and they must be made to realise that they are as much servants of the nation
as anybody else. This can only be uchieved if the reilway administration a
the top changes its whole outlook towards labour. Of course, there is no%
much difficulty. For aught we krow, the men at the top may be good penple;
but they have been uccustomed to treat the railway mon in a particular way.
Unless the red tapism goes. I think we will be in for difficultiecs. I would sug-
gest for the conmideration of the Railway Minster that even for the removal
of smnll grievunces, small discontent, small dissatisfsction, he must appoint
Zonal Tribunals to which every railway man can go for the redress of his grie-
vances. If the tribunal gives a decision against the railwny man, he will know
that hie cuse was wrong and he will be satisfied. ~He should not be permitted ¢o
harbour feelings of discontent, dissatisfaction and resentment at the railway

administration,

Bhri B. Das (Orinea; General): What about our satisfaction about full pro-
duction by labour?

Bhri Khandubhai X, Desai: Lest year, I had an opportunity of going round
the country, on almost all the ruilways, and I must assure the House, as re-
presenting the nation, that at th~ core, railway mcy are sound nnd they would
like to serve the nation. The charge of inefficiency, indiscipline, and what nob,
can immediately be removed if response comcs from the railway adm’niatration

at the top.

As far as the coordination of the different rival hodies among railway-men
are concemed, my suggestion i8 let the railway-men manags their own affairs
through their cwn office hearers. I would not ohject to it and nohadv would
object to it provided the railway men nre assured that the office bearers whom
thev may elect from among themaelves will get a square deal from their superiors
and that i{ they place their case strong.y before the railway administration.
they will not he looked down upon and they will be made to suffer for it.
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Then, there is one point to which I would like to muke a reference: tbat
#8 regarding the railway finances. We are grateful to the honourable Rallway
Minister that he has realised that the rallway finunces fire not in a happy posi-
d%ion. We cannot have any complacency about the position of the railway
finsnces. 'T'he depreciation fund is being depleted as he says, at the rate of
<eight Rupees for every Rupee we put into it, because of the high prices of
renewing the locomotives, carriages and wagons. Even if the prices were to
go down, vou will have to take out of the depreciation fund at the rate of three
or Tour Rupees for every Rpuce you put into it. Therefore, the suggestion that
a Convention Committee snould be appointed is weicomo. ‘I think the sur-
plus which has been shown is fictitious; it is not a surplus in any shape or form.
I am definitely against any surplus from the railway going (o the general
finances. 1t is a crooked way, an insidious way, an indirect way of imposing
indirect taxation from the public utility services. 'The principle of taking away
even one pie from the railway surplus, in my opinion, is unsonnd tinanece. Now
that the Hononrable Dr. John Matthai, who fought for this principle, is the
¥inance Minister, I think the Honourable Shri N. Gopaluswami Ayyangar
would have better time in the future. I think not n single pie from the railway
surplnses should be lverted to the genern' finnuees. Tf they want the general
finances to be nugmnented, let tbem come before the Heuse for more taxation
and we will vonesider the taxation proposals.  All the surplures should go to-
wards increasing the facilities of the passengers imd satafying the railway men.

Much has heeu said about the new classiticution. T think a, right. step has
‘been tnkeu. {.4n Honouratle Member: “No''). Any right step will, in the
€irst instance, be reavnted by the people whe are uccustomed to a different
way of life. 'The very fact thut the uew classitication has, acocording to the
Honourable Mr. Santhansm, increased the. passenger carrying capacity by ten
per cent is yroof of this. If the trains carried one thousand passengers before,
they are currying now a hundred passengers more. Some persons may have
gone from the third clars to the so called second clase which ig reanlly the inter
elass. Tn that extent, congestion may have been removed. Ho has assured
us that this is a trans't'onal step towards the elimination of even the inter class
and having only two classes the upper and the lower. I think, if that stage
«womes, we will be happy. Any change us suggested by Mr. Anthony would be
= retrograde step aud this Housc must not allow it.

As far as the third cless passengers nre concerned, T think the time is shortly
wunng when, with the efficicney that {he railway are bound te put in,—hecause
they know the feelings of the House- the third class pussengers will aixo geb
asacornmodation ut night lor s'eeping on payment of an extra tare. So there
will be two classes—I and 11, or upper nind lower, or A and B—onr whntever
You woulid like to eall it.  Toduy there i3 n misanderstanding.  The classg which
8 cndled seeand elass taday is not the renl second class: it is gld inter-cluss,

VWith these words 1 wmust aguin thunk the Ruilway Minister for his candid
and frink exposition of his position t this House.

8hri Jaspat Roy Kapoor (('.P.: Gerernl): T have often been uulucky iu
oy getting suitable necommodution in railway trains, but T had never thoanght
ghat thaa luck of mite wauld follow me even m the course oi the debute
«n the raidwuy hudget, and that I wouil be ealled upon to speak ut such a
dute stuge in the debate.  As it is, I must confine myself to the very few
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points tbat have been left unﬁouched by tbe previous gpeakers. But even
then, Sir, T must repeat one thing, and that is to congratulate the Honourable
the; Refllway Minister, not only for the very able, lucid and frank speecb
which he delivered while introducing 1he Railway budget, but more parti-
cularly for the efficiency that he has been able to bring about in the railway
administration during the short period that he has held this portfolio. '

As a member of the Central Railway Advisory Committee, and also having
had many occasions to travel during the last few months, I cau say, Sir, with
a oertain amount of personal experience that there has been an all round
improvement in the working of the railways. The trains have begun to run
a hit more punctually, the railway staff is a little more courteous to the
passengers, there hos been an improvement in the goods traffic, and above all,
8ir, I find an earnest desire and determination on the part of a large number
of railway officials to improve matters. I know, Sir much more still rema‘ns
to be done and I do not attach very much importance to the little that has
been done. But I certainly attach a good deal of importance to this
enrnesiness on the part of the railway officials to impreve matters, and if this
earnestness on the'r part continues, I hope, Sir, before long many of the
grievances which we ventilate on the floor of this House will disappear. But,
8i» the credit for all this must not go exclusively to the honourable the
Ruilway Minister. It. must be shared by his deputy. the honourablc the
Minister of State for Railways, Mr. Santhanam.

We know what a close and critical study he used to niuke of railway
problems when he was on the non-official benches, and I am glad to find that
ev.ti now when he has been lifted to the Treasury Benches, he continues to look
at the railway problems with thé same angle of view a8 he used to look at
them when he was on the non-official benches.

T was rather sorry to find some of the previous speakers the other day
criticise h'm rather uncharitably when they said that now that Ire has to
travel by air he has forgotton all the grievances of the public against the
ruilwavs. I must confess, Sir, that T do not consider such criticism to be
very dignified and responsible. Th's sort of criticism' I often hear in the
murket place being levelled against our Ministers and our Government.  But
I lind never thought that such irresponsible, and if I may be permitted to
#ay, undignified criticism, should be levelled aga'nst any Minister on the floor
of this House. Is it that any one of us does seriously want that our Minister
shonld not travel by air and economise time thereby? Is it the iutention of
any one of us here that they should {ravel only by 'l or by bus, or perhups
by hullock-carts?

Mr. Depwty Speaker: The honeurable member should come back to the
ruils!  Already five minutes have gone.

Shyi Jaspat Roy Kapoor: Well, Sir, Y hope I shuli have fifteen minutes.
My, Deputy Speaker: I am afrnid that will not he possible.

8hrl Jaspat Roy Kapoor: I have no objection but I will try to go over
the verious pointe as fast as the railwey runs.  But let us not forget that
even though the gpeed of the ruilway has increased, the (ra'ns have ot
become absolutely punctual, and I hope T will have your cousideration in view
of this fnet.

T was snbmitting, it is not fair on our part to snggest thut the Ministers
shonki not travel by air; in the nteresta of economy of time, thev nmat lo
so: os n mat‘cr of fact, we would do well to give a directive that our Minis-
ters shonld travel in the shortest possible time so that they may be able o
devote more time to the substantial taske that are before them.



700 OONSTITUENT ASSPMOLY OF INDIA (LBGISLATIVE)  [21sT FEb. 1949
Shri B. L. Sondhi: And also to the members ol the Advisory Council!
8hri Jaspat Roy Eapoor: Yes, thank you.

I must now immediately come to a very important point and that is with
regard to the working of the Railway Finance Committee. Having been
elected to the Railway Finance Committee by this House, I think I ought to
tell them what my experience of it has been, and I must confess that my
experience has not been a happy one. The Railway Finance Committes is
supposed to be the watch-dog of Railway finances. But, Sir, the way in
which its affaire are conducted prevents it from functioning as it should.
Pirstly, to go through these various points hurriedly, I may mention that the
Standing Finance Committee has not been given the necessary facility

Mr. Deputy 8peaker: ‘'wo minutes.

Skri Jaspat Roy Kapoor: | think 1 have now to travel by air,

‘I'he first point is that items relating to huge amounts of money are placed
before us und we are expected to skip over those items within a. period of
only two hours. The members of the Committee are not experts, and I am
sure even experts would not be able to deal with these big items in the shors
spuace of two hours. Secondly, we tind that grossly wrong estimates are put
before us. To quote one illustration—{Interruptions). My honourable friend,
Mr. Sondhi is surprised, but if he will bear with me and help me to ' secure
a few more minutes from the Deputy Speaker, I will be able to quote
instances for the benefit of this House-

One illustration is this. In March last year, the Railway Fipance Com-
mittee were told that five steamers could be had for only about Rs. 25 lakhs.
Four or five months afterwards we were told that three steamers had been
purchased ut a cost ot Rs. 60 lakhs; whereas in March we were told that one
steamer would cost Rs. 5 lakhs, only a few months after orders were placed
for three steamers at the cost of Rs. 20 lakhs per steamer. This is something
which must be taken seriously hy the Houae.

Then again, often no upproval of the Standing Finance Committee is taken
before huge orders are placed. 'To illustrate this.  Two hundred engines

costing Rs. 10 crores were ordered without any approval of the committae
having been taken.

In another case, nine engines were purchased at a cost of Re. 25 lakhs and

this fact was brought to our notice after the entire transaction had been
completed.

Fourthly, 1 may mention that very often the estimates are exceeded by
very big amountse. To give you one illustration—the doubling of the
Gnya Bridge. . The original estimates were Rs. 32 lakhs: ultimately such
& huge sum us Rs. 48 lakhs was spent over it, and it was not until the whole
project had been completed that we were informed that the original estimates
had been exceeded. This state of affairs, I submit, is not very agreecable to
us and I am sure now that the Honourable Mr. Santhanam and the Honourable
Mr. Gopalaswami Ayyangar are there they will see to it that the working of
the Railway Finance Committee improves definitely and we are enabled to
function in & manner which would give satisfaction not only to the members
‘of the Committee but ulso {0 this House.

Sir, the time at my disposal is su short that 1 would only give two coucrete
suggestions with regard to improving the honesty and the efficiency of the
Railway staff.  Every body has spoken now and we have ulso been crying
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hoarse in different sessions of the House that there is a good deal of corruption
in the railway administration and it ig particularly so in the goods booking
department of the railways. 1 have two definite suggestions to muke in this
regard.  One is that an anti-corruption depirtment should be estublished.
“Jt should be run uvot only by people who have experience of police adminis-.
tratien ‘but. ulso by people who bave experience of railway uadminis-
tration.  These two sets of people must be such as are ahove suspicion: I
hive often found and particularly in my home province, U.P.. that in the
snti-corruption department some persons are employed who themselves hadt
a very bad reputation regarding their honesty. [t is no use having in the
anti-corruption department persons who were themselves dishonest in their
career. The personnel for this anti-corruption department must be sclected:
with very great cere and caution. .

The second suggestion is that at every important industrial :ind commercial
centre there must be a goods shed advisory committee and this committee
must consist of representatives of the various commercial and industrial:
interests.  Over it the station master might be asked to preside. Their
meetings might be held once a fortnight or month and a meeting once in three
months may be held at which the Divisional Trafiic Manager or Superintendent.
may be asked to preside. These are the two suggestions which 1 have to make
in this direction. '

With regard to the newly established institution of socinl service guides
1 :rurt confess that so far 1 have found -thi= institution to be practically
uselers. It may be snid that we have not had sufticient experience of it.
I would on the floor of this House like to utter a warning to the socinl guides:
and tell them that if they continue to be useless as they have been so far we
shall have to request the Ministry to discharge their services altogether. T
remember that on the occasion when the special train was run from this place
to the Congress Nagar in Juipur a very large number of social guides wus there.
Their number was greater perhaps than the members of the Constitution.
Assembly who were travelling by that train.  After that J have not found one
eocial guide at the station, for almost every week I leave the Delhi station and
every time T make it a point to inquire from the responsible official on duty
as to where the guides are and 1 am told always that they are somewhere om
the other platform. 8o every time 1 have enquired about. their existence, I have
invariably heen told that they are on the other platform and not on the platform
where their services arc required.

About railway amenities I will not go into detail hut T will ray only one
thing, that I am very much disappointed with regard to amenities of the
passengers. 1t uppears from what the Honourable Mr. Santhanam said that
because of want of materials it is nct possible to give more amenities. It is
true in the case of putting up new sheds and 8o on.  But where is the difficulty
in having more booking offices or clerks, or providing electric lights at stations.
We have just beeu told by the Honourable Mr. Santhanam that it is not easy
to get electric wirex. With all respect to himi 1 won'd snbuit.  that electrie:
wires and bulbs are available in the country in any quantity and I know of one
important station, my own home atation Rujakimandi. where the electric
supply compuny is prepared to put up electric lights on the plutform, but a year
hus passed wince I moved in the matter and uptil now the electric lighls have
not been put up there und the ordinary ail lainps on the platform hardly burn.
That is the case not only with regard to Rajakimnandi sthtion but with regard
to many other atations also. '

I have an important suggestion to make ‘and because I tbiuk it ia likely to
be accepted by the Honourable Minister, T venture to make it. T find that
many of our teclmicnl men are not being fully and properly utilised. I know
that in the E.P. Railway some electrical and mechanical engineers are being
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given the jobs of storekeepers or store superintendents. My honourable friend
behind mc cries **'What.”” He is surprised at it: S0 wus 1 when I came

to know of it. I hope it would be a surprise to the honourable Minister also,
and that he will take immediute steps to see that these technical men ars
given suoh jobe for which they are qualified: It is a waste of nationa} talent
20 put highiy qualified technical men on non-technical posts.

1 had a lot more to say but I wm sorry that 1 huve already exceeded the
time limit, and I thank you, Sir, for the indulgence shown to me.

Bhri A, EKaruntkars Menon (Madras: Genera): 1 congratulate the hon-
ourable Minister on the Budget thut he has presented; on the improvements in
Railway that have bcen already effected and for the promise of the several im-
proversients to be effected in future. Our great disappointment js that we
<o not 1ind any mention mnde with respect to future plans about the expansion
of railn-ays or the restoration of dismantled lines, which subjects used to find
a place in budget spceches. There i8 no need for me to emphusise the neccs-
sity for expansion of railways. 'The railways act as a great contributor to the
economic prosperity of the country. 'I'hey also act as a great welder of the
people into » nation. -~ This expansion is also necessary for the convenience of
the passenger public.  For instance, it is very difficult for people on the West
Coasi &« go by Rail to a place north of Mangalore, which is the terminus of the
South Indiun Railway on the West Coast. We have to go south, then turn to
the cast and traverse the whole peninsula to reach Bombny or any other place
in the 3ombay Presidency. On the other hand it would bv very ensy if Man-
galore iy joined to the Mysore station or the Hussan station on the Mysore
Railwav line.  Still better it would he if the 8. I. Railwny Station Cannanare
ie connected with Mysore Ry. Station nafter passing through the prosperous
territory of Coorg.

Even more important, according to me, than new lin¢s is the restoraticn of
the old dismantled lines.  These lines were dismantled at the time of the war
and on the understanding that they would be restored as soon as the war was
over. These lines wero built originully after a great deal of investigation re-
garling the necessity for them and as such I cannot understand why there lincs
whicl ware dismantled on the implicit understanding or tacit promise that they
wonld bhe restored soon after the war, do not form part of an urgent progrnmme in
the Railway administration.

T might mention one of the railway lines which I know of and which needs
ininediste restoration namely the Nilamhur-Shoranur line. It was a line
forty miles long, costing Itx. 80 lakhs and it was dismantled in 1041 or 1942,
Tts rextaration is said to cost only about Re. 20 lakhs, Nilambur which is ut
cne end of the milway is an 1mpnrtant station. It is nt the foot of the shats
‘and is o great timber ‘and fuel centre.  This railway line, if taken out to Shor-
nour, will lead stenight on to Cochin Harbour.  Pvkara clectric scheme is to
be introcieed in thia arca soon and it will ret ns a great civiliving foree in the
explosive Moplah ares, of Malabar.  Therefore the importance of this rail-
way need not he emphasized.

The Honouruble the Railway Minister ndmitted that there wns n large in-
ereasc in railwny travelling comparcd to the number of trains and accommod-
ation provided. In this area nlso if the railway ir restored there is no donbt
that it will not have to be worked at o loss.  The Ruilway Miniater stated on
the 30 of thix month that the restoration of thiz railway linc had been re-
oommenided hy the Madras Government. and that the only ¢question that remnin-
71 to he sottled was the question of guarantee. T know that the previous Rail-
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way Minister the Honourable Dr. Jobn Matthai was also trying to get this
guarautee question settled. I do not know why there is a delay of three years
to settle this small issue. 1 do not think this railway when restored will ever
be a loss. The areas between these vwo p'acess, Shoranur and Nihimbur have
becowe very impertant after the wur. Thereiore, may [ request the Honour-
able the lisilway Minister te ¢xpedite this matter aund carn the gratitude of the
people by fulfilling a promise that was made at the time when these lines were
dismantled?

I may be permitted to say a few words regurding the reciassification
of accommodation in passenger trnins. Whatever the Honourable the
Minister of State for Railway may say, the present reclassification of
accommodution in railway trains has created great dissatisfaction in the
counlry. 1t has not satisfied the rich, it has not satisfied the mid-
dle cless, and it has not satisfied tbe third class passenger also. 1t
has not satistied anybody. The chief objection to tbis reclassification is that
the relorni was attempted st the wrong end. What ought to have been done
was tc reduce the clusses by approximating the third class as much as possible
to the intermediate class, und then, when the third-class approximated to the
intermediats class, the intermediate clase ought to have been removed. Np
doubt the attempt is to introduce a classiess travel by reducing the number of
classes just as we all yearn for a classless society. But this object could have
been attained by the removal of the intermediate class after the third-class ap-
proximated to it. The first.olass should have been removed altogether. The
previous second class with fares which then existed should have baen continued.
Crcdit Luis been taken now by the Honourable Minister of 8Btate that four classes
have Leen reduced to three classes. It is not so. The four classes remain
even now. There is the .first class, the second class with reservation, the
second class without reservation, and the third classe. I submit that the posi-
tion requires very careful reconsideration at the hands of the Government.

I tnay be permitted to mention one srnall point. There are now two trains
leaving Madras for the West Coast within an interval of a few minutes or an
hour. It would be an improvement which will be highly appreciated if one
of them starte in the forenoon and the other in the afternoon. Not only will it
increase the convenience of the travelling public but on aceount of the night air
mail which has been introduced it would enable the air mail posts to be deliver-
ed earlier in important places. At present the air mails reach Madras early
in the moming but remain there till evening waiting to be carried to their
destinations.

With respect to labour I congratulate the Government on the strong stti-
tude tbey have taken. At lesst one section of labour had bean blackmailing
the country and trying to exploit the Government in times of dire emergency.

Let me mention one more point. I read in the papers of a scandalous of
twenty engines having arrived in this country from America in response to
orders given by the Government and that they subsequently were found unus-
able and therefore are lying idle in the locomotive yards. The matter nseds urgent
enquiry. Each engine is said to cost about Rs. 4} lakhs. 8everal of these
engines are lying idle because they cannot be used on the railway traok for the
reason that the whole railwav track will heve to be converted and relaid if these
engines are to be used.

Tho Honourahle Shri K. Santhavam: May I intervene, 8ir, to say that so
far as the locomotivés are concerned there is no basis at all for that statement.
Shri L. Krishnaswami Bhsrathi: In answer to a question that had been
tabled, the nnswer wns given which the honourable member faulnhly did not

hear. It was laid to the counter and they sa‘d they did not attach any value to
- such things in the paper.
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Bhri A. Karunskara Mepon: The paper need not be attached any value to.
Bhri L. Krizshnsswami Bharathi: To the matter contained in it.

Mr, Doputy 8Speaker: Order, crder. Let there be no speeches across the
beuchcs.  'The honouruble Minister has eaid that the allegation is absolutely*
buseless. He: need not pursue the matter. He has already taken his time.

Bbrl A. Karunakara Menon: Sir, 1 apologize to the honourable Minister.
1 never attached nuch value to the particular uewspapetr containing the news
but T thought it my duty to bring the serious uollegutions coutaiued in it
1o the notice of the Government. Therefore, only I mentioned it and not with the
idea of making any accusutior against Government.

1 come to the lust point. Though it is & small point I would like to men-
tion it.  One of the lady members stated that there ought to be an increase
.in the nuwber of ladies compartinents.  Increase of compartments is neces-
sary, but 1 do not know why ladies compartments ought to be increased. They
want equality with men and at the same time they plead for special reservation
on the basis of being the weaker sex. ~ Both can’t go together.

8hri Bita Ram 8. Jajoo (Madhys Bharat): I avail of this opportunity to
associate myself with other honourable colleagues of mine to congratulate the
bonourable Minister for Railways not only for his lucid and explanatory speech
but. for the straightforward and courageous speech he has made in admitting the
short-coming and defects of the railway administrution today. As a matter of
fact he has steted further that he is conscious of the defects and fully alive to
1eet the situation as demaaded by the country. While congratulating him
on this 1 cannot refrain from making certain observations as regards the general
feeling of the public that thoiigh the railway administration is now in the hands
<of our national Governmeunt, it is deteriorating in certain regpasts. 1 would not
like to dilate on tho incfficieucy and corruption perticularly because they have
been mentioued by many speakers. 1 fee) and fecl very strongly that corrup-
tion is writ large on every braneh of the railway administration today. One
would have understood it in the foreign administration but. it is 8 matter of
great shame for us when we see that corruption is the only thing to be seen
evirywhere. When we reach the railway station, from the moment of purchas-
ing the ticket down to the mement we reach our destination we find everywhere
corruptiou sud corruption and nothing else. If T want to purchase a ticket I
must Lip the railway man for it~-the police constable or the booking clerk. For
0 seat in the irain T have to tip him there also.

Shri L. Krishnagwaml Bharathi: Not so bad as that.

8hri Bits Ram 8. Jajoo: [’erhaps many of hononrihle memhers lere come
from those arens where the Honourable Minikt¢ra may have toured and tha
people are a little educuted ns well. But I come from an aren which is verv
‘backward, and I feel that just as third-class passengers are the most negdot-
ed people. <o the areas servad by metre gauge are also neglected and thcre
nobody can raise his voice against the rdministrution.  And if anvhody riises
‘hig voice there is very little of response. T come from an Indian State. and
refer here particularly to the nrea from Khandwa to Ajmer.

I bave tired this question here to draw the attention of the honourable

Minister to the state of affairs there. 1 am really very grateful to the Hon-
ournhle the Deputy: Prime Minister that he has consolidated and integraied
our country.  But unfortunatelv. our Railwny administration lhias not heen

integrated and consolidated in such a vway that the Indian Stutes may be i
cluded in that. I am glad that the Minister bas stated that a new map of
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the Railway administration shall be druwn up very soon, but I would luve
welcomed it had there heen the slightest indication that even a survey had Lesn
undertaken in that dircction.  The Governmoent of ludia has been very help-
ful to som: of the States in developing their hydro-electric schemes, etc., but
unfortunately the Railway Aduiivistrution has fusled to consider that wuany
vastly populated areas are not linked up by railway as yet.

1 come now to the question of awnenities to the railway passengers. Much
has been said as regards the third-cluss passengers’ difficultics. So, 1 would
like to draw your nttention to nnother fact. Sir, the Betterment Fund is
not fully utilised to the advantage of the passengers. It has been conceded
by the honourable Minister that it is ¢o. 1 would like to suggest that the

Betterment Fund should be disbursed in consultation with an Advisory Coia-
mittee.

~ On pages 22 aud 23 of the Explanatory Memorandum, amenities for puss-
engvis bave been mentioned. But for the B. B. & C. 1. Railway—one of
the railways paying the greatest amount of proﬁt—unfortunately uothing hes
been done under the heuzf ‘‘water-supply to passengers’’. The B. B. & C. 1.,
serves the desert sreas of Rajputana and only those who trevel there know
what scarcity of water means.

8imilarly, I find that much has been said about curringes. But I do not
see any provision for the improvement of carriages under this except on tlhe
O. and T. Railway. Does it mean that everywhere clse the railway carricges
are up to the mark? The third class carriages are such that the windows are
shattered and the doors loose; we can have the pleasure of a sunbath in the
summer and shower hath during the rains, and a cold breese in the winter. 8o
far as lavatories are concerned, they are so useless and dirty, that the less said
about ther the better. Taps inside them are either blocked or too loose so that
anybody using the lavatory will be drenched; and if he happens to be a8 Saxa-
teni or one having any scruples for hygiene, he would have to take his bath at
the nearest strtimi; but then he will not find third-class bath room and if he
finds any water tap there it wi'l he 80 much crowded, that he will not hawe
sufficient time or sufficient opportunity to hnve even a glass ol water to drink.

The Honourable Mr. Senthanam hag said that he ts thinking of electrilying
phe 1ailway stations. May I draw his attention to tho fact that tedny the
third-ciass carriages nre not electrified? There are no bulbs tlerc. As
regards the coaches you say improvement is heing made. Even in the old

second-class coaches I find on my metre gauge that the upper herths are he.
ing removed from the second-class.

On transport, T wonld like to speak on the goods traflic. The booking res-
trictions that sre imposed at times are a farce. If there is n statiou menrhy
which is served by auother Railway. vou will find the Commercigl comimunity
resorting to other dev'ces; thev take their goods there and if vou grease the
palms of the railway authorities it is very easy to have a bookmg permission
under a different name. A particular commodity wmy b restricted for Look-
ing but you will find the same commodity busked wider u different name.

Tbat is the state of affairs, Sir. It is a very pitiable plight. ‘Thu sonner
we remedy these things the better far our country, for our nation. If -av do

not do it, I do not know where our transport aystem shall he. and wlnre auie
other things shall be.

About claims. there is delay if we apply for claims. T :un myeclf a suff-
erer; I applied for a refund ten months back snd I have received no reply.
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As regards grainshops, I do not grudgce any facilitier being given to labour
class but I find the grain shops have become the gain shops for the few indivi-
duals. Those who procure those shings smuggle them and profiteer on them.
Even the outhorities who have been purchasing them becomc a party to swind-
ling the money of the poor taxpayer. 1 would like to draw the uattention of
the Government of India, most humbly, to the fact that these anti-corruption
department people :ulso do not listen to the ¢omplaints; the anti-corruption
department has become a party to these corruptions. tormerly you had one
ol two persons corrupt, now there arc a thousand and one persons who ure
vorrupt ancl the unti-corruption department is only one more addition and shares
the booty with others.

The honoursble Minister says that the hottleneck of tramsport is being re-
moved. It i« not so onu the metre guuge. My Provincial Minister told tne
yesterday that the primary ueeccssitics of Qife are not Leing despatched  there
because of the lack of trunsport fucifities,  In Mudhyabbaral we have not
been uble to ssud anvthing; cement quota we could not send becausc there were
no railway trunuport facilities for the lest nine monthe: kerosene and petro-
leum conld not be seut; our sugarcane crops wre stunding in the fields and can-
not be transported to the factories. What ahout wagons? If T go and grease the
palms of the railway gods there, 1 can get the permits. The priority com-
mittee is all a farce.

Though there is no time at my dispesal, 1 will emphasise with all the force
at my command that thesc things shouid be iirproved.

I heartily congratulate our Honourable Minister because he is conscious of
these things. e is fully alive to all these things. 1 hope he will surely
congider the needs of the poor peaple, particularly the States people. He has re-
terred to the launching of new open lines, but in the B. B. & C. 1. we have
certainly not seen any sign of any undertakings ir. cpen lines. Though we
contribute the highest amount of profits, still ours is the most neglected area.

Dr. Y. 8. Parmar (Himachal Pradesh): My task hea been mede easier
by my friend the Honourable Mr. BSanthanam by giving us &ssurancea
about the improvements to be made in third-class travel facilities as also on
the piegent difficulty which we are facing regarding the re-clsssification on the
Railways.

In this connection, I would bring a few facte to the notice of the honour-
able the Transport Minister so that the inconvenience which has been brought
to his notice. might be reduced in good time. One fact is that we find all these
days that while there is some arrangement made for sitting accommodation
for the Class II passengers, it is not only that the public do not know anything
about the sleeping accommodation but even the railway staff is ignorant of
this practice.

I was amused the other day to find that a whole compartment had Lcen
reserved and reservation fee for sleeping accommodation had been

4P.M. paid* vet the occupants were disturbed the whole night because some
other passengers wanted to get in. They would not believe

that there were such a thing as reservation of sleeping accommodation in the
train. That was not all. What waa more interesting was tha% the amgloyea
of the Railway Department itself would not believe it. He did not beliave
the reservation ticket. Of course. after eatisfying himself hy seeing the re-
oeipt for the payment, he persuaded the passengers from getting into the com-
partn'.nt. What I mean is this, that this fact that there ir reservation of sleep-
ing accommodation is not known to the general public; not only that, it is
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not known even to railway employees.  ‘This fueti iust be brought to the
notive of railway employees; otherwise, this roservation will become a reguler
nuisance.

pBucondly, the answer which my houoursble friend Mr., K. Santhanam wuade
about overcrowding waos thut it wue due to more third class passengers com-
ing into the secoud-cluss. In my opinion, overerowding is due not becauso
of more third class passengers coniing into the second-sluss Lut Lecause secand-
cluss pussengers who huve now been huddled into the 11 Class huve to travel
not in the accommodution which used to be available to the luter und il
Class before but 40 per cent. of that accommodation less. 1f my informution
is correct, 40 per cent. of the old Il (luss eompartinent have been up-graded
to Class 1, which means that the total accommaation available for the uwew 11
Class is 4C per cent. less. This raigses another poit, namely, that it is unfair to
churge peopie ilirec times the ssme rate-for the same amenitivs and comforts.
For those compurtments which have been degruded to uew 1I Class huve the
same comjorts as those which have been up-graded to uew I Class. Bup that is
not all. While it has been uttempted to give more facilities to the middie
class man, the real beneficiaries of this scheme are the 1 Class passengers.
They pay 20 per cent, less and enjoy practically the same comforts as Le-
fore. So my suggestion is that all compartments which belonged to the old
I1 Cluss should be reconverted into the new 1l Class. This will relieve the
overcrowding.  Of course, it is for the Minister to see whether it will do any
good.

Bpeakers before me have pointed out the difficulty rcgerding transport of
goods. Wagens are not available; if available, there ar: so many dimculties
that people cannot get tliem, at loust not get them till they can bead down to
certain other practice, which must be done uwuy with, aud the sovuer that is
done the Letter for ue.

One more point. People ud high hopes, peopls who had lived in iguorance
aud isolution—1 mean the hill people-—~we thought that it was because the
foreigner did not want thern to came up to the level of other parts of the coun-
try that he did nothing for them. 1 am tulking of the hillimen right from
Kuslyuir tu Darjeeling. Even in this National Railway Budget there is no place
for thein. 'There is not a word about ¢ven survey work being curried out in those
areus, What does thut meun ? Does that, meun that those srom the hills ure not
to expoct any progress cven under our Nutional Government? Will nothing be
done to open up this country, not only from the point of view of progress of the
people inhabiting it but even for unearthing the hidden treasures which lie there
waiting to Le oxploited and made available to enrich the treasuries of this grest
lund? My humble suggestion is thut these people cunnol, be ignored.
We people have becn looking forward not ouly to ordinary railways but we have
besu mnder the idea that as soon as powor cownes to our national leaders we
might expect small electric trains throughout the hills.  Unfortunstely, there
is no mention of unything of that kind in this Budget.

A word sbout lubour und I shall have fiuished. Tt is gratifying to tind that
for the present our Honourable Minister has been able to bring pressure on rail-
wuy workers und get the sirike cancelled.  But we must he ulive to the neces.
sity of solving this great problem of labour. Wages have of course to be paid
and bronght to the subsistence level, but one thing which has to be rapewbered,
particularly the labour has to bear In mind, is that higher wages alone will not
bring prosperity or productivity. To get better wages. to get better fucilities,
efficiency hns got to increase; productivity has to increase; discipline has to
improve. Thesc ure matters which concern not merely rsilwuy labour but
labour all over the country. Labour has to see to it that productivity in-
creases; that strikes do not disturb the production of the country, for at this
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gwge to thiuk of strikes is uothing clse but sabotaging the growth of the coun-
try und uny interost or budy which wants to use lubour for this purpose ocun-
not expect any help or support from the Goverumeut and the people.

Shri R. Sankar (Truvaucors Btute): Speakiug us L do nt the fug end of the
general dissussions on the Kailway Budget, 1 nuve had occusion w atteud to
the speeches made by very mauy houourubls members of the House. 1 tind
that there has been s unanimity of opiniou i1 respect of two things: tirstly, in
songratulating the honouruble the ailway Minister for his very uble und iucd
Budget speech snd sesondly, in condemuing the new classification that bas
beeu introduced. 1 think sowe of my houourable triends huve been rather
purtial in trying to give the cougrutulatious all to the Haiuwuy Minister uud
tbe blume for the introduction of the new classihcution to the Deputy Minister.
1 eay it is very unjust. Perbapy, becuum: the Deputy Minister took upon
himself. I Iy . A

‘Mr. Deputy Speaker: Not Deputy Minister. fe is Minister of State—-in.
tormudiste clussification |

Bbrl R. Sankas: Perhaps because the honourable the Minister of Blete
teok upou himself the responsibility of explaining the whole matter, it is ou
that account that some of my frieuds thought he is respousible for introducing
this damnod eclassiticution, 13ut it has becu made amply oieur thut not one
particular individual is respounsible for this unhnppy reform, and that the eu-
tire ruilway sdministrution from the very top o « lovel below were opiniuns
aauut 1nust be held responsible. 1 would therefere ssy that the encomium and
the criticism must be shared equally by the honourable Minister and the hon-
ourablc Mimster of State. -

Muny of the aspects of the Railway Budget have beeu dewlt with in this
House in some detail. 1 do not therefore proposs to touch upon auny of then.
But there is something which is uppermost in my mind snd I must mention
it.  Though the able speech of the Minister for Railwuys und thc Budget
presented by him have given us a fair idea of the working of the railwuys during
the last year and of the expectations for the coming year, 1 think the whole
railway administration lncks plunved activiby. What 1 wish to suy is this:
Our country now enjoys the status of an independent country sud one wouid
naturally compare it with the other free couutries in the world. In tlie mutter
of railways, therefore, we would be tempted to compure our position with that
of more udvanced countries in Xurope, United States and so on. But if ono
makes that comparison, he would be sadly disappointed to find thut we are
very backward in this respect. Even the mileage that we bave in ludia dues
not compare favoursbly with the mileage in important couutrica of the world.
Great Britain which is only big us or a little smaller than sonie of the big-
ger provinces of Indis, has 8 greater route milengo in railways than the whole
of the lndian Union. Similarly, the United States of America has many times
this length of railwauy, though she hus a population which is only oue third of
the Indinn Union. Canada also has a larger route mileage us nlso  Russia.
Ilven Argentina, which is a backward country with n population of ouly 10
millions or one -thirticth that of India, hus nearly us much railwuy as India
bue. ludin, of course, is said to be backward country with « mainly agricultural
¢conomy. Argeutina’s national economy is nothing but agricultural, it must
be rememberee  They are one of the chief pradusers of wheat and foodgrains
and we oursclves are importing foodgraing from Argentina. They have been
able to develop their country on account of thc vust net-work of railwuys.
Wit/ the help of this vast net-work of railways they have constructed, they
hav - bee! able to develop all the rural parts of their sparsely-populated country.
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The United States of America, which till fifty years ago, was mainly an agri-
cultural country, developed their country rapidly on account of the vast net
work of ruilwnys they constructed. Tt is said that in the Eastern Statos of
U.8.A. such as New York, Pennsylvania and Michigan, there is no place from
which if you walk in any direction you wil! not meet a railway line within three
miles. They have such a vast net-work of railways there that there i8 o
farm in any purt of developed United States either in tbe Central States or
in the Fastern ones which is not served by some side line. 8o we find that
if our agriculture is to improve, the firat thing we have to do is to expand our
railways very considerably.

If we look at n railway map in India. we find that in the Gangetio plain there
is alreadv n net-work of railways, hut in the Deocan and in the South, railways
have not been extended to any rimilar degree. = Towards the southernmost
end railways almost disappear.  Honourable memhers will excuse me if I
take the example of the State of Travancore from which I come. Travancore
has a population of & millions. On the basis of population that State should
have at least 500 miles of railwnv in that part of India. But there is not aven
100 miles of railway there. Tt is admitted hv all that Travancore iz a very
advanced part of India industrially, eduentionallv and even otherwigse.  This
heing the cnre, there is no excure whatever for this neglect. Travancors,
Cochin, Malabar nand some parts of sonth Indin have received very little atton.
tion in this respect. =~ The hroad #nage svstem, at ita southernmost point,
terminntes nt Ernaknlam or Cockin To the south of that region, there is w10
hroad-guage line.  An area nenr’s 50000 square miles to the south of Madras
consistinz of Trichinopoly, Tanjoce. Madnrs,” Ramnad, Tinnevelli ar.d the
Btate of Travancore is not. scrved by any hrond.gzauge line at all.  Tf any ngri-
culturul or other produce from this aren has to he zent to upper India. two tran-
shipinents have o be made. once from meter-gnuge to the broad-gauge at Mad-
ras ar at Trichinopolv and the other at Poona or Manmad. Tf the hroad-gauge
line ix extended to the south an ns to rench the Cape. that will open up a very
Inrea industrinlly advaneed and thickl¥ popmlated aren nnd the produce of that
area will be avnilahle to the north. That land is particnlarly rich in many varie-
tiew of fruits. For inrtence we hnve the hanann which only people from the south
have tnsted. It is nothing like the so-called banana of Pelhi. Tt is far niore
delicious imdl far more nutritiour. That banans never reaches any place north
of the Vindhiyns. 1t is becnuse it gets svoilad due to overripening.  The
Airwavs companies do not accept it. ns freight. otherwise T would have taken
gome hannnns with me.  There is no rnilway tranapurt which helps in trans..
porting such perishable stuff us bananas.  Tf there nre refrigerator carz avail-
nhle one could take these hananas from Travancore and Cochin fo any part of
Tndia in good condition. People in upper India now depend on tinned fruite
from the TTnited Stutea for their {ruit requirements. We get tinned pineopplas
alsn from the United States. The best varietv of fruits from south India you
cannot get here heeanso the rnilwavs are nndeveloped and we are not able to
use our transport rvstemm to bring them here.

Another matter T wirh t« bring to the notice of the Government is that in
Kernla ahout two million peaple engeged in the coir mduatrv are now in very
dificult circumstances. The foreign mnrket for. the coir industrv has fallen
and ncople engaged in thia Industry have heen thrown out of emplovment.
(oir is trade from cocoanut fihre.  Till rocently coir goods enjoyed a Rort of
priority nnd coir ropes, mate and mnttings and other coir products were bheing
sent to northern Tidia where thev found a ready mnarket. But the Railway
Administmtion and the Government hmvc taken the coir goods out of the pri-
ority lists ancd now the result ia that hundreds of thounands of workers 'n
Keraln have heen thrown cut of employment and they are very often a prey
for dexterous Communist propagandists.
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My humble opinion is that we are not looking at the problem of railways in
the proper perspective. ~ We should not consider that the railway is a com-
mercial cnterprire.  The return is not the return as apparent from the Budget.
The real return i to be judged from the increase in the national prosperity und
the nationrl wealth of the country. The Honourable Finance Minister should
never expect a8 pte of contribution from the Railway surplugses. 1 think it has
been a grosx negligence of duty to have taken away much.of the railway sur-
plures during the past 20 or 25 years and allow the railwavs not to be iu a
position tn develop as they wished. Indian Railways have to expand consider-
ably, in my opinion. We rhould immediatcly launch upon a ten or fifteen
your plan with a view to attaining certain specific objectives.

1 would like in this connection to make a reference to another aspect of the
question of cxpansion. Now there is u vnst meter-gauge system in the South.
There ir unother hig such system in the Nortb hut the two are not in-
ter.conrected.  The northernmout extremity of the southern system is Man-
mad and the routhernmost ¢xtremitv of the northern system in Khandwa and
the distance between the twa stationa is only 160 miles. But still our Railway
.nddmiuistration has never found the menns of constructing 150 miles of the
meter-gnuge railways and thns enahle the trucks from the South t,olgg up to
the foot of the Himalayas and help in the commerce of the land. en this
year no provirion is made for opening this line. Another meter-gauge line
conneeting Jubhulpore with Allnhabad would also estahlich a similar connectien
hetwoen the Central Tudian meter-gange aystem and the northerm and eastern
Tndian aRystems. These twa things must really attract the immediate atten-
tion of the Railway authorities.

I think we must at least double our railway mileage in the coming 10 or
15 vears. atherwise, we will be nawhere. T will jurt enumerate what the
ohjects of our long range plan should he. Tt should he the aim of the 10 ar 14
year plan. which we shonld begin to work from now to achieve the following
nbjectiver.  Firstly we rhould link up the various irotuted metre-gnuge systems,
secondly ta exicnd the broad-gauge to the sauthermmost limit.  Thirdly, the
progressive electrificntion of the lines, ro that within 10 years, electrio trainyg
rin at lesst hetween the four main cities of the Tndian Union, Madras, Calcutta,
Delhi and Bamhay.  Fourthly the doubling of lines whercver there is too
mucn congestion of traffic at present.  Fifthly, the ustahlishment of two more
locomotive plants, ane in Western Tndia and another in the Routh. besides the
ono «lready contemplated.  Sixthly remodelling of the rsilway carriages io
ach a wav nr to eliminate the present classification svstem and to have finally,
only two claraes, namely. the lower clars. having at lenst the prisent ameni-
tiecn of the inter-clars and an upper clags. with a little more convenience.
Tartly rationalisation and standsrdigation of wages. allowances nnd  rerviee
conditions of the railway staff and wilway lahour with & view teo evolve a con-
tonted staff nnd lahour on whom the railway administration can always depend
to make n succers of all their plans and programmes.

8riiut Kuladhar Ohaliha (Assam: (teneral): Mr. Deputy Speaker. Sir. I am
very thankful ta von for giving me an opportunity to speak after all.  May T
know, if T ean spenk in Arsamese?

Mr. Deputy Bpeaker: Does the honourable miemher want to hear only his
own voice?

Brijut Kuladhar Challka: T must congratulnte the Honourahle the Railway
Minister and the Minister of State for presenting to us n Budget that, in fuir
and sincere.  We congratulate Mr. Santhanam for going into the Ministry
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from amongst us and trying to do good for the people, whom he represented
while he was in these benches. It is a pleasure to see how he worked for the
third-cless passengers when he was here und L trust and believe he will strive
to do his best for the good of the Ruailway and good of the people.  His sincerity
and bis devoted nttention to all matters concerning the people when he was
on this side of the House wns an example and inspiration and 1 am confident
that he will now he able to improve the lot of the people whom ha ropresents
nt present. It is uot unly , question of immediately improving the lot of the
people. It is connected with the question of improving lacomotives, impraving
conches, improving wagons and also indirectly improving the lot of the workers
and the staff. Now we find from the Budget and from other reports given to
s that we have 1,29 disabled locomotives sud we lave not been able to repair
thetn properly. The hononrable Pandit Kunzru bas given us a very good re-
gort which suggests that we shonld try the ‘Belt System which was tried by

rew Works of Midland and Scottish Railwny Company of London in which the
Engines are overhauled in six days. That system has been tried at Kharagpur
with. some success and it tonk 18 days in the pre-war days and now it takes
abcut 80 days according to the report. We niro find that in other railways
it takes about 51 days for an engiue to come out after overhauling. This is
ruther unfortunate. I think if we adopt the Belt Systern, more engines can
be brought into the traffic. ~We find from the same report that ahont 80 B.G
engines and 18 M.(i. engines can be hrought inta the lines, if we accept the
Belt Svstem. T trust the authorities will try that svetem—which T believe is
under examination.and if that system is successfully taken up, it will be a
great rouree of help to the Railways.

Then as regards conches, those need replacement is #hout 20 per cent and
the workers are not working in the way same as before and it is said by Lhe
Thcon Company which made a time-study of the workers at Jamalpur and some
other plaoces, thev found that about 50 per cent of the workers’ can be libera:
lised and it has heen found also that about 2 hours of time being wasted
hy the worlers and ont of six hours the efficiency of the workers is only 40 per
cent. 8o, if we can eliminate some of the workers. then the enfficiency might
increagse and with stricter nupervision, our workers will produce better repairs
than what thev have heen do'ng. As regar«a coaches, the Railwny Enguiry Com.
mittee bas raid that we should take up building more coaches, but in the mean-
time, as Mr. B. Das has pointed out we should adopt only partially wooden
stocks ar well and inter on hiuld all steel coaches and in this wav thers will be
muny more conchess for use of third-clara passengers. Tt now depends on the
experts to recommend if it can he used. It ia said that when an accident
happens, the wooden stacks get telescoped and therefore, they are not in favour
of ib, but in order to relieve the eongestion of third-class nassenger, T should
like to suggest that they may try their hand in it. The B.B.snd C.T. Railway
has tried soma of the wooden stoclr; T suggest the same ocan be tricd in other
railwaya in order to relieve the congestion in the third class.

Coming to the surplus, I find it has been suggested by some that the entire
surplus should he utilised for building coaches to relirve the rufferings of the
third clars pnscengers. We find that 4.7 crores have been taken to the general
finances. It is not a great figure: hut yet, T think it. will he well if we take
the entire surplur of nine crores for building coaches and to improve the ame-
nitier of the third class pamsengers. Tf we could draw up a plan for five
vears. shout 45 crores or 80 crores will he available and I hope the Hononrnhle
the Rnilway Minister and Mr, Santhanam will take note of it and divert the
en’ire surplus for the huilding of eonchex. I'bat is the only constructive way
of doing thinge.  Unlesa there in moncy nnd all the materinls, the Ministry
will not he able o do things: if a five ¥ear plan could be drawn up, T think
much progress could he made.
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(Coming nearer to my province, we find that the railway link is going to

be built within 1850. In the meantime, we are suﬂermg for want of wuyons
for the transport of tea chests, textile goods, etc. This is a sort of a bottle.neck.
The Government of Assum hag been put in o rather awkward position; they
have been abused for their inahility to transport goods from Calcutta. 1 wus
told by the honourable Mr. Burdoloi that we have been found f{ault with for
inubility to transport goods from Calcutta.  Textile gonds are so much in
want in Assatn and we do not know where we will be in the next «lection.
I think the Honourable the Railwny Minister has got a proposal from the
Govermuent of Assnm that the Garo Hills should be connected by rail. ~ We
find coal, cement, lime, petrol and kerosene in that area and if this urea is
connected by rail up to Dhubri in Assam, the Indian Union will he able to get
sufficient petrol, kerosene, cement from here. The Railway Minister will do
well to consider this proposal. It may be a distanee of 50 miles or 10{) miles.
‘Che distance .to Dhubri is about 100 miles; the distance to Pandu may he &
little more; I do not exactly know. It is absolutely necessary that this line
should be constructed. My honourable friend Mr. Guha has already stated to
Nortin Lakhimpur, about the Railway from TRangapura to that for meeting
nny emergency, for meeting the communist mcnace from Burma and other
arts. it is up to us to have a railway connecting Rangaparn and Sadiya. Un-
ess we do thia now, we will have %o do-it at a greater expense of men and
money some time later. I would only eay, you should take time by forelock
and construct the railway from Rangapara to Sadiya. otherwise, the frontiers
would be at n disadvantage and we will he in the same position ns the Rritish
were when the war was on.  Therefore. it is better that we take up the work
in time.

There is another matter to which I should like to draw the attention of the
Rouse. The masses of Assam are imhned with the Gandhian ideology. They
think that they should do their host to help the rsilway administration and
to help production and to relieve suffering. I am sorry to find in the Assum
Railway certain communistic elements which are trying to dislocate and dis-
turb. They have extra territorinl lovalty. You may know that some time
back there were a threat to go on & lightning strike beeaure a man was susapended
for overstaying his leave. The drivers wianted to go on strire.  The people
aaid,. we won't sllow it: we will drive the engines. The loyalty of the low
naid ataff is doubtful.  Therefore. unless you give a chance to the people
imbued with the Gandhmn ideology to (o the work, I am afraid you will be
in difficulty.

We have experienced congestion in the upper classes also in the Assam
Railwny.  Nearly thirteen or fifteen people are seated in a first class compart-

ment and in some cases. there are more.

There is another important matter to which I must draw your attention.
Tn spite of all your representations, considerable difficulty is being experienced
while passing through Pakistan. I would request you to change the timing
at Oalentta. It is now one of the clock; it should be changed into seven or
¢ight of the clock in the morning so that we reach Golu](gun] about 10 o'clock
where we could get more passenger bogies from the Indian Union Railway.

T find that 64 saloons are used by the officers. We do not find enough
coaches for the upper clusses: Tt is rather extraordinary that thiz should he
so. T suggest they should he released for conversion as first und second
closa carriages. Formerly I found only the Agent or the General Manager
using the anloon; now, it is used by all officers. It: is rather unusuul for a
distance of 1241 mlles there should be sg many saloons for others.
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There is wuother matter. About thitiy lakhe of t:a chests ate ¢oday
cnmed by the steamer companies und you ure losing a revenue of three civves,
‘1 speak subject to correction. 1f only you could allot the necessary wagons
you will be eérumg more und esrning the grutitude of the tea industry, the
grulitude of the people wud also the gratitude of the Assam (iovernmens.

“  The Honourable Shri N. Gopalaswami Ayyangar: 1 um very deeply grate-
ful to the House for the complituents they huve showered upon ine, cowpli-
ments which, 1 think, were not by any rueans fully deserved.  While compk-
wents bave been showered upon me for the manuer in which I presenwed
the faots or railway administration and finance, they have been tempered by
a friendly criticism of the failings of which I must hold myself guilty. That is
a matter about which I desire to muke no complaint whatssever. There wus
an attemupt on the part of one honourable member to suggest that one section
of the House paid me complimerta while it reserved all the eriticisms for my
Minister of State. 1 may at ouce tell you that 1 am fully alive to the fact
thut whether it is credit or blame, we huve to shure it together. Let me
suy with reference to the particular mutter in counection with which this re-
mark was made thut the entire blome of the thing—if blame attaches to the
introduction of the reclassificution of accommodation—is not to be heaped upon
the heuds of these two persons who huppen to be responsible for the adminis-
tration of railways today. T am safraid I cannot altogether absolve the House
from blame for it.

And if 1 muy, I would like to draw the attention of the House to another
toatter, und thut is thut we have clected and pluced at the disposal of ths Heil-
way Ministry a Ceutral Adwisory Council whomn we are supposed to consult
on oll importunt matters involving change of policy. This was a matter
which wus placed before them. I find that pructicully the entire set of
wembers of the Ceutral Advisory Council were present at the meoting at whach
the decision was taken. For instance, I find smong those who did attend
that mecting, my friend, Mr. Sidkva, Mr. Khandubhai Desai—who etill sup-
ports the change—then we havie Mr. Juspat Roy Kapoor......

Shrt Jaspat Roy Kspom®: | opposed it then.

The Honoursble 8hri X. Qopalaswami Ayyangar: Docs not appear #o on
the record.  Then there were the llonouruble Satyumwrysun Siuha, fohiui
Kumar Chaudhuri, whoiu [ am sorry to miss here this aternoon Mr. Frank
Anthony.........

Shri B. L. Sondbi: Probably they have gone wiser now!

The Honourable Shri N. Gopolaswami Ayyangar: Mr. Ramnath Goenka--
I hope he still supports thig,=

8hri L. Krishnaswami Bharath!: It is timc we replace them!

The Honourabla 8hri ¥. Gopalaswami Ayyangar: All these gentlemen were
present at that meeting and the decision they teok was in these termes:

**The Council.......oeeeanesnns

8hri R. K. Bidhva: May { remind the honourable Minister............

Mr. Deputy SBpeaker: The Honourable Minister dock not give way. Thete
are very few minutes left.

The Honoursble Shri N. Gopalsswami Ayyangar: The resolution was:

“After some discussion daring which the desirabllity of hnving only fwo classes in
tuture war urged by some of the new embers, it was geners l{ agreed that Raliways
should piun for the provision of three clusres when designitig coaching n!oCk for the poat-
woy period.  Air-conditionsd Cooches shouid also he provided.............

nd then:
A '('I‘ha basis of fares to bo adgpted for tho three standerd clusses are Upper 34 pies -
lnter § pies by Mall or Express and 74 pies by other temims :........

~
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Aud in the interim period before the proper equipment is produced, it is wug-
gested that temporary expedients should he odopted for making the preseut
stock usuble for these three classes. .

On thuat basis the Railway Board went on to muaku these chunges. No
douht, us I have said in my hudgeti specch, it hus evolked n lot of crivicism.
1t is open to criticism from certain augles. But whether we should go back
upon this decirion now is a matter which vou camot decide on the basis of
the experience we have up till now. We have to watch the thing for some
time longer and if the systcm rcquires u change. it will be changed. But
hefore it is chunged, T hope I shull carry the House with we in ordering such
changes a3 may be required.

That is only with regurd to the reclassification of accominodation.  But
I did refer to the friendly criticism thist was launched ugninst what I have
called in my budget speech, ‘‘railway performuuce’ in specinl directions.

8hri L. Krishnaswami Bharathi: May T make it clear that the objection of
this. House is not to the classificntion but to the lack of certain necessary
umonities, for example, the lack of sleeping accornmodation. It mus$é not
be underatood that we are criticising the Railway Advisory Council’s decision.
We would support the resommendations of the Central Railway Advisory
Council subject to this.

Mr. Deputy Speaker: The Honourable Minister hur heurd sufficient about
this. He in now giving his explanation.

The Honourable Bhri N. Gopalsswami Ayyangar: With reference to the
point of my honournhle friend, | think I made it perfectly clear that even
when that decision waxs taken it wus anticipated that during the iuterizn period,
before we could provide all the winenitier that were contemnnlated, n certain
amount of inconveuience and discoinfort was inovitable, and therefore we had
to readjust such accommodation ne existed for the puwrpuse of earrying on the
work while we went on with steps for the purpose of providing the amenities
the honourshle member hug in view. As & matter of fuct, all railway ad-
ministrution huve been fsked to provide sleeping wecommodation and inoreasc-
ing rleeping accommodution as they get tihe rolling stock for such a purpose.

1 was saying that it was friendly criticism of inadegnute railway perform-
ance. That T have admitted nlrendy. As Mr. Anthony wo eloquently pointed
out, raitwnys i+ thin couutry are » hig ocein and if you want to remedy ail the
defocts that exist and produce u perfect system it cunmot be dene overnight.
All that 1 want you to belicve and appreciute ix {hnt those who are in charge of
railways, not merely we two Ministers—that is o small mintiee—but those who
setunlly run the show from the Wuilway Board down to the meanest railway-
man, are anxioun to give the heut service that they can. and it is only by appre-
ciating that in the proper way that wi shell get more and more sutisfactory
work from them. That ix why, while I quite appreciate the pointing out
of all our failings. T khould like & litth- more hundsome recognition of the werk
that is being done by the permanent rieft all over the country.

Beth Govind Das: May 1 interrupt?  As fur nx mmenitier are  concerned,
has even a_beginning been made ro for an third claks pussengers are concerned?

The Honouradle 8hr| N. GopAlagwami Ayysagar: My hanourable friend, Mr.
(tovind Dns har referred to amenities. Perhape T might take that up at
once. It is a fact that the amenities which third class passengers now enjoy
ure very fur below the mark.

Mr. Depaty Bpeaker: There may be a cut motion on this matter.
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The Honourable 8hri N. Gopalaswami Ayyangar: I dil not went to go into
these detnily in this very general speech. T have told the House that I am
going to institute an intesive drive to find out what amenities should be pro-
vided, and after getting them, fix a time limit within which to carry out those
amenities.  Therefore, I will ask the 1Iouse to wait a little und see whether
my performance will be acceptable to it, or more acceptable if I happen to be
in my place next year.

So far as the finnncial portions of the Budget are concerned, I notice that
there has been largely a lagk of criticiatn and while I may take it that it means
that the House is satisfied with the financial provisions, I must refer to one
or two pointr which were raised in the cowse of the debate by one or two
members. One was by the very first speaker, my honoureble friend, Mr.
B. Das. He took exception to my having provided for any increase in the
appropriation to the depreciation fund. I do not know why he said that.
I did not quite follow what reasons he give for that opinion. T have given
oertain reasons why that addition was imperative at the present moment aud
I do not think he traversed those ressons in hie speech......... :

8hri B. Das: Not possible in the short time I had.

The Hooourable 8hri N. Gopalaswaml| Ayyangar: I hope I ehall hesr more
about it in the course of the further debnte.

8hri B. Das: What did your committee give?

The Honourable S8hrl N. Gopalaswami Ayyangar: Mv committec? The
Indian Railway Enquiry Committee actually recommended something by way
of addition sind my provision for increasing the appropriation #o the deprecia-
tion fund falls anbstantinllv short, of their recommendation.  That is what
I have to tell my honourabie friend Mr. Das.

8hri B. Das: That T do not accept.

The Honourable B&ri N. Gopalaswami Ayyangar: ‘'here war one ~ other
point of a financial character which war raised. Certain honourable members
and I was glad to find that they weree a very small minorityy, objected altogether «
to any contribution from railway surpius to gencral revenue.  Ther suid not
a single rupee—T believe one mumber waid wot s single pie—should he nudé
over from the railways to the general finances. Tt wns put to me that having
a Finance Minister now who wns a Minister for Railwave hufore I tonk over,
it should he easy for me to have resisted elaims froin general tinnuees for wn in-
creased contibution.  We in our respective places have to play our parts and
it i8 no cloubt true that Jduring lust yenr there was rome controversy between
the Finance Minister and the Ruilway Minister, there wns a scramble for the
surplus that, was expected in the hudget of the vurrent wvear and thnt was set
at rest by a committee of the House.  But this wvem: when I had to frame
my budget and it was found that, the surplus for the current year was about
60 per cent. nhove whut had heen anticipnted und T wass going to get another
surplus next. year, which was us good us the: surplis for Inst venr. if not slightly
more, I put myself in touch with the Tiuance Mivinter.  With all my en-
thusinsm for holding mv end of the rope, with all Dr. Matthai’s experienve ae
Tiailway Minister now holding the charge of finance. it was not poesible for the
two of ua to agree that there should be no contribution from railways to general
revenues. On the otheg_hand, we looked at each other's point of view «und
come to the conclusion that the proper way of dividing the surplus was the
way in which it has been done in this budged.
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There is one minor point to which T would like to make reference with
reference to Mr. Das’s speecii. He challenged me to come forward befors
the House with A request that it should sanction the appropriation to the De-
{)raciution Fund. T accept thai challenge. Not only do I accept it now but

have already in anticipation accepted it, hecanse you will find among the
demands a demand for appropriation to the Depreciation Fund. 1 should

welcome Mr. Das to raise 8 dehade on that and T should be guite glad to abide
by the decision of the House.

1 do not know that you would like ne to traverse the wealth of points that
have been covered in the course of the speechea of honourable members, during
this debate for two days. Many of them have been met by my honcurable
colleague and 1 should not like $a cover any ground that he has already covered
But I should like to refer to one or two pointa. One is 8 point that my hon-
ourable friend Begum Aizaz Ilssul made the other day. 8he very rightly
pressed the need for an inter-dominion through railway connection between
West Pakiatan and India. 8he naturally pointed out the great advantages
that would result from such a through link being reforged or revived. I en-
tirely appreciate the reasons behind this suggestion of hers. I know that a
prominent newspaper here is beating up a great deal of support for this view.
On behalf of Government I wish to say that our fullest sympathy is with the
restoration of this link at the earliest possible moment. There is no difficulty
from the railways point of view in reviving this connection. ~The main reason
ia one of a political or Jaw and order nnture. Tf wa can induce in the people
who are likely to take advantage of this through connection on either side the
feeling that their travelling will he perfectly safe nnd secure and that a man
who goes from one dominion to the olher for tcmporary purposes will get back
to his own Dominion (the deminion of his ndoption, it may he). then the con.
ditions would have heen created for the railwevs stepping in wnd producing
the traine which would implemeul thiz poliey.  Thnat is what. we are looking
ont for and the moment we are aatigfied. the monient the Pakistan Govern-
ment e satisfied that this kind of think could he done in both dominions
without #nv detriment to the law und order position. without anyv risk of up-
setting things whieh have calmed down alrende, then we «hall be in a position

to do thnt. 1 only wish $o nskure the hannwrahle lndy that that is the present
attitude of the Government.

There is onc point about which T should like to say semething and that is
ahout our policy regarding lahour. T wsas very happv to hear the speeches
of Mr. Harihurnath Sastri and Mr. Khanduhbai Desai. Thore apeeches made it
perfectly clear that, so far as their organisntions were concerned in their deul-
ings with lxhour they have not und would not introduce anything like politics.
Thoy would he condacted on purely trmle wunion lines. T have rleo to tull
the Flouse that the other organieation which perhaps has heen connectedd with
the railway administration for a larger nmher of xears and which counts the
largext numher of mermbers aAmongst railwus men. that also happily has taken
the smne: view.  Mr. Jai Prakash Narain has mnde it perfectly clear to eveiv-
body that he decs not favour trade unimis heing cexploited for politicul pur.
poses and the hest evideng@Sthat vou can fve that he means whagd he savs is
the manner in which he the courage f?‘anfﬁlinte those railway uniors
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which were dominated by a political v which is out to wubvert order
et nd create chuos in the countrd. Thait leing %0 T have now arnotgst
railwaymen representutives of these two orgnikntione unjted in their view that
labeur is not to he exploited for political pwrpeses.  Loean only . express the
hope which T did in a guarded way in mx Bndgét speech. that it might he possi-
ble that people who agree on -fundamentsl that large extent might come
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together and have a united organisation for railway Iabour with whom Gove
ernment can deal with perfect confidence in trying to remove all the grievances
of railwaymen all over the country. 1 put it forward as an uppeal from a
responsible man who tinds that that is the only way of solving labour troublea in
this country. While I find there is an inclination on the part of my two friende
here, there is aleo an indication in the speech of the President of the All-Indiei
Railwaymen’s Federation to the same effect and it should not ke impossible for
them to come together and help the Railway Ministry amd the Railway Board
in their deelings with labour.

I have noted a8 good many pointe of the various speecher, but I do no§
think it is necessary for me to go into them all at this late hour and I shou'd
like, even if trainx on the railways do not. arrive or depart in time, thay the
House at least should rise in time.

Mr. Deputy Speaker: The House now stands adjourned till tomorrow.

8dri R. K. 8idhva: On a point of pereonal explanation, Sir. My name was
mentioned.........

Mr. Deputy Speaker: No. The House stends adjourned till 10-45 A.m.
$omorrow.

The Assembly then adjourned till a Quarier te Eloven of the Clock om
Tuesday, the 22nd February, 1949.





